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LOK SABHA
Tuesday, 23rd September, 1958

The Lok Sabha met at Eleven of the
Clock.

{M=r. SprakEr in the Chair)

ORAL ANSWERS TO QUESTIONS

Steamer Services in Bihar

*1477. Shri Shree Narayan Das:
Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 602 on the 28th February,
1958 and state:

(a) the progress made in regard to
the restoration of steamer services in
the Ganga, in Bihar and Uttar Pradesh
which the Joint Steamer Companics
had discontinued;

tb) whether the Government of
Bihar has made any proposal in this
regard; and

(c) if so, the decision taken there-
on?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (¢). A
statement is laid on the Table of the
House.

STATEMENT

1t was suggested to the Government
of Bihar that they should establish a
corporation to operate the Inland
Water Transport services and that the
Government of India would assist
technically and also by giving a loan
for the capita] and bearing a propor-

203 ‘A' LSD—1.

7936

tion of the operational losses in the
initial period. The Bihar Govern-
ment replied that the Corporation
should be set up by the Government
of India and that the Bihar Govern-
ment anq the Government of India
should share the capital and annual
losses equally. As experience in
operating Inland Watér Transport
services is an essential requisite for
organising an Inland Water Transport
service on a commercial scale, an
appeal was made to the Joint Stea-
mer Companies to resume operation
of the services on the condition that
Government would reimburse them
the losses. They pleaded that they
did not have the capital for the pur-
pose. It was then suggested to them
to draw up a scheme for floating a
separate company for Bihar Inland
Water Transport which would be
financially assisteq by the Govern-
ment of India and the Government of
Bihar. The outlineg of such a scheme
have been received and are under
consideration by the Government of
India and the Government of Bihar.

Shri Shree Narayan Das: It appears
from the statement that the Joint
Steamer Companies have submitted a
scheme to the Central Government.
May I know what are the important
features of this scheme?

Shri Raj Bahadur: The important
features are that the authorised capi-
tal would be Rs. 1 lakh consisting of
10,000 ordinary shares of Rs. 10 each.
The issued capital would be Rs. 1.000
to start with. This company will have
a board of directors consisting of three
directors. It will run two vessels
which are chartered: Saturn and
Ardoch. It will run services from
Patna to Rajmahal and from Patna to
Buxar. These are the important fea-
tures. Perhaps 1 need not go into
the details further.
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Shri Shree Narayan Das: How long
it will take to finalise the scheme?

Shri Raj Babadur: It is yet under
consideration of the Bihar Government
and the Government of India. We have
to expedite consideration and finalise
it.

Shrl P. C. Bose: May 1 know the
number of men rendered unemployed
as a result of the discontinuance of
the steamers?

Shri Raj Bahadur: That would be a
separate question.
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Shri Hem Barua: In view of the
fact that the Joint Steamer Companies
are asked to float a separate company,
may I know what would be the per-
centage of co-operation in financiul
terms between the Government of
Bihar, and the Government of India
on the one hand and the Joint Steamer
Companies on the other?

Shri Raj Bahadur: That is a point
to be settled. Of course, all the three,
the Government of India, Government
of Bihar and the Technical Adviser,
namely the Joint Steamer Companies
will participate.

Amendment of the Road Transport
Corporation Act, 1950
+
*Shri Subodh Hansda:
*1478, {

Shri Ram Krishan:
Sardar Igbal Singh:

Will the Minister of Transpert and
Communications be pleased to refer

23 SEPTEMBER 1958

Oral Answers 7938

to the reply given to Starred Ques.
tion No. 1942 on the 30th April, 1953
and state:

(a) whether the proposal for
amending the Road Transport
Corporation Act, 1850, has beeny
finalised; and

(b) if so, the decision taken there-
on?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The various'
proposals for amending the Road
Transport Corporations Act, 1950 are
still under consideration.

(b) Efforts are being made to bring
an amending bill before Parliament
during its next session.

Shri Subedh Hansda: May I know
in which of the States this Road
Transport Corporations Act is in force
and whether there is any liberalisa-
tion of rules for issuing licences?

Shri Raj Bahadur: Licences are not
issued under the Road Transport Cor-
porations Act. Road Transport Cor-
porations Act applies to organisational
matiers and lays down the provisions
under which such corporations can or
should be organised. The licensing
part of the transport business is
covered by the Motor Vehicles Act.

Shri Ram Krishan: May I know the
view expressed by the Punjab Gov-
ernment in this regard?

Shri Raj Bahadur: The Govern-~
ment of Punjab have agreed to set --
up a Road Transport Corporation on
the inter-state route, namely, Pathan-~
kot-Manali road, in collaboration
with the Himacha] Pradesh Govern-
ment.

Shri Ranga: Is any effort being
made to advise the State Governments
to inform the Union Government
here if and when they think of form-
ing their own Corporations nationa-
lising road transport or to place the
surplus vehicles at the disposal of the
Government of India so that they may
be able to make use of them here in
Delhi and other places?
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Shrt Raj Bakadur: I think all pro-

péeals for nationalisation of road
transport, flrst, have got to be discus-
sed with and receive the assent of
the Pldnning Commission. They are
discussed there in consultation with
She Ministry of Finance. In the
Planning Commission such proposals
for nationalisation are taken up if
any assistance is sought for from the
Centre in this behalf.

Shri Tangamani: In addition to the
Punjab Government, may I &now
whether any State Governments have
sent proposals for suitably amending
this Act?

Shri Raj Bahadur: For nationalisa-
tion?

Shri Tangamani: Yes.

Shri Raj Bahadur: The question
does not pertain to nationalisation.
The question pertains to the setting
up of Road Transport Corporations
which in a way involve nationalisa-
tion. We have three States, Bihar,
Punjab and Rajasthan, from which
proposals in this respect are under
consideration.

Civil Airport at Delhi

+

r Shri Ram Krishan:

| Shri D. C. Sharma:
Shri Bhakt Darshan:
Shri Rameshwar Tantia:
Sardar Igbaj Singh:
Shri P. C. Borooah:

~1479.

Wil} the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 1717 on the 17th April 1958
and state:

(a) at what stage is the proposal of
establishing a civil airport at Delhi;
\

(b) whether it is a fact that the
proposal has been abandoned;

{c) i so, the reasons thereof;

(d) whether some equipment had
already been purchased for instalia-
. tion at the proposed airport; and
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(e) if so, the total amount of the
equigtment purchased?

The Deputy Minister of Civil
Aviation (Shri Mohjuddin): (a) to
(c¢}). No decision has yet been reach-
ed on the question of establishing a
separate International Civil Airport
for Delhi, but Palam will continue in
joint use by the Civil Aviation De-
partment and the LLAF. for the pre-
sent.

(d) No, Sir.
(e) Does not arise.

Shri Ram Krishan: May I know
whether it is a fact that a decision
was taken to construct a civil airport
in Delhi? May I know why this deci-
sion has been postponed now?

Shri Mohiuddin: No such decision
was taken.
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Shri Mohiuddin: It is a fact that
the Willingdon Airport has been
surrounded by houses. For the time
being 1t is used only for small air-
crafts like Dakotas. Bigger aircrafts
use the Palam Airport. The question
of a permanent civilian girport is under
consideration. I hope it will be
decided soon.

Shri Harish Chandra Mathur: Is it
not a fact that this dual control! has
retarded the development of the Port?

Shri Mohiuddin: As far as the con-
struction of buildings and housing for
the employees are concerned, it has
retarded. But, as far as other deve-
lopments of facilities for the use of
aviation are concerned, there is no
difference.
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BShri P. C. Borooah: Is it a fact that
the runway at Palam iz not long
epough for modern jet aircrafts and
from the defence point of view, it is
not suitable to have the civil airport
at Palam?

Shri Mohiuddin: The runway at
Palam is not sufficiently long to receive
Boeings. The question of extending
the runway or constructing a new run-
way to receive Boeings in 1960 is also
under active consideration of the Gov-
ernment.

Shri Harish Chandra Mathur: How
are developmental expenditure shared
by the two Ministries?

The Minister of Transport and Com-
munications (Shri S. K, Patil): The
expenditure is not shared just now.
We have been incurring the expendi-
ture so far as the operational side of
it is concerned. The question whether
ultimately we shall go or they will
go to another place is, as my hon.
colleague said, under very active
consideration.

Shri Shree Narayan Das: Which are
the sites under consideration for the
location of this airport?

Shri Mohiuddin:
than one sites.

There are more
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Master Flan for Fleod Contrel ln
Pamjab

J Shri Ram Krishan:
 8kri D. C. Sharma:*

Will the Minister of Irrigation and
Power be pleased to refer +to the
reply given to Starred Question
No. 197 on the 17th February, 1888
and state whether the draft master
plan for flood control regarding the
rivers Ravi, Beas ang Sutlej in the
Punjab has since been examined by
the High Level Committee on Floods?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The draft
plan is still under examination.

*1480.

Shri Ram Krishan: May I know by
what time this plan will be examined?

Shri Hathi: The final report of the
high level flood committee is expect-
ed by the end of November. After
that, 1t will be scrutinised by the
board. Then it ‘will be scrutinised
by the State control Board. I can-
not definitely say how long it will
take.

Sardar Kgbal Singh: May I know
the total cost of this plan which is
under examination?

Shri Hathi: The total cost as esti-
mated by the Punjab Government is
Rs. 823:52 lakhs.

Shri N. R. Munisamy: May 1 know
whether any such master plan is be-
ing evolved for other States?

Shri Hathi: Ves, Sir. Some States
such as Assam and Bihar have sub-
mitted such plans.

Inter-State River Waters Dispute
between Madras and Kerala

.
( Shri Shivananjappa:
*1481. { Shri P. R. Ramakrishnan:
| Sardar Igbal Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
dispute between Madras and Kerala
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the sharing of the waters of the
Phramlikulam river hag been referred
t thé Government of India for arbi-
tration; and

(b) if so, when the decision of the
Government of India is likely to be
given?

The Deputy Minister of Irrigation
and Power (8hri Hathl): (a) No, Sir.
No reference has been received from
either of the State Governments for
arbitration in the dispute.

(b) Does not arise.

Shri Shivananjappa: What are the
salient points of the dispute between
the two Governments in sharing the
waters of this river?

Shri Hathi: The salient point of
the dispute is that the Madras Gov-
ernment wants to utilise certain
waters of the Chalakudi basin. The
Kerala Government feels that if they
utilise it, they will be short of water.
So, the whole question centres round
the utilisation and sharing of the
water.

Shri P. R. Ramakrishnan: May I
know whether the Madras Govern-
ment has undertaken a survey at the
place, in case the Kerala Govern-
ment does not agree to the utilisation
of the water that is flowing into
Kerala, whether they would be al-
lowed to utilise the water from the
catchment area in Madras State?

Shri Hathi: I do not think the Staic
will proceed unless and until this
question of sharing of the water has
been decided.

Shri Ramanathan Chettiar: May I
know whether this was one of the
subjects that were discussed at the
recent Southern Zona) Counci]l meei-
ing held at Ootacamund in June, and
if so, what was the decision of that
meeting?

Shri Hathi: This question was dis-
cussed at the Zonal Coumcil and it
was decided that a committee consist-
ing of the two Chief Engineers of the
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States and the Chairman of the
Central Water and Power Commiasion
might go into the question.

Shri Basappa: Instead of leaving
it to two separate States to go on with
their own projects separately, will it
not be advisable for the Central Gov-
ernment to have a comprehensive
plan whereby the cost may be reduc-
ed?

Shri Hathl; When there is a ques-
tion of sharing of water between two
States, we have an Act of Parlia-
ment under which that has to be
referred to the Board which would
be constituted under the Act. Both
the States are yet contemplating whe-
ther the matter should be referred to
such an arbitration or adjudication.

Shri Vasudevan Nair: Is it not a
fact that there is a fresh attempt going
on to settle the dispute amicably bet-
ween the two Governments?

Shri Hathi: The two engineers had
met and our information is that the
State Ministers of Irrigation of both
the States had also met and discus-
sed, but we have not yet officially
learnt anything as to whether there
was any agreement on thig aspect.

Shri Thanu Pillal: If there ig diffi-
culty in settling this question as the
hon. Minister observed, what is the
purpose of including Rs. 70 lakhs .n
the Plan for diversion of western
flowing rivers to the east?

Shri Hathi: As soon as this ques-
tion is settled, the scheme could
start.

Shri P. R. Ramakrishnan: In view
of the fact that there are likely to be
disputes between the different States
regarding the utilisation of water,
will the Government think of a plan
like the DVC for the combined utili-
sation of water and power resources
for the whole of the Southern Zone?

Shri Hathi: If and when a Board
constituted, it will naturally look into
this question, and decide about the
sharing and an over-all plan. That
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is one of the functions of the Board
when constituted.

Shri Achar: May I know how long
the question has been pending, and as
a consequence the water has been
flowing into the Arabian Sea?

Shri Hathi: I think since 1956 at
least this Ministry has known of this.

Landed bat Missing Cargo

*1483. Shri Assar: Will the Minis-
ter of Tramsport and Communications
be pleased to state:

(a) total amount of cargo repori-
ed “landed but Missing” at Bombay
Docks during the period from 1st
April, 1957 to 31ist March, 1958; and

(b) the action being taken to im-
prove the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). A
statement is laid on the Table of the
Lok Sabha.

STATEMENT
(a) 7006 packages.

(b) The declaration of a packape
as “landed but missing” is mainly due
to either or both of the {following
reasons:—

(i) Pilferage;

(ii) Error or inadvertance on the
part of the tally clerk in the
tally taken at the time the
cargo is  discharged. In
respect of bagged cargoes the
tally is at times erroneouc
owing to the rapidity of dis-
charge.

2. The action being taken to im-
prove the defects is as follows:—

(1) To arrest attempts at pil-
ferage in the Docks the Watch
and Ward staff frequently
undertake snap checks of
vehicles transporting goods
when, these vehicles pass out
of the Dock road gates. Also,
persons found around the
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Dack sheds are frequently re-
quested ° to produce thelr
identity cards or fokens with
a view to detect cases of un-
authorised entry to the Docks.
The staf who  help i
detecting pilferers are yrants
ed awards. The above
measures are regularly re-~
viewed by the Port Anti-
Pilferage Committee with a
view to determining their
adequacy.

(2) Disciplinary ection is taken
against tally clerks for in-
correct tally.

(3) About 3,000 packages are ly-
ing unidentified in the Port.
Owners of cargoes which are
missing are asked from time
to time to inspect these
packages with a view to find
out if the missing cargoes ‘re
in the unidentified lot.

Shri Assar: May I know the cost
of the missing goods mentioned in the
statement?

Shri Raj Bahadur: I will have to
causc a full-fledged investigation to
be made into the cases of all these
goods which are landeq but missing.

Shri Assar: May I know whether it
is a fact that the Bombay Port Trust
is avoiding responsibility under the
protection of Port Trust laws and
rules with the result that the owner
of the goods and the owner of the
ship have to suffer great loss? If sc,
will Government consider any way of
avoiding this?

Shri Raj Bahadur: 1 think the
Bombay Port Trust does not take ad-
vantage, due or undue, of any pro-
vision of the Bombay Port Trust Act.
What happens is that in case the
goods are insureq the underwriter
pays to the owner. The liability of
the ship or the ship-owner does not
go beyond landing the goods. In cage
it has been landed and it it is dec-
lared as fInissing, the ship-owner is
not at all put to any liability.
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Shri Heda: May I know whether

swvernment would be a¥le to give

uf any idea as to what portion of
theae landed but missing goods were
Bvanned articles or articles which
were imported without proper im-
Jort licences?

Shri Raj Bahadur; The analysis
that I have got of some of the un-
identified goods in something like
this: 778 packages, 887 coils of wire
274 drumgs and 741 cases and cartels.
I may also give some other figures.
From 1st April 1057 to 81st March
1958 out of 41,85101 tons of dry
cargo discharged in this period, only
4,166 packages comprising of cased
and drummed cargo and 2,840 packets
have been regarded as having been
landed but missing.

Shri Hem Barua: The statement
says there are 3,000 packages still
lying unidentified at the port. May
1 know how many of these packages
contain contraband goods, if any?

Shri Raj Bahaduar:; I have just now
given that analysis, and I do not think
I can say from this analysis that
there are any kind of contraband
goods there. There might be, that
would be only a subject of enquiry.

Shri Hem Barua: Has the Govern-
ment enquired about it.

Mr., Speaker: Shri Tangamani.

Shri Tangamani: What is the value
of these 3,000 packets which are still
unidentified? May I know whether
any of them have since been .denti-
fied?

Shri Raj Bahadur: Whenever any
owner claims that his particular
package is missing, we direct him to
these unidentified packages also be-
cause it may be possible to connect
the package with the owner, and
someiimes we succeed. Many
times it happens that a particular
packet or cargo or package has not
been landed and yet it becomes dec-
lared as missing. That is because ot
certain errors committed occasionally
by the tally clerks. The number
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7,008 that has been given should not
be taken as firm or pucca number to
indicate the actual number of pack-
ages or packetg landed and missing.

Shri Tangamani: I wanted to xnow
the value.

Shri Raj Bahadur: Value I cannot
give. I have already replied to the
question.

Shri Assar: Will Government con-
sider having a security force to stop
articles from missing?

Shri Raj Bahadur: I have indicat-
ed that the Bombay Port Trust bave
taken steps in this behalf to minimise
this missing or loss of packages.
Apart from that, there is a regular
Port Anti-Pilferage Committee which
is functioning, and they make up
their minds in regard to the steps that
have to be taken for the efficacy or
otherwise of the arrangements made
in this behalf.

M.B.B.S. Course in States

*1485, Shri Sanganna: Will the
Minister of Health be pleased to
state:

(a) whether the quota of reserve
seats for Scheduled Castes and Sche-
duled Tribes candidates seeking ad-
mission to the M.B.B.S. course has
been increaseq from 10 per ceni. to
20 per cent. in all the States, as in
the case of All India Institute of
Medical Sciences, New Dejhi; and

(b) if the answer to part (a) be in
the negative the reasons thercof?

The Minister of Health (Shri
Karmarkar): A statement is laid on
the Table of the Lok Sabha. [See
Appendix VI, annexure No. 34.]

Shri Sanganna: From the statement,
it is tound that the seats reserved for
the Scheduled Caste and Schedule
Tribe candidates are not filled up by
suitable candidates. May I know whe-
ther Government contemplate relax-
ing the admission regulations so that
they can be filled up completely?
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Shrl Karmarkar: The regulation has
already. been relaxed to some extent,
as per the advice of the Ministry of
Education. They say, for instance, that
where admissions are restricted to
candidates obtaining a certain mini-
mum percentage of marks and not
merely passing a certain examination,
there may be a five per cent. reduc-
tion for these people, provided that
the lower percentage prescribed does
not fall below the minimum required
to pass the qualifying examination.
Then, they say alse that the maximum
age limit for admission of students of
these communities may be raised by
three years. These are the relaxations
that have been followed.

Shri Sanganna: May I know the
number of doctors from among Sche-
duled Castes and Scheduled Tribes in
each State in the country?

Shri Karmarkar: I have no idea.

Shri Subbiah Ambalam: May 1
know the minimum marks prescribed
for admnission?

Shri Karmarkar: Subject to correc-
tion, I think the minimum mark in
some of the universities is 50 per cent.,
and 5 per cent, relaxation is shown
by those States where they follow
this.

Shri M. R. Krishna: May I know
whether the seats that have been
reserved for these communities have
been fully taken advantage of?

Shri Karmarkar: No, some of the
States report that they are not fully
taken advantage of.

Shri M. R. Krishna: May I know
whether Government have any scheme
to help these people so that they can
take advantage of at least the reserv-
ed quota of seats?

Shri Karmarkar: No, as I said, these
are the relaxations allowed, and there
is no other scheme for compelling
people to go into the medical colleges.

Shri Ayyakkannu: May 1 know
whether the Minister will consider the

23 SEPTEMBER 193)

Oral Answers 7950

question of giving more and more re-
laxations so far as the Schedifled
Caste candidates are concerned?

Shri Karinarkar: That is for another
Ministry which is concerned, and I
shall be happy to follow tive lead that,
may be given to us.

Shri Supskar: May 1 know whe-
ther there is any special concession
given to the students from these com-
munities apart from that in regard to
marks?

Shri Karmarkar: As I said, there is
a five per cent, reduction in the case
of marks. That is what has been
advised.

Shri Kodiyan: May I know whether
the quota of 20 per cent. of seats re-
served in the Delhi Medical Colleges
for the Scheduled Castes and Sche-
duled Tribes has already been ﬂlled
up?

Shri Karmarkar: I should think so,
but I should like t8 have notice as to
whether all the 20 per cent. has been
filled up. So far as I can remember,
they have been filled up.

Block Advisory Committees

*1487. Sardar Igbal S8ingh: Will the
Minister of Community Development
be pleased to state:

(a) whether the Block Advisory
Committees will be strengthened; and

(b) if so, in what manner?

The Minister of Community Deve-
lopment (Shri S. K. Dey): (a) and (b).
Yes, Sir, in the following manner;—

(i) In order to emphasise the posi-
tive role of the committees in regard
to planning and development, it has
been decided to redesignate them as
Block Development Committees. Sub-
committees will also be formed to help
in individual fields.

(ii) The committees will be more
representative of local institutiona such
as the village Panchayats.
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¢1i) The decisions of the Committees
will be binding and can be superseded
only by the State Governments.

(iv) State Governments have been
requested to have non-officials as
chairmen of the committees as early
as possible,

_ (v) No diversion of funds from one
block to another will be made without
the approval of the Block Development
Committee. The long-term measure
will be the establishment of an elected
body in whom responsibility for plan-
ning and implementation of the deve-
lopment programme will be vested by
Statute. )

Sardar Igbal Singh: One of the
items under consideration is the re-
presentation of the local institutions
and organisations. May I know the
names or the nature of the institutions
or organisations that are going to be
represented?

Shri 8. K. Dey: The first is the
village panchayat. It is expected that
all the mukhiyas of the village pan-
chayats will be members of the block
development committee. If the num-
ber is too big, then there will be an
elected number from out of the
mukhiyas. Then, there will be a re-
presentative of the Bharat Sewak
Samaj, representatives of the State
Legislature, the representative of
Parliament, and a representative of
the co-operatives, and representatives
of other social institutions in the area.

Bardar Igbal Singh: May I know
whether the charitable and other social
institutions will also be represented
in it?

Shri 8. K. Dey: I have already
mentioned that representatives of

prominent social institutions in the
area will be included.

sft ey wwi SfAR, asERIw
¥zAT FHEY F AT wAfeAT FY FHISS
W frem @ & fia ¥ gy oA
wfuwre—dwzlr ufamr—2 & ot
fawifer ¥ @Y, =71 agaxr & fod
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Shri 8. K. Dey: Efforts to devise &
measure by which there can be devolu-
tion of power and democratisation of
the operation of this programme are
being made by every State. Some
States have decided to establish the
statutory institution at the block level;
some others are considering an insti-
tution at the district level.

Shri Venkatasubbaiah: May I know
which are the State Governments
which have implemented the B, G.
Mehta Committee's report about cons-
tituting panchayat samitis in the place
of the block advisory committees to
run the block councils and the NES.
and community development blocks? -

Shri 8. K. Dey: The Andhra Pradesh
State have already started 20 blocks
which are being operated under block
panchayat samitis. There is also a
statute which is under consideration
of the State Legislature. The same
thing has been before the State Legis-
lature in Madras, and other States are
also going ahead with legislation in
one form or the other.

Shri Basappa: May I know whether
Government have taken a firm deci-
sion regarding the location of the
block development committee, and if
so. whether they are going to be
located in town headguarters or in the
rural parts of the country?

Shri S. K. Dey: Wherever the block
headquarters is physically located will
be the headquarters of the block deve-
lopment committees.

Shri Ansar Harvani: The hon. Minis-
ter had stated that all the prominent
organisations would be represented on
the committee. May 1 know who will
decide the prominence?

Shri 8. K, Dey: The State Govern-
ment,

Shri Heda: May I know whether
there is any integrated scheme in this
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behelf with the WEP projects, for,
one part of these projects connected
with the WEP projects will be under
the project implementation committee,
while the other part will be under
only an advisory committee? May I
know how Government are going to
resolve this anomaly?

SBhri S. K. Dey: If I understand the
hon. Member correctly, I believe he is
referring to the integrated programme
between the Ministry of Community
Development and the Central Social
Welfare Board. There is some diffi-
<ulty about bringing an integrated
approach to the whole question. We
are studying this question with the
<entral Social Welfare Board.

Shri Hem Barua: In spite of what-
ever the Minister has said about this
community development movement
working through non-official organisa-
tions at the district and block levels,
it is still the officials who dominate,
-and that is one of the reasons for the
lack of enthusiasm on the part of the
people. Is that so?

Shri S. K. Dey: The distance bet-
-ween the official raj and the people’s
raj is a very long one, and the mode
.of transport in our villages still is the
bullock-cart. So, the hon. Member
will bear with us.

Shri Hem Barua: Why not provide
them with jeep cars?

Shri Tangamani: The hon. Minister
said that directions had been sent that
in all these block development com-
mittees there must be a non-official
president or chairman. May I know
how many blocks have so far accepted
this, and how many have not accepted
it?

Shri S. K. Dey: According to the
information received by us till date, it
is the Andhra State and Madhys Pra-
desh State that have issued definite
instructions in this behalf. The other
States are also going ahead.
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Conversion of Miraj-Barsi Railway
into Metre Gauge

Shri Dige:
*1488. Shri D. A. Kafti:
Shri Manay:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 2028 on the
19th December, 1857 and state:

(a) whether Government have taken
any decision .about conversion of
Miraj-Barsi Railway into metre-gauge
during the Second Five Year Plan
period;

(b) if so, whether the question of
diverting the said Railway line via
Athni has been finally decided; and

(c) if not, by what time final deci-
sion is likely to be taken?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) The
hon. Member is presumably referring
to the Miraj-Kurudwadi section of the
Barsi Light Railway. No decision has
yet been taken as the Survey Report
is still awaited.

(b) No, Sir. The Railway has
investigated the suggestion but a final
decision on the diversion will have to
await the receipt of Survey Report.

(c) It is too early to say.

Shri Sugandhi: May I know whether
this conversion from narrow gauge to
broad gauge forms part of the core of
the Plan?

Shri S. V. Ramaswamy: No, it is
far away from the core of the Plan.

Shri B. K. Gaikwad: What will be
the estimated cost for the conversion
of the Miraj-Barsi Railway into metre
gauge and into broad gauge?

Shri S, V. Ramaswamy: I do not
have the figures for the metre gauge.
I have only for broad gauge. With
regard to Kurudwadi-Miraj section
the estimate was Rs. 907 lakhs. That
is the position. We do not have the
estimate for the metre gauge yet.
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Skri Assar: The Poona-Miraj line
was sanctioned for conversion to broad
gauge. May 1 know when the work
is to be taken up?

Shri 8. V. Ramaswamy: It does not
arise out of this, Sir,

Contracts

*1499. Shrimati Parvathi Krishnan:
Will the Minister of Railway be
pleased to state:

(a) whether it is a fact that the
contractors who were given contract
for the assembly of wagons at Waltair
have declared = lock-out siuce April,
1958;

(b) if so, how this lock-out has
affected the assembly of wagons; and

(c) the action taken in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) 1386 wagons are awaiting to be
assembled.

(c) The matter is under considera-
tion.

Shrimati Parvathi Krishnan: May I
know the reason why this lock-out
was declared and also who will be
responsible for the demurrage to be
paid to the shipping companies for
these wagons that are awaiting to be
assembled?

Shri Shahnawaz Khan: The lock-out
was declared as a result of labour
trouble. The question of imposing any
penalties for demurrage is still under
consideration.

Shrimati Renu Chakravartty: More
than a year ago it was brought to the
notice of this House that various com-
plaints have been received by the
Railway Board from the local railway
authorities regarding the work of this
particular company. May I know what
steps were taken by the Railway
Board to meet with the situation?

Shri Shahnawaz Khan: This com-
pany was given the contract for
assembling 10,800 wagons. They
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carried out a portion of the work. But,
at one stage, there was some trouble
among the labour and they were
forced to declare a lock-out. Since
then no progress has been made. We
have considered the question of termi-
nating their contract. The muatter has
been referred to the Ministry of Law;
and, at this stage, we are not quite
ready to take the final action as we
have to consult other Ministry also.

Shrimati Parvathi Krishnan: May [
know the date on which the contract
was given to this firm and also the
date on which the final contract agree-
ment was signed and whether there
was some delay in this? May I also
know whether there were, in fact,
complaints about the firm even before
the final signing of the contract? And
why action was not taken at that
time?

Shri Shahnawas Khan: The contract
was awarded in July, 1955. There was
some time-lag between the signing of
the contract and the date on which it
was awarded.

Mr. Speaker: Shri Bose.

Shrimati Parvathi Krishpan: Is it
not a fact that the contractor is not.. ..

Mr. Speaker: I have called Mr. Bose
and I will give the hon. Member an-
other opportunity.

Shri Bose: What was the labour
trouble about; did they present any
list of grievances and was it legiti-
mate or illegal?

Shri Shahnawaz Khan: That aspect
is being looked into by the South
Eastern Railway.

Shrimati Parvathi Krishnan: Is it
not a fact that these contractors were
not even fulfilling the terms of the
contract agreement prior to April, 1958
and why was not earlier action taken
in order to prevent this delay in
assembling all these wagons?

Shri Shahnawaz Khan: They had
fulfilled all the necessary conditions,
except one. There was a clause about
security deposit and this firm made a
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representation that this clause was too
severe because they will have fo give
a bank guarantee which may, in some
cases, extend to Rs. 2 crores. This
was not the only firm that made such
& representation. There was another
firm in South India that also made a
similar representation, that the bank
guarantee asked for was too heavy.
The matter was considered and it was
thought that their representation was
reasonable and, as a result of that,
certain amendments were made to the
original agreement.

Mr. Speaker: Next question.

Shri Shahnawaz Khan: Sir, I said
Rs. 200 crores; it is not Rs. 200 crores
but Rs. 2 crores.

Hepititis Epidemic
*1491. Shri Jadhav: Will the Minis-
ter of Health be pleased to state:

(a) whether it is a fact that the
virus of infectious Hepititis (Jaundice)
does not get destroyed even after the
ontaminated water is boiled;

(b) whether it is a fact that the
Hepititis is apparent after 30 days of
infection;

(c) how many dirty water nallas or
sewages join Jamuna above the pump-
ing station of Delhi water supply; and

(d) at what distances from the
pumping station?

The Minister of Health (Shri
Karmarkar): (a) No, Sir.

(b) The incubation period is from
10 to 40 days, commonly 25 days.

(c) There are two intakes of water
supply for Delhi, one at Wazirabad
and the other at Okhla. There is now
no overflow of sewage upstream of
Wazirabad as the Najafgarh Nullah
has been diverted 3,000 ft. downstream.
There are however 9 points at which
sewage overflows into Yamuna bet-
ween Wazirabad and Okhla.

(d) A statement is laid on the Table
of the Lok Sabha, [See Appendix VI,
annexure No. 35].

23 SEPTEMBER 1088

Orul Avswers 8

Shri Jashav: By boiling up to what
Qegree ‘céntigrade does this infgctibus
virus disappear?

Shri Earmarkar: Our technical
advice is that it disappears when water
boils. That is sufficient to destroy all
this,

Shrimati Sucheta Kripalzni: May I
know whether it is a fact that the
Hajarnavis Committee report has given
the opinion that the water supply to
Lajpat Nagar and Jangpura area is
unfit for human consumption?

Shri Karmarkar: I should like to
have notice for that. But is it from
the Okhla water supply?

Shrimati Sucheta Kripalani: It is

not.

Shri Karmarkar: Then, it is quite
all right. From Wazirabad the water
is perfectly all right.

Hirakud Dam Project

*1492, Shri Supakar: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the annual revenue at present
derived from the Hirakud Dam Pro-
ject; and

(b) what will be the revenue from
the Project when irrigation water and
electricity are fully utilised?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No
revenue has been derived from
irrigation so far, as it has not been
possible for the State Government to
finalise the assessment of Water Rates
and Betterment Levy. As regards the
revenue from sale of electricity, out
of the total installed capacity of
1,23,000 k.w., one unit of 37,500 k.w.
is kept as a stand-by, and from the
balance of 85,000 k.w. installed, 34,000
k.w. or 39.8 per cent. is being con-
sumed at present. The revenue from
this source during 1857 was Rs. 30.81 ¢
lakhs. The position, however, is
steadily increasing as will be seen
from the fact that the gross revenue
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for the month of May, 1958 was of
the order of Rs. 6.42 lakhs.

(b) The net annual revenue antici-
pated on full development of Hirakud
Dam Project (Stages 1 and II) is
indicated below:—

Rs. in lakhs

Irrigation
(i) Sambalpur . . . 3436
De:lta . . . . 139°04
(ii) Potar 20461
‘TOTAL 378-01

Shri Supakar: What is the break-up
of the 34,000 kw. at present consumed;
that is to say, which are the indus-
tries which are consuming this electri-
city?

Shri Hathi: The 34,000 kw, electri-
ety which is at present consumed is
mostty by the project authorities, the
Sambalpur area and the paper mill, 1

think.

Shri Supakar: About the future dis-
tribution as well as the present con-
sumption—what is the rate at which
electricity is supplied? Will there be
variation in rates from industry to
industry for bulk supply to industries”

Shri Hathi: Some time back I in-
formed the House about the tariff pre-
vailing in the Hirakud project for the
supply of electricity. It wvaries for
different categories of consumption for
the different purposes for which elec-
tricity is required for industrial pur-
poses or otherwise.

Shri Supakar: [ am speaking of only
big industries.

Shri Hathi: For large industries, for
demands of 125 kw. and above for
supply at 11 kw., it will be Rs. 5-8-0
per kw. per month plus 125 annas per
kw. hour subject to an overall maxi-
Yhum rate of 1.5 anna per kw. hour.
That is the general thing. But, it mav
be that the State Government may
enter into agreements with different
industries for different tariffs.
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Shri Supakar: May I know by what
time this will be completed and water
utilised for irrigation so far as that
area is concerned?

Shri Hathi: I think by 1961-62 it
will be possible to start irrigation in
Delta area.

Shri Panigrahi: From the statement
it seems the water supplied for irriga-
tion from Hirakud chapnels has not
begn charged for. May I know whe-
ther water from Hirakud is being sup-
plied free to the farmers so long?

Shri Hathi: The rates for the water
charges were not yet fixed and, there-
fore, it has not been possible, as the
Orissa Government states, to collect
the amount.

Shri Panigrahi: May I know whether
any amount has been collected from
th> farmers so far as the release of
water from Hirakud is concerned?

Shri Hathi: Our information is that
nothing is collected.

Shri Supakar: So far as the present
idle capacity of 80,000 kw. is concern-
ed, may I know if there is any possi-
bility of probable increase in consump-
tion of electricity before the Rourkela
Steel Plant is ready?

Shri Hathi: The position with regard
to the consumption of power is this.
By the end of this year—December or
so—Rourkela will require 60,000 kw.
and the aluminium factory, about
25,000 kw. These are already booked.
So, it will mean about 85,000 kw.
Today 34,000 kw. is being consumed
If 85,000 kw. is added to that, it will
be the consumption of power gene-
rated at Hirakud. Therefore, it is not
possible to give power to anybody else
because it has already been booked.

Shri Panigrahi: How is it that the
Railway Board has decided to take
electricity from the Hirakud for elec-
trification of the South-Eastern Rail-
way when there is no electricity
available?

Shri Hathi: 25,000 kw. has been pro-
mised to them which we may be able
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to supply from Chiplime power house.
Perhaps the hon. Member knows that
one more plant with a capacity of
1,256,000 kw. is being installed to meet
power shortage.

Muslim Wak! Act 1954

*«1483, Shri Mohammed Tahir: Will
the Minister of Jrrigation and Power
be pleased to state:

(a) whether it is u fact that the
Muslim Wakf Act 1854 has not been
enforced in the Punjab State;

{(b) if so, whether it is a fact that
due to non-enforcement of the said Act
the Wak! properties are mismanaged;

(c) whether it is a fact that the
Chiet Minister of the Punjab has
requested the Central Government to
enforce the said Act in the Punjab;

(d) if so, whether Government pro-
pose to enforce the same and if so
when; and

{e) in how many States the sald
Act has been enforced so far?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (e).
A statement is laid an the Table of
the Lok Sabha. [See Appendix VI,
annexure No. 36).
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Shri Dasappa: I shall be grateful if
the English version of the answer is
also read.

Mr. Speaker: Let him first answer
this supplementary; then he may also
read the English version of the answer,

Shri Hathi: Sir, so far as the sup-
plementary is concerned, this scheme
has been taken up by the Punjab
Government and not by the Central
Government. The scheme has not yet
been included in the Second Plan nor
has it been scrutinised by the CW.P.C.
It is, therefore, not possible to say
when the scheme would actually start.

1 shall now read the English version
of the answer.

(a) No amount has been allocated
so far by the Government of India for
the Gurgaon Canal Tunnel Scheme.

(b) The scheme is under prepara-
tion by the Government of Punjab.

(c) Under the proposed scheme, an
area of about 5,80,000 acres is likely
to be benefited.
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Shri Hathi: The Central Government
does not start any scheme. What the
Central QGovernment does i3 to
examine the scheme as submitted by
the various States. If it is found that
it is technically sound, if the State
wants it to be included in the Plan,
it goes to the technical committee of
the Planning Commission and when it
approves it is included in the Plan.
To start work is for the State Govern-
ment. The inclusion is for the Plan-
ning Commission. But, as I mention-
ed, it is not included because the
scheme is not in a way complete. They
have submitted a canal scheme but
there are points to be determined in
regard to that scheme: actual sources
of water, from which of the sources
water has to be utilised, from where,
ete.
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Shri P. R. Patel: May I know whe-
ther the Punjab Goverhment has had
any help in the matter?

Shri Hathi: The question of help
would only arise when it is included
in the Plan and the work has to be
taken up.

~48hei XKamal Singh: How much
amount is the Punjab Government
intending to spend on this scheme?

Shel Hathi: The question of spend-
ing does not yet arise; it will not arise
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until it has been included in the Plan.
It is still in the stage of investigation;
it has not yet been examined by the
technical committee of the Planning
Commission.

Shri Kamal Singh: What is the esti-
mated cost of this Plan?

Shri Hathi: About five crores of
rupees.

Sardar Igbal Singh: In view of the
different assurances given in this
House by the different Ministers—Shri
Kidwai, the present Food Minister—
and in view of the fact that this pro-
blem is being discussed every year,
in every session, may I know whether
the Central Government has asked the
Punjab Government to do something
about this?

Shri Hathi: The Punjab Government
has prepared a scheme; there is no
question of asking them to prepare a
scheme.

Shri Jadhav: May I know whether
it is likely to be included in the Third
Plan?

Shri Hathi: I cannot say today; I
hope it will be included.

Tinnevelly-Cape Comorin Rall Link.

*1495. Shri Thanulingam Nadar:r
Will the Minister of Rallways be
pleased to state:

(a) whether any survey of the
Tinnevelly-Cape Comorin Railway
line in the Madras State has been
done;

(b) if so, when and with what re-
sult; and

(c) whether a copy of the survey
report will be laid on the Table?

The Deputy Minister of Rallways-
(Shri 8. V. Ramaswamy): (a) and (b).
A Traffic survey was sanctioned in
1965. The survey report is under
compilation and has not been receiv-
ed as yet.

(c) Does not arise.
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Shri Thanulingam Nadar: May I
know whether the Government pro-
poses to conduct an engineering sur-
vey-as early as possible?

Shei 8. V. Ramaswamy: At present,
as I said, the traffic survey report is
being compiled. That was for the
line connecting Tinnevelly with Tri-
vandrum with a branch line from
Nagercoil to the Cape Comorin. Sub-
sequently, it was considered necessary
that the traffic prospects and financial
implications of the following six
.alternatives should be assessed se-
parately: Trivandrum-Nagercoil; Tri-
vandrum-Nagercoil-Cape Comorin.
“Tinnevelly-Nagercoil; Tinnevelly-
Nagercoil-Cape Comorin; Tinnevelly-
Nagercoil-Trivandrum; Trivandrum-
Nagercoil-Tinnevelly with a branch
line from Nagarcoil to Cape Comorin.

Shri Thirumala Rao: May J ask the
hon, Minister to explain it with a
map?...... (Interruptions).

Shri S. V. Ramaswamy: I have got
the map before me; the han. Members
<can see it; these reports are expected.

Shri Thanulingam Nadar: When
will the Government take a decision
on any one of these lines?

Shri S. V. Ramaswamy: As soon as
the reports are received and progerly
<considered, a decision will be taken.

Shri Ramanathan Chettiar: What is
the total cost of the scheme and is
there any possibility of the scheme be-
ing included in the Second Plan?

Shri S. V. Ramaswamy: As regards
the cost, even the assessment reports
have not been received. With regard
1o the inclusion in the Second Plan,
there is no chance.

Shri Thanu Piliai: When was the
Teport submitted by the Traffic Sur-
vey Commitee and how long wouid it
take the Government to ﬂnahse its
consideration?

Shri S. V. Ramaswamy: The traffic
ssurvey has been made but the survey
report is being completed.
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Shri Tangamani: In view of the fact
that one wholé district is not  con-
nected by the railways in  Madres
State, may I know whether this ques-
tion of linking Tinnevelly district
with Kanyakumari district will ‘be
considered during the Second Plan?

Shri 8. V. Ramaswamy: Sir, a8 I
said, there are limitations: men,
money and materials.

Shri Thanu Pillai: Normally the
plan projects included in the First
Plan are finalished at least in the
Second Plan. In the case of Tinneve-
{ly-Cape Comorin, the first propossl
was made in 1914 and this Govern-
ment took it up in 1954. The report
is not yet ready in 1958. When on
earth will we get this railway com-
pleted?

Shri S. V. Ramaswamy: In due
course.

Robbery in Train

*1496. Shri Tangamani: Wi: the
Minister of Rallways bc pleased to
state:

(a) whether it is a fact that bassen-
gers travelling by Kanpur-Etawah’
shuttle train in Northern Railway
were robbed near the Bharthana Rail-
way Station on the night of 20th
August, 1958;

(b) if so, value of articles lost;

(c) the steps taken to apprehend
the culprits; and

(d) what measures have been taker.
to make this area safe for travel?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.
Passengers travelling in a III Class
compartment were robbed between
railway stations Samhon and Bhar-
thana at 21.30 hrs. on 16-8-1858."

(b) Articles and cash worin
Rs. 187{10 were lost, out of wkich
articles and cash Rs. 102/4]- in  value
have been subsequently recovered.
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(e) Five culprits out io: tll:e.dceh:en
saspected 10 have been involv ve
0 far been arrested.

(d) It was a solitary esse of dacoity
in the area. Police escorts are, how-
'-;:. being detailed for the safety of

Shri Tangamani: Is it a fact that
this dacoity was committed by seven
srmed men; and, if so, whether any
of the passengers sustained injuries
in the attack?

Shri Shahnawas Khan: The dacoity
was committed by this gang. From
the information that is available with
me now, I find that between them
they hed only one country-made re-
volver, some knives and lathis. No
injury wase inflicted upon any passen-
ger.

Shri Tangamani: Although it is a
wpolitary incident and the first of its
kind, may I know whether Govern-
ment will not consider the question
of alerting this area to prevent the
recurce of such incidents?

Shri S8hahnawaz Khan: I do not
know, 8ir, what more can be expected.
Four of these people were arrested
_am the gpot by the Railway Protection
Force.

Mr. Speaker: Next Question.

Shri Tangamani: May I ask ope
more question?

Mr. Speaker: I have already allow-
;d two questions. How many ques-
'#0one more am I to sllow?

Shri Tangamani: I want to ask a
question of fact.

Mr, Speaker: Hon. Member must
exhaust them in two or three supple-
mentaries.

Shri Tangamani: May I know whe-
ther the dacoity was committed at the
station or in the running train, and
z:ere these culprits were apprehend-

?

Shri Shahnawas Khan: There was a
compartzpent where only four people
203.A L.S.D.—2.
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were siting. This gang entered that
compartment at the next station, and
in between two stations while the
train was running they committed the
dacoity. They detrained at the next
station—Barthana, The people who
had been robbed shouted and the
Railway Protection Force caught them
red-handed.
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Shri Karmarkar: The other schemes
to improve the sewage disposal

arrangements of Delhi which bhave
either been completed or are now in

. hand are as follows: (i) North Delhi

outfall sewer pumping station sewage
treatment plant, and (i) West Delhi
outfall sewer pumping station sewage-
treatment plant.
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Shri Karmarksr: I am afraid, Sir,
my hon. friend is mistaking drainage
for sewerage. Surface drainage of
rainfall water is one thing, He is
asking about that, whereas what I am
telling him here about the sewerage
system.

Bupplydroodgnhshu.r.
s1501. {Blu-ls M.erjee

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether a request was made
by the Government of Uttar Pradesh
for allowing supply of foodgrains to
U.P. from Punjab and withdrawal of
zonal restrictions; and

-(b) if so, the steps taken by Centre
in this direction?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
Yes, Sir, a request was made by the
U.P. Government for the withdrawal
of the existing zonal restriction on
the movement of wheat from Punjab
to U.P, but it could not be accepted.

Shri 8. M. Banerjee: May I know
the guantity of foodstuffs supplied to
UP. for September and October, and
whether this quantity will be sufficient
to meet their requirements?

The Minister of Food and Agricul-
: (8hri A. P. Jaln): I have repeated
ese figures many times in the House.
For the month of September we are
supplying 85,000 tons of foodgrains;
shout October, we have not yet fixed
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the quantity which wp are golng to
supply.

Shri 8. M. Bansijes: Miy 1 khow
whether the Central Governgpent hxve
issued instructions o the UP. Goyern-
ment to apply rigidly she provisipns -
of the Essential Commodities Act;. and,
it so, whether this has been done by
the State Governmeht, ¥n® with what
results?

Shri A, P. Jain: The UP. CGovern-
ment asked for certain poiwers. There
was no question of our giving any
instruction. Those powers have Been
given and some action has bee¢n taken.
'Iheacﬁonubeingrepoﬂedh\me
papers from day to' day.

Shri Tangamani: May I know whe-
ther this matter wus discussed with
Government when the Chief Minister
of UP. was here last week?

Shri A. P. Jaln: Which matter?

Shri Tangamasi: This particular
matter about releasing grains from the
zonal restrictions.

Shri A, P. Jain: No, this matter was
not discussed because this had been
decided before.

Shri C. D. Pande: May I know if
the Government will consider the
advisability of releasing at least wheat
seeds for U.P., because no wheat seeds
are available there?

Shri A, P. Jain: We have already
agreed to do that, and the office ct
the U.P. Government is in touch witit
the Punjab Government for the trans-
port of seeds.
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Shri 8. M. Banerjee: May I know
whether the prices of foodstuffs have
come down in U.P.; if so, to what
extent?

Shri A. P. Jain: The prices of food-
stuffs have, generally, come down in
U.P. The price of wheat has gone
down, roughly speaking, by Rs. 2; the
price of rice has gane down in some
places by as much as Rs. 6 to Rs. 8,
in other places by Rs. 4 and still less
in certain other places. The prices of
coarse grains have also gone down.
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Export of Foedgrains from Rajastham

{ Shri Harish Chandra
*1503. Mathar:
Shri Onkar Lal:
Will the Minister of Food and Agri-
cultare be pleased to state:

(a) what is the quantity of food-
grains which has been moved out from
Rajasthan during the last six months;

(b) what is the quantity of food-
grains sent to Rajasthan to meet the
food situation;

(¢) the reasons as to why Bombay
City has been included in this zone;
and

¢d) what is the quantity of food
required for the city and moved for
the city from Rajasthan?

The Deputy Minister of Agricuiture
(8hri M. V. Krishnapps): (a) Figures
of movement of the different kinds
of foodgrains of trade account are:
not readily available.

(b) 14,260 tons of imported wheat
have been supplied from Central
stocks during the year upto the
September, 1958.

{(c) and (d). Although Bombay City
was initially excluded from the
Western Wheat Zone, it rightly belongs
to this zone. The restriction on move-
ment to Bombay City from the rest of
the zone was removed in order to
allow the people in Bombay City to
purchase some indigenous wheat of
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their chaice, like the rest of the people

the four mils in the City were also
prohibited from purchasing  wheat
from the internal market. About
28,000 tons of wheat are being sup-
plied in Bombay City from Govern-
ment stocks every month. According
to the information available, alto-
gether about 18,000 tons of wheat
moved by rall from  Rajasthan to

8hri Harish Chandra Mathur: Is it
not a fact that the inclusion of Bombay
City has disturbed the equilibrium
in this zore, and the Chief Minister
of Rajasthan has represented in
this matter and asked for its exclusion.

The Minister of Food and Agricul-
tare (Shri A. P. Jain): I do not think
it has disturbed the equilibrium in the
Zone to any marked extent. Of course,
the Chiet Minister of Rajasthan
brought this matter to our notice in
the month of August and he wanted
that Bombay might be excluded, but
we felt that exclusion of Bombay at
that time will have a deleterious
effect on that City.

Shri Harish Chandra Mathur: What
assistance is being rendered to
Rajasthan to overcome the difficulty
which has been created by the inclus-
ion of Bombay?

Shri A. P. Jain: We are supplying
overseas wheat to Rajasthan.

Shri Harish Chandra Mathur: How
do we reconcile the two provisions?
We are pumping out wheat from here
and are sending some wheat from
here. Does it not involve the loss of

transport and creat more difficulties
there?

Shri A. P. Jain: It does not create
more difficulties because certain trade
patterns have been built up, and it

woulld not to wise for us to tamper
with the trade patterns at this stage.

WRITTEN ANSWERS TO
QUESTIONS

Demurrage pald to Shipping
Companies

*1482. Shri Tyagi: Will the Minls-
ter of Transpert and Cemmunications
be pleased to state:

(a) what was the total amount of
demurrage paid by various Ministr-
ies and other importers during  the
year 1056-57 to foreign shipping com-
panies; and

(b) how much of this amount in-
volved foreign exchange?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) A statement
is laid on the Table of the Lok Sabha.
[See Appendix VI, annexure No. 37.}
No information is available in  re-
gard to other imparters.

(b) A substantial part of the demur-
rage was paid in rupee currency but
since the foreign shipping companies
have the option to repatriate their
earnings to their own country, the
entire amount, less such part of it as
the shipping companies might have
had to spend in India owing to delay
at the Indian Ports which gave them
those earnings, may be regarded as
foreign exchange expenditure.

Shifting of Head Office of Indian
Alrlines Corporation

*1484. Pandit D. N. Tiwary: Will the
Minister of Transport and Commauni-
ocations be pleased to state:

(a) whether there is a proposal to
shift the head office of the Indian
Airlines Corporation from New Delh{
to Bombay; and

(b) if so, the reason for thc same?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) and



7975 Written Ansioers

{b) Government have no such pro-
posal under consideration. It may,
however, be mentioned that the Eati-
mates Committee in parss. 18 and 20
of their Forty-third Report on  the
Indian Airlines Corporation have
recommended:—

(1) The question whether the
headquarters of the Indian
Airlines Corporation should
remain in Delbi should be
examined afresh by Govern-
ment and Indian Airlines
Corporation.

(it) No turther commitment may
be made on the project for
the construction of a build-
ing at New Delhi to house the
headquarters office of the
Corporation until re-examin-
ation of the location of the
headquarters of Indian Air-
lines Corperation.

Hospital Beds in West Bengal

*1488. Shri Sadhan Gupta: Will the
Minister of Health be pleased to state:

(a) whether the West Bengal Gov-
ernment have submitted any scheme
to the Central Government for pro-
viding 9,000 additional hospital beds
during the Second Plan period;

(b) if so, the main features of the
scheme; and

(c) the decision of the
Government thereon?

The Minister of Health (8hri Kar-
markar): (a) Yes, Sir.

(b) The scheme envisaged the
addition of 9,000 hospital beds by
the end of 1860-61. Out of this num-
ber, 4,000 beds are already included
in the Second Five Year Plan of the
State, 1,000 beds are to be provided
under the State Employees Insurance
Scheme and the remaining 4,000 beds
to be established with the assistance
of Central Government. The esti-
mated capital expenditure on the 5,000
beds proposed to be set up over and
above the number included in the
Second Plan of the State is Rs. 5.92

Central
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crores. Assistance to the extent of
Re. 4.4 crores was sought for from
the Central Government.

(c) The Government of West Bengal
were informed that there was Do
scheme in the Second Five Year Plau
of the Health Ministry under which
Central assistance could be rendered
and were therefore advised to include
the scheme in the list of schemes
submitted by them annually for loman
grants from the Government of India
and to take up the matter with the
Planning Commission at the time of
drawing upr the Development Plan
of the State for the year 1958-60

Ariyalur Train Aocident

*1489. Shri Narasimhan: Will the
Minister of Railways be pleased to
state:

(a) whether the enquiry by the
Heads of Departments of the Southern .
Railway into the accident to a goods
train on the 8th August, 1958 between
Ariyalur and Kallagam stations on
Southern Railway, has been com-
pleted;

(b) if so, whether he would lay a
copy of the report on the Table; and

(c) the steps taken or proposed to
be taken to safeguard rail! points and
the bridge concerned to avert any
fresh danger to the travelling ubBe
and goods carried?

The Deputy Minister of Railways
(Bhri 8. V. Ramaswamy): (a) and (b).
T}}e Enquiry Committee have sub-
mitted its report and it is now under

examination in the General Manager’s
office.

(c) The accident in question has
prima facie not been due to any
defect in the bridge or its approaches.

Khosla Committee

*1497. Shri T. B. Vittal Rao: Will

the Minister of Railways be pleased
to state:

(a) whether the Khosla Com-
mittee appointed to go into the con-
dition of Railway Bridges and sug-
gest measures for improving the same
have since submited their report;
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(b) ¥ 95, what sre the main Te-
mmanﬂatﬂnns

{c) whether the Ruilm Boerd have
examined the samie;

(d) the time by which asction is
likely to be initiated; and

(e) if the reply to part (a) be in
the negative the reasons therefor?

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): {(a) No, Sir.

{b) to (d). Do not arise.

(e) This is a Committee of Experts
entrusted with a very important job
requiring deep and exhaustive study
and collection of voluminous data
from various sources. As such it
would naturally take some time to
reach conclusions especially when the
standards to be laid down are bound
1o have far-reaching effect in the de-
sign of bridges and the protection
works in future.

Mitk Production

*1499. Pandit Thakur Das Bhargava:
Will the Minister of Food and Agri-
oulture be pleased to state:

(a) whether any target was fixed
in PFirst or Second Five Year Plan
for oversll increase in totsl milk pro-
duction or per cupita consumption;
and

{b) if so, what has been the achieve-
ment so far in relation to these tur-
gets?

The Minister of Food and Agrical-
tare (S8hri A. P. Jain): (a) No.

(b) Does not arise.

Loans for Delhi Transport
Undertaking

Shri Arjlm Sln:h
*1500 {

Shri Vlmlyee
Will the Minister of Transport and
Commuanicalions be pleased to siate:
(a) whether Government has re-
ceived proposals for the grant of
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additional icans for the Delhl Trans-
port Undertaking, during the currest
g;rtolnmthemﬁnga the
U,
(b) it so, the details of the pro-
posals; .and

(c) the action taken thereon?

The Minjster of State in the Minis-
try of Transport and Communications
(Shri Raj Bahsdur): () to (¢). A
statement iz 1aid on the Table of the
House.

Statement

A provision for a loan of Rs. 28 lakhs
from the Government of India for
purchase of additional buses was in-
cluded in the Budget of the former
Delhi Road Transport Authority for
the year 1958-59. The loan could,
however, be drawn when the need
actually arose and a request to that
effect was made to the Gevernment by
the Authority and on its supersession
by its successor, the Delhj Transport
Undertaking through the Corporation
of Delhi. A request has accordingly
been received from the General
Manager of the Undertaking for the
grant of this loan and the proposal
i6 under examination. The Delhi
Transport Undertaking propose to
utilise the loan mostly for the pur-
chase of 47 new buses.

Shortage of Foodgrains in Tripura

*1502. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the reasons for the present
shortage of foodgrains in Tripura; and

(b) the steps taken by the Ad-
ministration for the growing of more
foodgrains?

The Minister of Food and Agricul-
ture (S8hri A. P. Jain): (a) Tripura is
deficit in foodgrains mainly because
of heavy influx of refugees from East
Pakistan and the taking over of rice
to East Pakistan by Jiratia tenants.

(b) Production of foodgrains in
Tripuré is being increased by the
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execution - of Minor Irrigation
Pchemaes, distribution of chemical fer-
‘tilisers at subsidised rates, increase.
use of local manurial resources and
green manure, muitiplication and dis-
tribution of improved paddy seeds
and introduction of improved agricul-
tural practices.

Remodsliing of Durgapar and Oriya
Statious

180¢, Shri Bubiman Ghose: Will
the Minister of Rallways be plessed
to state:

(a) whaether the Government pro-
pose to remnodel. the stations of Durga-
pur and Oriya in view of the growing
importance of Durgapur as a big
industrial centre;

(b) if so, whether estimate has
been made for that; and

(¢) if not, the reasons for not re-
modelling the station?

The Deputy Minister of Railways
(Shri Shahnawazx Khan): (a) Presum-
ably, the Hon'ble Member is referring
to Durgapur and Oriya Stations. If
80, it is proposed to remodel Durga-
pur Station but there is no proposal
for remodelling Oriya Station.

(b) Estimates for remodelling the
station building and the goods shed
at Durgapur are under preparation.

(c) Oriya station being very near
to Durgapur, it is not considered
necessary to remodel this when Durga-
pur Station is going to be remodelled.

Sealing of Indo-Pakistan Border

+1505, J Shrl Vajpayee:
\ Shri Dasaratha Deb:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a) whether it is a fact that over
one lakh maunds of jute have been
held up at Agartala as a result of the

. sealing of the Indo-Pakistan border
by the Government of Pakistan; and

(b) if so, the steps taken by Gov-
ernment in the matter?
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The Minister of Food and Agrioul-
ture (Bhri A. P. Jaln): (») Yes.

(b) Upto the end of July this year
jute grown in Tripura was being des-
patched mainly by Indo-Pakistan
route. But as adequate number of
empty wagons were not being made
available by Pakistan Railway, limit-
ed quantities were also moved hy air
and all-India route which involve
higher transport charges. After the
sealing of the border of Pakistan,
however, jute was transparted by the
latter routes only. N.EF. Railway
has allowed concessional rates by
reducing the ordinary rates by annas
eight per maund for the transport of
jute by all-India route.

.Bhrimati Mafida

Shri Tasgamani:
*1506. < Shri V. P. Nayar:

Shri Ram Krigshan:

Will the Minister of Transpert and
Communications be pleased to state:

(a) whether the Night Air Service
‘Skymaster’ bound for Nagpur crash-
ed near Meenambakkam soon after
take off on 8th September, 1988;

(b) if 30, what iz the extent of
damage to the plane and to properties
of passengers;

Abmaed:

1
(c) whether any passengers were
injured;

(d) what alternative arrangements
were made for transport of the
passengers; and

(e) whether an enquiry is being
held into the cause of accident?

The Deputy Mindster of Civil
Aviation (Shri Mohiuddin): (a)
Indian Airlines Corporation Skymaster
VT-DIA operating night Air Mail
Service from Madras to Nagpur meade
a precautionary landing at Madras at
2338 hours on 8-9-1958 and during
the course of this landing met with
an accident.
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() The alrcraft was extensively
dumaged. There was ns dnmage to
properties of passengers.

(c) Ne, Sir.

(d) The Indism Airlines Corpora-
tion operated two Dakotas as relief
aircraft,

(e) Yes, Sir,

Colenles in Delhi

_*1507. Bhrimati Sucheta Kripalani:
‘Wil the Minister of Health be pleased
ta state:

(a) whether it‘is a fact that in the

vgrious approved colonies in  Delhi
Texritory building plans are not
being sanctioned;

(b) whether it is a fact that th-

plot-holders of these colonies have
been making repeated representations
to the effect that building plans long
gince submitted by them be approved;
end

(c) if so, the reasons therefor?

The Minister of Health (Shri Kar-
markar): (a) There are 38 private
calonies whose lay-out plans have been
approved but construction of buildings
is being permitted by the Corporation
of Delhi only in 8 such colonies whe
esgential services exist.

(b) and (c). Building plans are not
being sanctioned by the Corporation
in respect of those colonies where
provision of essential services like
wholesome  water supply, sewage
disposal, drainage, roads, etc. are not
available.

Food Aild from U.S.A.

*1508. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that U.S.A.
has agreed to give $200 millions food
aid to India; and

(b) it so, the details thereof?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) and (b).
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The matter is still under discussion
with the Government of US.A, -

Bhakra Dam
Shri Ram Krishan:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 589 on
the 28th February, 1958 and state:

(a) the progress made so far in the
construction of Bhakra Dam;

(b) the total length and height of
the concrete wall above the deepest

foundation level constructed so far;
and

{¢) whether the Dam will be con-
structed within scheduled period at
the present pace?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A
quantity of 29,35,862 cubic yards of
concrete had been poured into the
Bhakra Dam up to the end of August,
1858. This constitutes §7.3 per cent.
of the total concreting to be done. .

(b) The concreting is being done
along the entire length of the Dam.
The average height of the Dam above
the deepest foundation is now 390 ft.
and the highest block is 414 ft. high.
Length at base is 325 ft. and will be
1,700 ft. at top on completion when
the Dam rises to a height of 740 feet.

(e) Yes, Sir.

Rural Electrification in Delhi

“1510. S Shri D. C. Sharm.n
|\ Shri Radha Raman:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 331 on
the 20th February, 1858 and state:

(a) the number of villages in Delhi
territory electrified upto the 3ist
August, 1958;

(b) the number of villages proposed
to be electrified during 1958 (from 1ist
September, 1958 onwards); and
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-{e) the expenditure so far incwrred
‘or this purpese?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) There
s since been no addition, and
the number of villages electrified re-
mains the same, viz., 11.

(b) Ten.
(c) Rs. 5.2 lakhs.

Steam Power Plant for Jodhpur

*1511. Shri Harish Chandra Mathar:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether two 3,000 k.w. plants
for steam power generation for Jodh-

pur under T.CM. programme have
been received;

(b) what is the value of the machi-
nery received; .

(c) what demurrage, if any, had to
be paid to the Railways for these
sets; and

(d) the steps being taken to erect
the power house expeditiously in view
of the acute shortage of electricity in
Jodhpur?

The Deputy Minister of
and Power (Shri Hathi): (a) Almost
all the plant and equipment relating
to two three-thousand kw. steam turbo-
alternator sets required for the Jodh-

pur Power Station has been received
at site.

(b) The total value of the machi-

nery required is of the order of Rs. 49
lakhs.

(c) A sum of Rs. 816.37 was paid to

the Railway authorities as demurrage
charges.

(d) In order to meet the power
shortage, a scheme for the extension
installation of 2 Nos. 3000 kw. gene-
rating sets together with necessary
boilers has since been sanctioned. As
soon as the civil works for the above
of Jodhpur Power House involving
power station are completed, the erec-
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tion work will be commenced. In the-
meantime, to aveld dificulty owing to:
shortage of power supply 2 Nos. 200/
xw. diesel generating sets are being
installed at the Jodhpur Power House,
The new sets are expected to be com--
missioned very shortly.

Sleepers Washed away to Pakistan

e1512. Shri Raghunath Singh:
Shri Hem Raj:
Will the Minister of Irrigation and’
Power be pleased to state:

(a) whether it is a fact that in recent
floods in the Ravi in the fourth week
of July, 1858 more than ten thousand
sleepers were washed away to Pakis-
tan from Pathankot;

(b) their estimated value; and

{c) whether they have been recover-
ed from Pakistan or not?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
The requisite information is being. .
collected and will be laid on the Table
of the House as soon as possible.

Electrification of Howrah and Kharag-
pur Section of S.E. Railway

*1513. Sardar Iqgbal Singh: Will the
Minister of Railways be pleased to-
refer to the reply given to Starred
Question No. 173 on the 18th July,
1857 and state the progress made s0-
far regarding the electrification of’
Howrah-Kharagpur Section of the
South-Eastern Railway?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): Proposals
for carrying Civil Engineering
Works are still under examination.

Rallway Line for Dandakaranya
Project

~1514. J Shri Sanganna:.
| Shri P. K. Deo:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the:
proposed railway line for the Danda-
karanya Project across the Bustar-



798 Written Answers

District in Madhya Pradesh and the
Mud mxtrict in Orissa i¥ being

'(b.) i s0, when the survey will be
onwenieted and the actual work teken
up?

The Deputy Minister of Railways
(8hxt S. V. Ramaswamy): (a) A pro-
posal is under consideration.

(b) It is too early to say.
Jeliday Homes for P. & T. Employees

*1515. Shri Tangamapi: Will the
“Minister of and Commpni-
mupleuedtorefertothzzeply
M to Unstarred Question No. 99 on

the 12th November, 1957 and state:

(a) whether hqliday homes for
P. & T. Employees in the South have
-since peen started;

(®) it so, where; and
(c) if not, what steps have been
tiken for opening the same?

The Minister of Transport and Com-
munioations (Shri 8. K. Patil): (a) No.

‘§b) .Does not arise.

(c) It has been suggested that a
Holiday Home for the P. & T. Em-
ployees in the South should be opened
in Bangalore and the Postmaster-
QGeneral, Madras has been directed to
_spare some departmental accommoda-
‘tion for the purpose and failing that
to secure suitable rented accommoda-
~tion.

farertory Wiwraifew ama
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Cooling Tower at Central Power
House

§ Shri S. M. Banerjee: !
1\ Shri Tangamani:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a Cooling Tower at the
Central Power House at Delhi is
likely to be installed; and

(b) if so, its cost and capacity?

The Deputy Minister of Irrigation
and Power (Shrl Hathi): (a) Yes, Sir.

(b) Its approximate cost would be
Rs, 7 lakhs and capacity, 35,000 gallons
of water per minute,

~1511.

Tigvelling Ticket Examiners

*1519. Shri Ram Krishan: Will the
Minister of Rallways be pleased tey
state:

(a) whether it is a fact that the
present strength of Travelling Ticket
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Extrriners ph Northern Raltways is
not sufficient to handle ticketless
bravelling; and

(b) if so, e steps to be taken by
vaemmenttoixmmethem

$he Deputy Minister of Raflways
¢{8hri Shahnawas Khan): (a) Yes.

(b) Proposals are under considera-
tion to increase the strength of ticket
checking staff.

Effest on Iadian Shipping of Suex
Canal Surcharge

*1528, Shri Raghunath Bimgh: Will
the Minister ef and Com-
munieations be pleased to state:

(a) whether it is a fact that & sur-
charge of 3 per cent. will be levied on
the Suez Canal Users to repay the cost
of cleaning the Cunal; and

(b) if so, what will be its effect on
Indian Shipping?

The Minister of Btate in the Minis-
try of Transpert and Communications
(8bri Raj Bahkadur): (a) Yes, Sir.

(b) Indian Shipping Companies pas-
sing through the Canal have to pay
the surcharge of 3 per cent.; they have
agreed to meet the additional charge
themselves without passing it on to
the shippers by way of increased
freight rates or asking the Govern-
ment of India to reimburse them
against it.

Influenza

*1521. Shri Shree Narayan Das:
‘Will the Minister of Health be pleased
<0 state:

(a) whether there is any likelihood
of influenza which swept India and
other countries lately—recurring again
in the near future.

(b) it go, the nature of its intensity
assessed by experts;

{c) whether World Health Organi-
Bation has given any indication in this
Tegard;

(d) i 8o, the nature of information
received therefrom; and
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(e) what precautions with regard to
prevention and cure of the epidemic
have been tiken up by the govem-
ment?

The Minister of Henith (Shri
Esrsmmrkar): (a) and (b). As far as
can be anticipated, it iz not likely that
there would be any severe outbreak
of influenza in the near future.

{e) and (d). A copy of the WH.O.
Press Release dated 4th September,
1058 i& laid on the Table of the Lok
Sabha. {See Appendix VI, annexure
Mo. 38}

(e) No special precautions are con-
gidered necegsary at present.

Ceatral Godowns in Marathwada
Region of Bombay

2508. Shri Pangarkar: Wil the
Minister of Food and Agriculture dbe
pleased to state:

(a) the number and names of places
of central godowns in the Marathwada
region of Bombay for storage of food-
grains; and

(b) the quantity of different kinds
of foodgrains released for sale through
the fair price shops and the rates
thereof upto 31st July, 19587

The Minister of Food and Agrieal-
tare (Shri A. P. Jain): (a) There are
temporary Central Government Depots
at the foliowing two centres in the
Marathwada region of Bombuy State:

1. Aurangabad
2. Jalna

(b) About 440 tons of wheat and
1,360 tons of rice were released to the
State Government for sale through the
fair price shops in Marathwada region
of Bombay during January to July
1958. The Central Government issue
prices ex-godown (inclusive of the cost
of gunnies) were as follows:

Rate per maund

1. Wheat Rs. 14
2. Coarse Rice Rs. 18
8. Fine Rice Rs. 20
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Wiid Life in Bosnbay

2501. Shrl Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state the amount of grants
proposed to be given to the Govern-
-ment of Bombay out of the sum of
Rs. 135.04 lakhs earmarked under the
Second Five Year Plan for the pro-
tection of wild life?

The Minister of Food and Agricul-
tare (Shri A, P. Jain): Out of the total
plan provision of Rs. 135.04 lakhs, for
Wild Life Protection, the allotment for
Bombay State is Rs. 31.73 lakhs which
is inclusive of Central and State shares
of expenditure. The Central share is
limited to 50 per cent. of the approved
non-recurring expenditure. The
following statement shows the total
allocations and the estimated Central
grants for the years 1956-57 to 1958-
59:

Year Total Central
allocation grant
made by approved

Suate
Govt.
Rs. Rs.
1956-57 . . 61,303 6,300
1957-58 . 6,06,413 13,900
1958-59 4,99,000  2,24,000

Telephone Connections in Marathwada

2502. Shri Pangarkar: Will the
Minister of Transport and Commauni-
cations be pleased to state the num-
ber of telephone connections proposed
to be given in 1958-58 in the Marath-
wada region of Bombay?

The Minister of Transport and Com-
munications (Shri S. K. Patil): About
74. The total number of applicants is
about 100.

National Highways

2508. Shri Pangarkar: Will the
Minister of Transport and Communi-
cations be pleased to state the names
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of National Highways in the Marath-
wada region of Bombay? ’

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj} Bahadur): Only National
Highway No. 9 i.e. Poona-Bombay-y
Hyderabad-Vijayawada Road passes
through the Marathwada region of the
Bombay State.

Class IV Employees of Contributory
Herlth Service Scheme

2504. Shrl Sadhu Ram: Will the
Minister of Health be pleased to state:

(a) whether summer uniforms have
been issued to class IV employees of
the Contributory Health Service:
Scheme for the years 1857-58 and
1958-69; and

(b) if not, the reasons therefor?

The Minister of Health (Bhri
Karmarkar): (a) No summer uniforms
were issued to class IV employees
under the Contributory Health Service
Scheme for the year 1057-58. As
regards 1958-59 necessary indent was
placed with the Director General, Sup-
plies and Disposals in April, 1958. The
supply is expected shortly. Orders
have also been placed for the supply.
of Chappals on the basis of rate con-
tract for the year 1958-59 and the
same will be issued to Class IV em-
plovees on receipt thereof.

(b) Pending the permanency of the
Contributory Health Service Scheme,
its status for the purpose of supply
of uniforms etc. could not be classi-
fled earlier than January 1957. It
was, therefore, not possible to supply
summer uniforms.

Advisory Committee Meetings

2505. Shri Kumbhar: Will the Minis-
ter of Community Development be
pleased to state:

(a) whether official and non-officia
members are paid travelling and daily
allowances from the Community Deve-
lopment Scheme funds for attending
the Block Advisory Committee meet-



(b) rate of such allowwnces given
10 the official and non-official members;

(c) whether the official members
are paid from their respective depart-
ments and also from the Community
Development Department for the same
period:

(d) the Union Territories which pay
and which de not pay such allowances;
and

(e) the c!etmls thereof?

The Minister of Community Deve-
1opment (Shri 8. K. Dey): (a) to (e).
Information is being obtained, and will
be laid on the Table of the Sabha.

Sugar Mills in Andhra

2566. Shri M. V., Krishna Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the sugarcane crushing capacity
of the various mills in Andhra Pra-
desh; and

(b) the quantity of cane crushed
during 1857-58 crushing season in the
above factories?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
The required information is given
below:—

Name of the factory Crushing Total

capacity canc

day crushed

?f‘fons) during
1957-58

ons
Rs. Rs.
Bobbilli . . . 600 81,187
Samalkot . . 750  1,11,558
Kirlampudi . . 1,000 1,511,043
Vuyyuru. PN 1,800  2,73,273
Secthanagram . 300 §6,619
Anakapalle . 500 69,492
Shakarnagar 3,200  §,25,046
Andhra . . . x,g 1,:&;33

Repalle . . .

Challapalli 8oo 52,048
- Darlspudi . . 600 79,374
Vijyalaxmi . . 300 300

*This factory had only a very short
season due to disputes among partners.
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Overhead Bridges in Guntur

2507, Shri M. V. Krishns Rao: Will
the Minister of Rallways be pleased
to refer to the reply given to Un-
starred Question No. 623 on the 25th
November, 1957 and state whether any
staps have been taken so far to con-
struct an over-head bridge at the level
crossing in Guntur Town, Andhra
Pradesh?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): Yes, Sir.
The Railway Administration have
sanctioned an estimate for their por-
tion of the work of construction of
the road-over-bridge at the west end
of Guntur Railway Station in replace-
ment of the existing level crossing.
The Municipality have now taken up
the work of approaches and the work
on the railway portion will also com-
mence shortly.

Rural Water Supply Schemes in
Andhra Pradesh

2508. Shri M. V. Krishna Raeo: Will
the Minister of Health be pleased to
state:

(a) the number and names of rural
water supply schemes received by
Government from the Andhra Pradesh
Government for 1858-58; and

(b) the assistance proposed to be
given by Government for 1958-59?

The Minister of Health (Shri
Karmarkar): (a) The following three
rural water supply schemes have been
received and approved for 1958-59:

Name Estimated
cost
Rs.
I. Srikakulam in thkulam 3
District .
19-00 lakhs
2. Pulivendla in Cuddapah
District .
3. Umoor in Adllnbad Dist-
rict . 13-39 lakhs

(b) Rs, 10:00 lakhs.
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Bridge at Dingraghat on Natiomal
Righway No. 31

2568, Shri P. G. Sen: Will the Minis-
ter of Transport and Communicutions
be plessed to state:

{a) whether proposal to construct a
bridge at Dingraghat on the Maha-
nanda on Nafional Highway No. 31
hss been abandoned; and

(b) if not, what is the present posi-
tion and the time that will be required
to complete it?

The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Bahadur): (a) No, Sir.

(b) The tenders for the work have
‘been invited and are under considera-
fton. It will take about 3 years to
complete the work after its commence-
ment.

Major Irrigation Prejects

2510. Shri Abdul Salam: Will the
Minister of Irrigation and Power be
pleased to state the capital cost per
acre separately for each major com-
pleted irrigation project including its
canal system since the beginning of
the Second Five Year Plan?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
is laid on the Table of the Lok Sabha.
{See Appendix VI, annexure No. 39].

Investigation Units

2511. Shri Ram Krishan: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether any of the States have
organised investigation units for irri-
gation and power projects for the
better implementation of the Second
Plan as well as the preparation of
the Third Five Year Plan; and

(b) if so, which are those States?

The Deputy Minister of Irrigation
and Power (S8hri Hathi): (a) and (b).
A statement is laid on the Table of
the House. [See Appendix VI, an-
nexure No. 40.]
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2512.{ Shri Pangarkar:

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of tourists and high
dignitaries who visited Bhakra Nangal
Dam during the current year so far;
and

(b) the names of countries from
which they came?

'rhe Minister of State in the Minis-

of Transport and Communications

(Shri Raj Bahadur): (a) 1,43,081 upto

15th August, 1658, of which 884 were
foreigners.

(b) Afghanistan, Algeria, Australls,
Austria, Burma, Ceylon, China, Czecho-
slovakia, East Africa, Egypt, Germany,
Holland, Iran, Japamn, Nepal, North
Viet-nam, Poland, Rumania, Saudi
Arabia, Switzerland, Trinidad, UK,
U.B.A, USSR. and Yugosiavia.

Ticketless Travelling by Rallway
Employees

2518, Shri Ram Krisian: Will the
Minister of Rallways be pleased to
state:

(a) the number of rallway em-
ployees that have been detected travel-
ling without tickets in upper classes
during 1957-58 and 1958-59 so far; and

(b) the steps Government propose
to take to reduce such unauthorised
travel in higher classes? ‘

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) 21 in
1957 and 5 in 1958-59 upto end of
June, 1958,

(b) All the steps taken against
ticketless travel are aimed equally at
detecting ticketless or irregular travel
in upper classes by railway employees.
Further, besides being charged accord-
ing to the provisions of the Indian
Railways Act, railway employees
travelling without proper tickets are
taken up with departmentally.
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Oonclivs and ‘Wagons in India

Shri Ram Krishan:
’"’"{sm Iqbal Singh:

Will the Minister of Rallways be
pleased to state:

(a) the total number of coaches and
wagons manufactured in India and
average cost of each coach and wagon
during 1957-58 and 1958-59 so far; and

(b) the total number of coaches and
wagons imported from foreign coun-
tries, country-wise, and the average
cost of each coach and wagon 80 im-
ported during the same perjod?

The Deputy Minister of Rallways
(Shrf Shahnawaz Khan): (a) and (b).
Statements are laid on the Table of
the Lok Sabha. [See Appendix VI,
annexure No, 41.]

Small-Pox in Delhi

2515. Shrl D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that small-
pox cases are on the increase in Delhi;

(b) if so, the reasons for the
increase; and

(c) what additional steps Govern-
ment propose to take to check the
increase of the disease?

The Minister of Health (Shri
Karmarkar): (a) No.

(b) Does not arise.

(c) The following preventive mea-
sures have been taken:

(i) Mass vaccination;
(ii) Health education of the people
by publicity;

(iii) Strengthening of the health
staff, viz. vaccinations, and
sanitary inspectors, by the
Delhi Municipal Corporation;

(iv) Promulgation of temporary
regulations under the Epide-
mic Diseases Act, 1897; and

(v) Isolation of cases,
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Flood Control Schemes of Various
States

Sardar Igbal Singh:
2521. { Shri Panigrahi:

Will the Minister of Irrigation amd
Power be pleased to state the
amounts re-allocated to each State for
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Flaod Control Schemes in the Second
Plan in view of the fresh appraisal
of available resources by the National
Development Council?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The ques-
tion of reallocation is still under
eonsideration.

Farm Courses

2522. Sardar Iqbal Siagh: Will the
Minister of Food and Agriculiure bLe
pleased to state:

(a) whether a scheme has been
drawn up by the Government with a
view to help Institutions running
Farm Courses in Agriculture: and

(b) is so, details of this scheme?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) In 19852, the
Indian Council of Agricultural
Research formulated a scheme for
eonducting short term refresher
courses of about six months' dura-
tion for the benefit of farmers
in order to acquaint them with re-
cent developments in the fleld of
Agriculture so that they could utilize
the knowledge gained in developing
their own lands. The scheme was
circulated to the State Governments
and the I.C.AR. agreed to meet 50
per cent. of the recurring expendi-~
ture involved as grant during the
first one or two years. In response
to the above circular, refresher
courses for imparting training to
farmers were conducted in nine States
and a total of about 700 farmers were
trained under the scheme.

(b) A copy of the scheme is laid

on the Table of the House. [See
Appendix VI, annexure No. 42.]

Foreign Experts in Dam Projects

2523. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of foreign experts
still engaged in the Dam construction
projecte in India; and
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(b) the nameg of countries to which
they belong?

The Deputy Minister of Irrigation
and Power (8hri Hathi): (a) ang (b).
21 foreign experts are &t present en-
gaged on Dam Construction projects
in India and are posted as below:

Bhakra Nangal Project—18
Damodar Valley Corporation—2
Rihand Dam Project—2,

Central Water and Power Com- .
mission (Water Wing)—1. '

Total—21.
They all belong to U.S.A.
Magazines for Passengers in Airoraft

2524, Shri T. B, Vittal Rao: Will
the. Minister of Tramsport and Com-
munications be pleased to state: '

«

(a) whether any journals and maga-
zines are provided in the aircrafts
of the Indian Airlines Corporation to
the passengers;

(b) it so, what are these and their
names; and

(c¢) the amount spent on this ac-
count annually by the Corporation?

The Deputy Minister of Civil Avia~ '~
tion (Shri Mohiuddin): (a) Yes, Sir.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix
VI, annexure No. 43.]

(c) About Rs. 43,800.
Medical arrangements for Kanchanpur,

2525. Shri Bangshi Thakur: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that repre-
sentations have been made on behalf
of the inhabitants of Kanchanpur to
the Tripura Administration demanding
better medical arrangements and a
20-be¢ Hospital in Xanchsnpur in
view of its large population; and

(b) if so, what steps Government
are going to take in this regard and
when?



representations have been made to
the Tripura Administration.

At present there are two Dispen-
saries in Kanchanpur Tehsil—one at
Kanchanpur proper and the other at
Pacherthal. Since the population of
Kanchanpur has now increaseq on ac-
count of the influx of displaced per-
song from East-Pakistan, the question
o? providing additiona] medical facili-
tieg to this area has been under con-
sideration of the Tripura Adminis-
tration. The dispensary of Kanchan-
pur Bazar is proposed to be upgrad-
ed into a primary health centre with
8 indoor beds to render necessary
Public Health and Maternity Ser-
vicess The proposal is included in
the Second Five Year Plan.

Dhatura

2526. Sardar Igbal Singh: Will the
Minister of Health be pieased to state:

(a) whether dhatura is used as
poison in different places; and

(b) if so, cases of dhatura poison-
ing reported in 1957 and 1858 so far
in different States?

The Minister of Health (Shri
Karmarkar): (a) and (b). The in-
formation asked for is being collect-
ed and will be laid on the Table of
the House.

Central Rallway Train

2527. Shri Assar: Will the Minjster
0! Rallways be pleased to state:

(a) whether it is a fact that sitling
soach was used as buffet coach on
Central Railway train No. 307 Down
Express in the months of March-
April, 1958;

(b) if so, the reasons therefor;

(c) whether it is also a fact that a
"&ve was used to prepare tea and
er eatables in running train; and

(d) it so, the reasons therefor; and
(e) the action taken in the matter?

A statement is laid on the Table of
the Lok Sabha.

Statement

One of the 2 Buffet Cars on 307-
Down/308-Up Bombay-Poona Ex-
press trains had to be sent to the
Workshops for repairs during the
period from 22ngd March, 1858 to 28th
April, 1958, and in its place, a Third
Class compartment was utilised for
storage of edibles, aerated waters
ete. for supply to passengers.

The staff of the Buffet Car un-
authorisedly used a stove in the Third
Class compartment for preparing tea,
which they ought to have obtained
from the other Buffet Car. In fact,
they obtained from the other Buffet
Car some tea, which was found to be
insufficient.

When the matter came to the notice
of the Central Railway Administra-
tion, instructions were issued to the
staff concerned, that the practice of
using a stove in Third Class compart-
ments should not be resorted to.
Catering Inspectors and other super-
visory officials have 4lso been ins-
tructed by the Railway to ensure, by
personal inspections, that such lapses
do not occur jin future.

Production of Tapioca

2528. Shri Maniyangadan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether a memorandum by the
representatives of Tapioca growers in
Kerala State, suggesting proposals
for improving production of tapioca
and for ameliorating the present con-
dition of the producers has been re-
ceived by Government; and

(b) if so, what action has been
taken by Government on the said
memorandum?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (a) and (b).
No memorandum has been received in
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this Ministry from the representa-
tives of Tapioca Growers in Kerala
State. A memorandum is, however,
reported to have been received by
the Kerala Government from the
Director, All-India Tapioca Market-
ing Expansion Board and the same is
said to be under the consideration of
the State Government.

Irrigation Works in Kerala

2529. Shri Maniyangadan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) what amount was allotted for
Kerala State for irrigation works
during the year 1957-58; and

(b) how much amount was spent by
the Government of that State during
that year?

The Deputy Minister of Irrigation
and Power (8hri Hathl) (a) and (b).
The amount allotted to Kerala for
major and medium irrigation works
including lift irrigation was
Rs. 2,17,63,500 ang the amount spent
by them was Rs. 2,12,58,735.
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Ferry Services

2531. Shri Tridib Kamar Chaudhuri:
Will the Minister of Transport and
Communications be pleased to state:

(a) the number of ferry vessels
and the type of boats in use on the
river Ganga in the ferry service bei-
ween Dhulian and Khejuria Ghat, in
West Bengal,

(b) the volume of passenger and
goods transport traffic that passes up
and down through the ferry service
every day; and

(c) who runs this ferry service?

The Minister of State in the Minis-
try of Transport and Communicatiosis
(Shri Raj Bahadur): (a) to (¢). The
information is being collected and will
be iaid on the Table of the Sabha in
due course.
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Private Electric Supply Companies of
U.P.

2535. Sardar Igbal Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Private Electric
Supply Companies ot U.P. have ap-
proached the Centraj Government for
assistance for expansion programme;

(b) if so, details of these schemes;

(c) whether Government have con-
sidered these schemes; and

(d) if so, with what results?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
The representatives of a few Private
Electric Supply Companieg of U.P.
had suggested certain modifications to
the Electricity (Supply) Act, 1848 with
a view to enabling them to raise
capital for fresh development on easy
terms. No direct financial assistance
from the Central Government for any
particular scheme wag desired. The
proposals in respect of amendment of
the Act are being examined. |
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Telephone Guide

2538. Shri Dasratha Deb: Will the
Minister of Tramsport and Comxmani-
cations be pleased to state:

(a) whether it is a fact that no
up-to-date telephone directory has
been published and supplied to the
subscribers of Agartala since 1956;

(b) if so, why; and
(¢) the action taken in the matter?

The Minister of Transport and Com-
munications (Shri §. K. Patil): (a)
No. The latest issue — June, 1958
issue has already been supplied to the
subscribers.

(b) and (c). Do not arise.

Thefts of Materials

2537. Shri Assar: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that onme
Pathan has been arrested at Padgha,
District Thana, Bombay State on ac-
count of thefts of all sorts of Railway
materials;

(b) whether Government are aware
that these thefis were committed
daily;

(c) whether Government have set
up any inquiry against those who
were co-operating with the Pathan;
and

(d) if so, what action has been
taken by Government against the
persons responsible for it particular-
ly the Railway Employees?

The Deputy Minister of Railways
(Shry{ Shahnawas Khan): (a) Yes.
Ome Pathan named Bagh Ali Khan
8/0 Khuda Bux Khan was arrested
by Padgha Police, District Thana, at
Padgha on Bombay-Agra Road. He
was found removing in a motor truck,
some materials which were suspect-
ed to be stolen Railway property.

(b) No.

(c) and (d). The cmase against the
arrested Pathan is still under investi-
gation by the police but so far no
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railway servant is guspected to be in-
volved in this case.

Bhakra Control Board
2538. Sardar Igbal Singh; Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether the Bhakra Control
Board hag drawn a plan for the Deve-
lopment of Bhakra Catchment Area
on the upper side of the Dam; and

(b) if so, the main feature of this
scheme?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A
scheme for soil conservation measures
in the Bhakra Catchment Area has
been prepareq by the Chiet Conser-
vators of Forests, Punjab and Hima-
chal Pradesh, in collaboration with
the General Manager, Bhakra Dam.
The scheme has been examined by the
Bhakra Control Board and is at pre-
sent under consideration of the Gov-
ernment of India in the Ministry of
Food and Agriculture as it antici-
pates financial assistance from the
Government of India.

(b) The main {features of the
Scheme are detailed below:

(i) Soil Conservation Measures
in Cultivated Areas.—In the
cultivated areas, soil conser-
vation measures have to be
carried out by the farmers by
levielling, terracing, walling,
watt-bunding etc. The ave-
rage cost per acre is estimat~
ed at Rs. 200. As an induce-
ment to the farmers, the
scheme provides for a sub-
sidy of Rs. 100 per acre. It
ig considered that it would
be enough to provide for soil
conservation measures for 350
per cent. of the total culti-
vated area during the next 28
years covering an area of
1,66,450 acres.

(ii) Afforestation.—The Forest
Departments of Punjab and
Himachal Pradesh are already
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looking after the demarcated
forest areas which would not
need any special funds for
afforestation,. In the un-
demarcated forest areas, it is
proposed to undertake
afforestation at the rate of
Rs. 150 per acre for 70,000
acres during the next 20
years.

Grass Land Management and
Other Measures.—In the
waste-land and undemarcated
forest areas, where intensive
afforestation is not practical,
some other soil conservation
measures like check-damming
and gully-plugging etc. are to
be carried out. As the vil-
lagers in the hilly tracts are
generally poor and depend
for their livelihood on cattle
grazing, operations like gully-
plugging and check-damming
are not possible without re-
sorting to closure of these
areas. It would be possible
to carry out these measures
in about 20 per cent. of the
undemarcated forest areas
during the next 20 years.
The total area to be covered
during this period is 1,298,100
acres and will cost about
Rs. 25 per acre for protection
of forests by guardg and by
fencing, collection and broad-
casting of grass seeds,
management of grazing and
grass land, check-damming
and gully-plugging.

Spitti Area.—Special measur-
es have to be mndopted for
this area which is a huge
plain at an average elevation
of 11,000 feet. The area is
sparsely populated and there
are very few trees. Due to
excessive grazing and erosion,
enormous quantities of wash-
ed earth come into the
Butlej from this ares. ‘The
only soil conservation mea-
sure, that can be adopted in
this valley, is to reduce the
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number of sheep and goats
and enforce rotational
closures. As a  practical
measure, the number of graz-
ing sheep and goats will be
reduced to 50 per cent. To
compensate for the reduction
in numbers, improvement in
the breeding of sheep will be
attempted to get more yield
of wool per head of -cattle.
To enforce rotational closures
and limit the entry of cattle
into the Spitti Area, provi-
sion has been made for Rs. 20
lakhg for the next 20 years.

The total cost of the scheme for the
next 20 years has been estimated at
Rs. 3,23,72,500. The Bhakra Nanga!
Project estimate provides only Rs. 2
lakhs for soil conservation. The
scheme is now under consideration of
the Soi] Conservation Board with a
view to providing assistance for the
implementation of the scheme.

Rail-Cars on Northernm Railway

2539. Sardar Igbal Singh: Will the-
Minister of Rallways be pleased to
state:

(a) whether the Rail-cars have been
introduced on the Northern Railway;
and

(b) if so, the names of sections on
which these Rail-cars have been and
are proposed to be introduced?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
The Diesel rajl cars are- already run-
ning on the metre gauge system of
the Northern Railway between Sadar
Bazar and Sadulpur Jn, and Delhi
Serai Rohilla and Hissar Jn. 12 Broad
Gauge Diesel rail cars have also been
allotted to the Northen Railway and
these are expected to be received by
them by the end of September, 1958.
When received, it is proposed to
operate these Broad Gauge Diesel
Cars on the following section over
Delhi and Ferozepore Divisions:—

(i) New Delhi-Panipat-Kurukshe-
tra - Narwana - Jind - Rohtak-~
Delhi-Kishanganj.
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(ii) Delhi-Kishanganj-Rohtak-Jind-
Panipat-New Delhi.

(iii)  Jullundur City-Ludhiana-
Moga Tehsil-Ferozepore Cantt.

(iv) Jullundur City-Hoshiarpur-
Ludhiana-Lohian Khas.

Losg of Crops

2540. Sardar Igba] Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) total loss of crops due to insect
pests during the last three years,
year-wise; and

(b) important feature of measures
taken against insect pests?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No
authentic information is available.

(b) Plant proiection organisations
of the State Government organise con-
trol measures against insect and other
pests. They also assist the farmers
by distributing pesticides, spraying
and dusting machines.

The Central Government have es-
tablished 14 Regional Plan Protection
Stations in the various States to sup-
plement the resources of the State
Governments by supplying pesticides,
machines, vehicles and, technical per-
sonnel, in times of emergency. Aero-
planes are also available for aerial
spraying and dusting of crops.

Inspectors of Post Offices

2541, Shri Pangarkar: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a) the number of Inspectors of Post
Offices in Bombay;

(b) the number of their offices
located at present in private houses;
and

(¢) their monthly rent?
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The Minister of Transport and Com-
munications (Shri 8. XK. Patid):

For Bombay  For the whole
City of Bombay

Circle includ-

ing Bombay
. Clty
(a) . . 12 83
(b) . . Nil 37

(c) An allowance of Rs. 5 pm. is
paid to each Inspector of Post Offices
for locating the office in a portion of
his rented residential accommeodation.
The total amount payable on this
account every month thus comes to
Rs. 185 p.m.

Mail Robberies

2542. Shri Pangarkar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of mail robberies
which occurred in 1958 so far; and

(b) the net loss sustained as a re-
sult of these robberies?

The Minister of Transport and Com-
munications (Shri 8. K, Patil): (a) 9.

(b) Rs. 7428.99 nP.

Indian Registered Air-Craft

2543. Sardar Igbal Singh: Will the
Minister of Transport and Communt-
cationg be pleased to state:

(a) the number of aircrafts with
Indian registration operating in
foreign countries at present;

(b) the number of Indian pilots
employed on these aircrafts; and

(c) the reasons for Dbermittin-
India-registered aircrafts to operate
for Non-Indian companies?

The Deputy Minister of Civilk Avia-
tion (Shri Mohiuddin): (a) Two.

(b) One.

(¢) Permission is granted subject
to the condition that the aireraft can
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be recalled by the Dixector-General
Civil Aviation when required
a registered alircraft operating
abroad earn foreign exchange and
secure Dbetter utilization of aircraft
capacity.

River Boards Act, 1966

2544. Sardar Igbal Singh: Will the
Minister of Irrigation and Power be
pleased to stste:

(a) whether any of the River
Boards as envisaged in the River
Boards Act, 1856 has started working;
and

(b) if so, the name of such project
and the State concerned?

The Deputy Minister of Krrigation
and Power (Shri Hathi): (a) and (b).
No River Board has so far been es-

- dablished in respect of any river or

2

river valley in the country.

Powers to State Governments

2525 J Sardar Iqbal Singh:
O3 7 Shri N. R. Munisamy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any State Governments
have used the power conferred upon
them by the recent notification of the
Union Govermment empowering the
State Governments to call upon any
stockist to sell his stocks at the ave-
rage prices of the past three months;

(b) it so, how many State Govern-
ments have used that power; and

(c) with what result?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) Yes, Sir.

(b) Two.

{c) Stocks have been requisitioned
and teken over.
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Inddan Council of Agricultural
Eduacation

2546. Sardar Iqgbal Singh: Will the
Minister of Food and Agriculture be
pleascd to state:

(a) whether the session of Indian
Council of Agricultural Education was
recently held at Bangalore;

(b) if so, names of persons

who
attended this session; and

(c) main recommendation of this
session?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) and (c). Two statements
laid on the Table of the House.
Appendix VI, annexure No. 45.]

are
[See

G.MF. Schemes in Punjab

2547. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 740 on the
28th February, 1858 and state the
additional production of foodgrains
obtained during 1957-58 in Punjab
through Grow More Food Schemes?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): 50,700 tons,
according to the information receiv-
ed from the State Government.

Railway Concessions

2548. Sardar Igbal Singh: Will the
Minister of Railways be pleased to
state:

(a) the number and names of such
bodies of educational, cultural or
socia] importance as have applied for
enlistment in the list of such institu-
tions and organisations as are entitl-
ed to get Railway concessions for
their delegates to attend their annual
Conferences held in India during the
year 1858 so far; and

(b) the names of those which have
been enlisted?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) So far,
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during 1958, 22 organisations have ap-
plied for enlistment. A list is laid on
the Table of the House, ([See Ap-
pendix VI, annexure Np. 46.}

(b) The list of bodieg of educational,
cultura] or social importance eligible
to get railway concessions for their
-delegates attending Annual Confer-
ences, as furnished under serial num-
ber 18(1) of annexure to Rule 118 of
IR.C.A. Coaching Tariff No. 17, is re-
vised periodically and pending the
next revision which is in hand, none
of the 22 organizations mentioneq in
answer to part (a) above have been
added to the list.

Railway Protection Force

2549. Sardar Iqbal Singh: Will the
Minister of Railways be pleased to
state:

(a) what was the strength of the
Railway Protection Force of the
Northern Railway on the 31st July,
1958 separately on each Division; and

(b) the total expenditure involved
for maintaining the above Protection
Force in each Division during 1957-58
and 1958-59 so far?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) and (b).
" The strength as on 31st July, 1858 and
the expenditure incurred during 1957-
58 are as follows:—

Division Strength  Expendi-

ture in

Rs.

Delhi . . . 1703  15,73,040
FRerozepur . . 758  9,08,000
Lucknow . . 1071  11,66,000
Allshabad . . 1107 12,91,000
Moradabad . . 682  7,54,689
Bikaner . . . 493  4,75,033
Jodhpur . . 167  1,87,471
Hqs. Office . . 179 2,999,000
Training School . s4  1,25,962
_ Armed Wing . . 1573 9,73,000
ToraL: . . 7783  77:53,194

The probable actual expenditure
upto 1-8-1958 during 1958-59 is about
20 lakhs and the budget provision for
the year is Rs. 94,37,000.
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Alg given to Jammu and Kashmir

25530, Sardar Igbal Simgh: Will the
Minister of Transport and Communi-
cationg be pleased to state the total
amount of aid given to Jammu and
Kashmir State during 1988-59 so far
under the following heads:

(i) Road Development;
(ii) Tunnels;
(ii}) Bridges;

(iv) Repairs, clearing snow and
passes from the Roads; and

(v) Officers’ Quarters and Collies’
huts?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (i) to (iii) and
(v). Rs. 76 lakhs. Figures for Tun-
nels, Bridges, Officers’ quarters and
Collies’ huts are included in this
amount and cannot be separated with-
out disproportionate labour. Most of
the expenditure is on road and bridge
works.

(iv) No grant as aid is given for
the repairs clearing snow and passes
to Jammu and Kashmir State.

Central Rice Research Institute,
Cuttack

2551. Shri BSanganna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any grants have been
made by the Rockfeller Foundation to
the Central Rice Research Institute,
Cuttack for further research pro-
grammes;

(b) if so, to what extent; and

(c) what are the research pro-
grammes for utilizing this grant?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) and (b).
The Rockfeller Foundation of America
has made a grant to the Central Rice
Research Institute of $1,25,000 for
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the purchase and shipment of specia-
Msed Laboratory and fleld equipment
and for library materials to be used
in fundamental studies on the im-
provement of rice. The sum is avail-
able for use during the 3-year period
beginning June, 1, 1958.

(c) A statement is laid on the Table

of the House. [See Appendix VI,
annexure No. 47.]
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Krishna Barrage in Andhra Pradesh

2553. Shri M. 8. Murty: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Krishna Barrage work
in Andhra Pradesh is still incomplete
due to shortage of steel plates; and

(b) if so, when the required steel
plates are expected to be supplied?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) The
answer is in the affirmative. The
shortage is however, in respect of
steel angles and rounds and not steel

(b) The indications are that the
entire requirements of Krishna Bar-
rage would be met by the end of
September, 1958,
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Ootrol Duty on Foodgrains

Shri Nath Pai:
£554. { Shri Jadhav:

Will the Mintster of Food and Agri-
cultare be pleased to state who is to
pay the Octroi duty on foodgrains
which ig sent in the Municipal limits
by Government?

The Minister of Food and Agricul-
tare (Shri A. P, Jain): The Octroi
duty on foodgrains sent by the Cen-
tral Government into municipal limits
ts paid by that Government wherever
it is payable under the Bye-laws of
the municipality.

Over-Bridges at Ralpur

2555. 8hri V. C. Shukla: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the long
overdue construction work of over-
bridge at the railway station premises,
Reipur, which was started recently,
has been suddenly stopped;

(b) if so, the reason thereof; and

(c) when the construction work is
expected to be resumed?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
8ir,

(b) and (¢). In connection with
doubling of the section, the proposal
for large scale remodelling of the yard
at Raipur eropped up. In view of this,
the work of constructing the foot
over-bridge had to be suspended. The
work will be resumed as soon as plan
for remodelling the yard is finalised.

Constitution of Ganga River Board

2556. Shri Bimal Ghose: Will the
Minister of Irrigation amd Power be
pleased to state:

(a) whether the Government of
West Bengal has requested the Central
Government for the immediate consti-
tution of a Ganga River Board under
the River Board Act of 1956; and

(b) if s0, the action taken by the
Central Government?
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The Deputy Minister of Irrigation
and Power (Shri Hathi): .(a) Yes; a
suggestion to that effect has been
made by the Government of West
Bengal.

(b) The matter is under the consi-
deration of the Central Government.

Erosion of Right Bank of Bhagirathi
River

2557. Shrimati Ila Palchoudhuri:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
West Bengal have sponsored a scheme
for the protection of right bank of
the river Bhagirathi in Nabadwip
(District Nadia, West Bengal) for
approval for purposes of Central loan
assistance under the Flood Control
Programme;

(b) whether the scheme has been
approved; and

(c) if so, the amount for which it
has been approved?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The reply is in the affirmative.

(c) For Rs. 9,71,300.
Stipend to Pablic Health Engineers

2858, Sardar Iqgbal Singh: Will the
Minister of Health be pleased to state:

(a) whether Central Government
have a scheme to give stipends to
Public Health Engineers; and

(b) the number of persons granted
stipend under this scheme.

The Minister of Health (8Shri
Karmarkar): (a) Yes.

(b) 205.
Telephone Connections

2559. Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of applicants still
on the waiting list for installation of
telephones in Ferozepore District of
Punjab at each exchange;

(b) the reasons for not supplying
telephones to them so far; and
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(¢) when those applicants are ex-
pected to be provided with telephone?

The Minister of Transport and Com-
munications (Shrt 8. K. Patil): (a)
and (b). A statement is laid on the
Table of the House. [See Appendix
VI, annexure No. 48.]

(c) Action is being taken in all
cases and connections will be provided
gradually as the work of expansion
of exchange capacities and laying of
additional cables hag been completed.

Telephone Connections in Punjab

2560. Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state the number
of new telephone connections given in
Punjab during 1957-58 District-wise?

The Minister of Transport and Com-

munications (Shri S. K. Patil):
Number of

telephohe

Name of District connections

given

Ambala . . . 250
Amritsar. . . . 343
Bhatinda . . . 63
Faridkot 15
Fatehgarh . 11
Ferozepur . . . 94
Gurdaspur 29
Gurgaon 65
Hissar . 117
Hoshiarpur . . 16
Jind . . . 4
Jullundur . . 138
Kandaghat . 20
Kangra . . . 2
Kapurthala . 17
Karnal . . 70
Ludbiana . . . 223
Narnaul . . . 2
Patiala . . . . 143
Rohtak . . R 89
Sangrur . . . . . 38
Simla . . . . . 399
Aid to Agricultural and Veterinary

Colleges

2561. Sardar Igbal Singh: Will the
Minister of Food and Agrieunlture be
pleased to state:

(a) whether any aid was given to
the agricultural and veterinary
colleges in Punjab, by the Govern-
ment of India;



So23  Written Answers

(b) the names of the colleges thst
have received the aid and to what
extent; end

(c) whether it is a fact that the
Government of Punjab have asked for
more financial aid than what has
already ®deen granted?

The Minister of Foed and Agriocul-
tare (Shri A. P, Jain): (a) and (b).
Yes; the Government of Indim have
sanctioned the following grants and
loans to the Punjab Government for
the Agriculture College, Ludhiana and
the Veterinary College, Hissar:—

Total Amount

Name of College aid
sanctioned.” up-to-
(Rs. in date
lakhs) (Rs, in

Jakhs)
Grant Loan Grant Loan

1. Agnculmre

Ludﬁ?nm
2. Veterinary
College,
Hnsar . 12-1§3 ~z 59 n 214 6 38

15°38 9:62 15:-00 9-62

(c) Yes the matter is under con-
sideration in consultation with the
Planning Commission.

Supply of Iron and Steel for States

2562. Shri Rami Reddi: Will the
Minister of Food and Agriculture be
pleased to state:

{(a) whether the Central Government
has received reports from any State
Government that the agricultural
production is hampered on account of
the inadequate supply of iron and
steel for agricultural purposes.

(b) the quantity of iron and steel
allotted for each quarter during 1957-
58 and 1958-59 so far for agricultural
purposes State-wise; and

{c) the basis on which agricultural
quotas are fixed amongst the States?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.
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Recently the State Governments of
Andhra Pradesh, Mysere, Orissa,
Uttar Pradesh and Delhi Administra-
tion reported about inadequate sup-
plieg of iron and steel for agricultural
purposes. They were given additional
allocation from the smsall reserve
available.

(b) A statement is laid on the Table
of the House. [See Appendix VI,
annexure No. 49.]

(c) The agricultural quotas of iron
and steel for the different States are
fixed on the basis of the quantity
available and the requirements of the
States which far exceed the alloca-
tions.

C.HS. Scheme

2563, Shri Dinesh Singh: Will the
Minister of Health be pleased to
state:

(a) what is the average monthly ex-
penditure of the Central Government
on the Contributory Health Service
Scheme for Central Government
Services in Delhi and New Delhi in-
cluding the expenditure borne by the
Hospitals in this respect;

(b) the number of Government
servants participating in it; and

(¢) what wags the expenditure just
before the scheme when such expenses
were reimbursed by Government?

The Minister of Health (Shri
Karmarkar): (a) The average month-
ly expenditure for the last three years
incurred on the Contributory Health
Services Scheme including the expen-
diture incurred on the hospitalization
of C.H.S. beneficiaries in hospitals
other than the Willingdon and Safdar-
jang Hospitals, New Delhi, is as indi-
cated below'—

1955-56 Rs. 94,631
1856-57 Rs. 1,21,237
1957-58 Rs. 1,43,942

No separate account of the hospitali-
zation cost on C.HS. beneficiaries
admitted to the Willingdon and
Safdarjang Hospitals has been main-
tained, nor is it feasible, but on a
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rough computation, on a proportionate
basis, the average monthly expendi-
ture for the last two years incurred
on the C.H.S. beneficiaries on account
of their hospitalization in the two
Hospitals is as indicated below:—

1858-567 Rs. 1,11,417
1957-68 Rs. 1,27,073
(b) 1855-56 70,600

1956-57 & 1957-58 88,000

(c) Before the introduction of the
Contributory Health Services Scheme,
the Ministries Departments Officeg con-
cerned were making provision for
reimbursement for medical attendance
and treatment in respect of Govern-
ment servantgs employed under them.
No accounts of such expenditure were
kept in the Ministry.

Interiocking Apparatus at Dornakal
Station

2564, Shri T. B. Vittal Rao: Will the
Minister of Rallways be pleased to
state:

(a) when the interlocking apparatus
will be installed in the Cabins at
Dornakal Station, Central Railway;
and

(b) whether Government is aware
of the fact that in the absence of
same, safe working of the trains at
this station is greatly jeopardised in
view of the large volume of traffic
obtaining at this station?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) The
interlocking apparatus will be instal-
Jed at Dornakal Station by March,
1959,

(b) No. Although the station is non-
interlocked, suitable procedures and
instructiong are laid down for safe
working of trains at the station. In
addition, all trains are booked to stop
at this station and enter the station at
reduced and controlled speed.
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Companies Plying Steameor Serviees
n Assam

2585. Bhri Lilaghar Kotoki: Will the
Minister of Tramsport and Communi-
cations be pleased to state:

(a) the names, and capital of com-
panies plying steamer services in
Brahmaputra, Assam; and

(b) whether any subsidy or loan
had been given to any of the Com-
panies?

The Minister of State im the Mimis-
try of Transport and Communications
(Shri Raj Bahadur): (a) A statement
is laid on the Table of the Lok Sabha.
[See Appendix VI, annexure No. 50.}

(b) It is proposed to give a loan of
Rs. 30 lakhs to the India Genera)
Navigation and Railway Company
Limited,

Staff in the Ministry of Healh

2566. Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) the number of Assistants and
Clerks in the Ministry of Health; and

(b) the number of employees among
them belonging to Scheduled Castes .
and Scheduled Tribes?

The Minister of Health (Shri
Karmarkar):

(a) Assistants . . . .. 67
Clerks . . . . .. 142

(bY Scheduled Castes and
Scheduled Tirbee

Assistants . . .. 8
Scheduled Castes and Sche-

duled Tibes

Clerks . . . . .. 19

Irrigation Wells in West Bengal

2587. Shri N. R. Manisamy: Will
the Minister of Food and Agriculture

be pleased to refer to Unstarred
Question No. 3632 of the 8th May,
1858 and state:

(a) whether any reply has since
been received from West Bengal
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Government as to the utility of the
large gized “Kucha” lrrigation wells
as a result of its investigations on 3
typical wells;

{b) it so, the details thereof;

(c¢) what is the result obtained by
the Delhi Administration in this
regard; and

(d) whether Government propose to
popularise this scheme in all States?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) The
matter is still under investigaiion of
the the Government of West Bengal.

(b) This does not arise.

(c) The site for well construction
has been decided but work could not
be started so far due to collection of
rain water at the site. Efforts are
being made to expedite the construc-
tion

(d) This will be considered on the
basis of results that are achieved on
the pilot schemes.

gfaandmmen swes™ w97

LEs. ot e AT e s
sw aqr wfe ¥ g @ae N Fur
w41 fv -

(%) sfe-wdarey mAqeds ¥
AT & fFad TGT § N vg ¥ &G
TR, AR

(&) =t &2 o ww ax oo
=g gwr &7

mm!ﬁn‘i (ﬂUo Ho
W) : (%) AT WX T §F L8QY
7 &t faafagegt o wqEEw
el & |gavr & arg I Ffw wd-
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Cowdung
2569. Pandit Thakur Das Bhargava:-

Will the Minister of Food and Agri-
caltare be pleased to state:

(a) what is the approximate value
of cowdung and urine available in
the country annually;

(b) what quantities of nitrogen,
potash and phosphates could be pro-
duced from these; and

{c) what is their value?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) On the
basis of cattle census, 1956, it is esti-
mated that about 1,200 million tons pf
fresh dung and about 335 million tons
of fresh urine is voided annually by
the livestock population of India. It
i not possible to indicate the money:
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value of these, as dung is not sold in
raw state,

(b) The following quantities of
nitrogen potash and phosphates are
estimated to be present in the dung
and urine indicated at (a) above in
terms of N, K,0and P,O,.

N K,0 PO,

tigures in million tons

1, Dung 2.4 1.8 1.2

2. Urine 2.0 1.6 0.03

(c) The efficlency of these plant
nutrients is estimated at 50 per cent
in dung and 100 per cent in urige as
compared to chemical fertilisers. On
thig basis, the value of nitrogen in
dung and urine would work out to
about Rs. 5,600 millions and of PO,
and K,O to about Rs. 846 millions and
Rs. 1,452 millions respectively.

Dalmia Dadri Cement Factory

2570. Shri Ram Krishan: Will the
Minister of Raflways be pleased to
state:

(a) whether it is a fact that authori-
ties of Dalmia Dadri Cement Factory
have occupied railway land and have
constructed a building upon it at
Charkhi Dadri;

(b) if so, whether Government
have taken any steps so far to recover
the land from Cement factory authori-
ties; and

(¢) if not, the reasons therefor?

The Deputy Minister of Railways
{Shri S. V. Ramaswamy): (a) No
building has been constructed on the
Railway land by the authorities of
Dalmia Dadri Cement Factory.

(b) and (c). Do not arise.

Sugar Mills

2571. Shri Jadhav: Will the Minis-
ter of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No, 840 on the
25th August, 1858 and state:

(a) the reasons as to why only 168
‘Sugar Mills worked during the last
Se|son;

(b) number of sugar mills which
did not work in the 1956-57 season:
angd
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(¢) what is the cane crushing caps,,
city of the mills that did not workms
the last season?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) There
were 184 sugar mills in 1957-568, 6 did
not work ag 5 of them have small
and old worn out plants besides being
located in unsuitable areas and the
sixth one which has been lying idle
for the past 8 years due to disputes
among owners could not resume
working in 1857-38 owing to insuffi-
cient supplies of cane in ity zone,

(b) 6.

(¢) Daily cane crushing capacity of
the 6 sugar mills which did not work
during 1957-58 totals 2,150 tons.

Sugar Factories

2572. Shri Jadhav: Will the Minis- .
ter of Food and Agriculture be pleased
to refer to the answer given to Un-
starred Question No. 793 on the 25th
August, 1958 and state:

(a) the name of the sugar factories
who took bonds from the agriculturists
in order to guarantee the supply of
cane in future and what is the dura-
tion of the bonds issued by each
factory; and

(b) names of the sugar factories
which took deposits at the time of
guarantee for the supply of cane in
future and what is the amount of the
same factory-wise?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) Besides the
co-operative factories the following
factories entered into agreements with
the cane-growers for supply of cane
for the period shown against each:—

Period of agree-

ment
Malinagar . S vears
Tilaknagar . . . 1 year =
Kolhapur 1t0 10 years
Lakshmiwadi 10 t0 1§ years
Sakarwadi . . 110 12 years °
Phaiton. . . . 1 year
Ravalgaon 510 7 yearsg
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<b) The following three factories
take gmarantee deposits at rates and
vondifions mentioned against each:—

109% of the bjll amount

is kept in deposit till
(xg Lakshmiwadi the next sessons, sup-
(2) Sekarwadi . | ply starts in case of the
agriculturists who have
entered into long term
agrecments  with  the
factory.

Tvli‘ge !or the ‘u m

(3) Ravalgaon ying & deposit (which
f xeportegot.o be Rs.
10/- per ton) within s
?edoci of three months
rom the date of

L agreement.

\
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Classification and Categorisation of
Dock Workers Posts

2575. Shri Shree Narayan Das: Will
the Minister of Transport and Com-
municationg be pleased to state:

(a) whether the Committee appoint-
ed to report on classification and cate-
gorisation of posts of dock workers in
the light of recommendations ot the
first Pay Commission has submitted
its report; and

(b) it so, the important features of
such a report?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir.
The Committee was set up only on
the 23rd August, 1958,

(b) Does not arise,

Bridge Over River Dikrong

2576. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
work of construction of the permanent
bridge over the river Dikrong on
North Trunk Road in Assam which
commenced in 1955 has not been com-
pleted with the result that sub-
divisional town of North Lakhimpur
remains isolated from the rest of
Assam; and

(b) it so, reasons for the delay?
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(Shri Raj Babadur): (a) Yes, the
bridge is under construction, but com-
munication between North Lakhimpur
and the rest of Assam is maintained
by means of a temporary bridge
during fair weather, and boat ferry
during summer.

(b) The Assam Public Works
Department, who are incharge of the
work, had to modity the design of
the sub-structure to suit the founda-
tion bed encountered during execu-
tion. The bridge is expected to be
completed by the end of 1959.

Bridges in S.E, Railway Zone

2577. Shri Sanganna: Will the Minis-
ter of Ratlways be pleased to state:

(a) whether there are proposals to
construct either over-bridges or under-
bridges on the Railway lines of the
South Eastern Railway Zome during
the Second Five Year Plan period;

(b) it so, what is their number;

(c) the names of the Stations where
these will be constructed;

(d) whether the plans and the esti-
mates have been approved; and

(e) what is the average cost of
each bridge?

The Deputy Minister of Railways

(Shri 8. V. Ramaswamy): (a) Yes,
Sir,
(b) Road over-bridges 23. Road

under-bridges 6.

(c) A statement is laid on the Table
of the House. [See Appendix VI,
annexure No. 51.}

(d) Yes, in respect of all road over-
bridges and four road under-bridges.

(e) It is not possible to work out
the average cost of an under or over-
bridge as the cost of an underfover
bridge depends upon the number of
tracks to be crossed, the local condi-
tions such as the height of the bank,
the cost of the land required for the
approaches ete. which would vary
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from piace to place, For the bridges
mentioned in part (b) above the aver-
age cost roughly is Rs. 0 lmcs pew
over-bridge and Rs. 2:5 lacs per under-
bridge.

Survey Operations in Manipur

2578. Shrl L. Achaw Singh: Wil
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No, 3562 on the
8th May, 1958 and state:

(a) whether the serviceg of Survey
Officers from West Bengal Survey
Department have since been requisi-
tioned for the survey and settlement
operations in Manipur;

(b) if so, their number;

(c) the terms and conditions ef
their service; and

(d) the period during which the
operations are expected to last?

The Minister of Food and Agricnl-
tare (Shri A. P, Jain): (a) A request
has been made by Manipur Adminis-
tration to West Bengal Government.

(b) One Settlement Officer and two
sub-surveyers have joined. Request
has been made for the following addi-
tional staff:

1 Assistant Settlement
(gazetted).
4 Kanungos (non-gazetted),
30 Amins (non-gazetted),
8 Sub-surveyors (non-gazetted).

Officer

In addition it has been mentioned
that some draftsmen and tracers
would also be required later. The
total number of entire staff to be
brought from West Bengal is expected
not to exceed sixty.

(c) The Settlement Officer is an
IAS Officer. Other staff will be deput-
ed on the standard deputation terms
issued by the Ministry of Home
Affairs.

(d) The Settlement operations are
expected to take about five or six
years. “However, the staff deputed
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from West Bengal will be relieved as
and when the local staff have been
trsined.

Telephones

2579, Shri Subiman Ghose: Will the
minister of Transport and Communi-
cations be pleased to state:

(a) the number of telephones at
present in the town of Burdwan; and

(b) the number of applications pend-
ing for connections, and the date of
the earliest applications?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): (a)
2317,

{b) 103.
tion 19-5-55.

Date of earliest applica-

Electric Trains

2580, Shri Snbiman Ghose: Will the
Minister of Railways be pleased to
state what was the amount spent for

opening ceremony of the electric
trains upto Burdwan on the 31st
August, 1958?

The Deputy Minister of Railways
(Shri SBhahnawar Khan): Rs. 2180,

Sharavathy Valley Project

2581. Shri Wodeyar: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether the residents of the
submerged areas in the Sharavathy
Valley Project submitted a memoran-
dum to the Central Government {fo~
their rehabilitation and compensation
for their submerged areas;

(b) it so, what steps Government
have taken for implementation of
their demands;

(c) the nature of rehabilitation and
compensation schemes thought of; and

(d) the total amount allotted for
the purpose in the whole project?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
A statement is Izid on the Table of
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the House. [See Appendix VI, an~
nexure No. 82.]
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Slum Clearance in Delhi

2583, Shri Arjun Singh Bhadauria:
Will the Minister of Health be pleased
to state:

(a) the number of evacuee houses
and premises in Delhi transferred by
the Rehabilitation Ministry to the
Ministry of Health for clearance of
slums and development from January
1956 to August, 1958;

(b) the steps taken by the Minis-
try so far in regard to these premises;

(c) whether the authorised ter}gnts
of the evacuee houses and premises
are permitted to develop the same in
accordance with the approved plans
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ot the Delhi Development Authority
if they offer to do so &t their ex.
penses;

(d) if the answer to part (c) is in
the negative, the reason therefor; and

(e) the facilities provided to the
occupants in case of their eviction?

The Minister of Health (Shri
Karmarkar): (a) 241 comprising of
124 Katrag and 117 small houses.

(b) Basic amenities, wviz., water
supply, drainage, latrines, etc. have
been provided in 85 Katras. 2 Katras
which were in extremely dilapidated
condition were demofighed and 44
families residing therein were provid-
ed alternative accommodation. Similar
amenities are also being provided in
the remaining katras,

(¢) No.

(d) The evacuee properties trans-
ferred to Delhi Development Authori-
ty are owned by Government and
the tenants cannot therefore develop
them as the right of development
vests in the owner only.

(e) Persons who are evicted as a
result of slum clearance operations
are provided with alternative accom-
modation in subsidised houses,
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Senior Superintendents of Post Offices

2585. Shri Tangamani: Will the
Minister of Transport and Communi-
catlons be pleased to state:

(a) whether changes have bees$'
effected in ‘C’ Class cities;

(b) how many such changes have
been effected;
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{c) how many posis of Senior
Superintendents of Post Offices have
been created due to the introduction
of 8.8.P, Scheme; and

(d) what is the amount of extra
expenditure involved as a result
thereof?

The Minister of Tramsport and Com-
munications (Shr1 8. K. Patil): (a)
Yes.

(b) Seven towns have been included
in the list of ‘C’ class cities, Bhopal,
Tanjore, Vellore, Rajamundry, Ranchi,
Cuttack and Jamnagar.

(c) Two,
(d) Rs. 24,000 per annum.

All-India Railway Telegraph Staff
Council

Shri 8. M. Banerjee:
2586. {Shﬂ Tangamani:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
All-India Railway Telegraph Staff
Council have passed and submitted a
resolution requesting for change in
designation of telegraph staft;

(b) if so, what action has been
taken thereon;

(c) whether it is a fact that Rs. 50
as incentive ad hoc allowance has
been granted to Telegraph staff quali-
fied in Hindi telegraphy;

(d) if so, whether the same has
been given on Railways to Telegraph
staff; and

(e) if not, the reasons thereof?

The Deputy Minister of Railways
(S8hri Shahnawaz Khan): (a) Gov-
ernment have not received any such
resolution.

(b) Does not arise.
(c) Yes, to those for whom it was

not a condition of service to quality
in Hindi Morse.
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(d) For a period of three years
from October, 1957, an honorarium of
Rs. 50 will be offered for a telegraphist
already in service acquiring a know-
ledge of Hindi Morse, the number of
such persons being regulated accord-
ing to actual requirements.

(e) Does not arise,

Bridges

2587, Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of bridges damaged
due to heavy rains from Pathankot to
Joginder Nagar on Northern Railway
during July, 1958; and

(b) the amount spent for repairing
them?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) None.

(b) Does not arise.

Northern Railway Reservation Office

2588, Shri Ramakrishna Reddy: Will
the Minister of Rallways be pleased
to state:

(a) whether Government propose to
remove all encroaches and obstruc-
tions in front of the buildings of the
Northern Railway Reservation Office
in Connaught Circus; and

(b) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri 8. V. Ramawamy): (a) and
(b). The matter has been engaging
the attention of the Ministry of
Rehabilitation, but due to lack of
alternative accommodation it has yet
not been possible to shift any of the
refugee stalls, Efforts are also being
made to shift, as a first step, a few
stalls in order to provide a direct
entrance from the Connaught Circus
side instead of the present circuitous
access via the State Entry Road.



864: Writt?n Answers

Celtision of Train with a Truck

2589, Shri Vajpayye: Will the
‘Minister of Rallways be pleased to
state:

(a) whether a goods train collided
with a motor-truck at a level-crossing
nine miles from Delhi on the 7th
September, 1958;

(b) if so, the damage
from this accident; and

(c) whether any enquiry has been
made into this mishap?

The Deputy Minister of Rallways
(Shri 8, V. Ramaswamy): (a) Yes;
One Road Truck while attempting to
cross an unmanned level crossing near
Badli Station on Delhi-Ambala Cantt.
section of the Northern Railway, it
dashed against the wagonsg which were
being shunted into the siding. This
resulted in the derailment of brakevan
and five loaded wagons.

resulting

(b) The approximate cost of damage
to Railway property is assessed at
Rs. 17,978.

(c) An Assistant Officer's Commit-
tee has investigated into the accident.

Diesel Cars

2580. Shri Vajpayee: Will the Min-
ister of Rallways be pleased to state:

(a) whether the diesel cars running
between Delhi and Hissar on the
Bikaner Division of the Northern Rail-
way have been discontinued;

(b) if so, the reasons therefor; and

(¢) whether any early resumption
of this service is contemplated?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) and (b).
The Diesel rail cars running between
_Delhi-8arai-Rohilla and Hissar have
been cancelled, with effect from

1-9-1938, due to mechanical defects
in the engines.

(e) After the defects have been re-
atified, the services will be resumecd.
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Shipping Rates on Roefing Then
Shri Warior:

baad {sm V. P. Nayar:

Will the Minister of Transport amd
Communications be pleased to state:

(a) whether it is a fact that the ex-
port of roofing tiles from Kerala
suffers on account of prohibitive
shipping rates;

(b) whether any representation has

been received in this regard by the . -

Government of India; and
(c) if so, the action taken thereon?

The Minister of State in the Mials-
try of Transport and Communications
(Shri Raj Bahadur): (a) It is a fact
that the current freight rates on roof-
ing tiles are high but the export of
these tiles depends upon several other
factors also.

(b) Yes.

(c) The matter has been taken up
with the Shipping interests concerned.
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Electric Crematorium in Delhi

25938. Shri Ram Krishan: Wiil the
' Minister of HMealth be pleased to re-
fer to the reply given to Starred Ques-
tion No. 187 on the 17th February,
1958 and state the progress made so
far in regard to the conmstruction of
Electric Crematorium in Delhi?

The Minister of Health (Shri Kar-
markar): The matter is still under
consideration of the New Delhi Munci-
pal Committee and the Municipal
Corporation of Delhi.

Ghee

2584. Pandit Thakur Das Bhargava:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity and value of pure
ghee produced in India in the years
1935-36, 1945-46, 1948-49, 1953-54 and
1956-57;

(b) how much vanaspati (hydro-
genated vegetable oil) was produced
in the country in these yeers;

(¢) how much of i't was exported;

" (d) whether it is a fact that Ghee
gﬂ largely adulterated with Vanaspathi;
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{e) whether this adulteration of
Ghee with Vanaspatl is increasing or
decreasing; and

(f) what special steps, if any, Gov-
ernment have taken for combating the
adulteration during the last four years?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Year-wise
statistics in regard to production of
ghee are not available. Based on the
quinquennial livestock census carried
out in 1945 1951 and 1956, the produc-
tion of ghee during those years has
been computed as under:—

Quantity  Approx.

Year (Lakh vn{u
maunds) (Rs. lakhs)
1945 . . . 1130 10,000
1951 . . . 103°1 20,000
1956 . . . 106-0 19,000

(b) and (c). The production and ex-
ports of vanaspati was as under:—

P Bxports
Year (r&do\‘xuct.igg (thousand

tons) tons)
1935-36 . . 18+0 Nil
1945-46 . . 1320 Nil
1948-49 . . 1430 Nil
1953-54 . . 2004 0-90
1956-57 . . 263-8 I11-12

(d) No.

(e) From the reports available it
appears that between 1935 and 1857
there was increase in the percentage
of ghee samples found adulterated with
Vanaspati in 5 States and decrease in
this percentage in 6 States.

" () (1) For enabling easy detection
of vanaspati in ghee, the fellowing
steps have been taken:—

(i) Test-chpcking and analysis of
Vanaspiiti both at the points
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of production and sale has
been intensified with a view
to ensuring that no Vanaspati
is produced or sold in the
country which does not res-
pand to the Baudouin Test
(for Sesame Oil—which acts
as a means of latent colouri-
sation). The factory records
are also systematically
examined to ensure that the
Baudouin Teet of every batch
of Vanaspati is duly certified
by the Chemist.

(ii) The use of Coconut oil in
Vanaspati has been prohibited
as presence of that oil in
Vanaspati renders detection of
adulteration more difficult.

2. With the enactment of the Pre-
vention of Food Adulteration Act in
1954, and application of uniform rules
throughout the country, the collection
of ghee samples and prosecution of
offenders have been intensified.

8. For facilitating detection of
adulteration of ghee even by the
housewife (who has no laboratory
facilities) a simplified version of the
Baudouin Test has been developed
and incorporated in a compact test
kit by the Central Food Technological
Research Institute, Mysore. The cost
of chemicals per test works to 3 nP.

Iron and Steel Scraps

2595. Shri Subbiah Ambalam: Will
the Minister of Rallways be pleased
to state:

(a) the quantity and value of iron
and steel scraps that is available
annually from the Railways in India:

(b) whether they are being supplied
to foundries and steel plants; and

(c) it so, the quantity and value of
scraps thue supplied to the foundries
and steelplants separately during the
years from 1958 to 1938?

The Deputy Minister of  Rallways

(Shrl Shahnawas Khan): (a) Appro-

hmtely 1,76,000 tons valued at
, 177 Lakhs.
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(b) Yes.

(c) A statement is laid on the Table
of the House. [See Appendix Vi,

annexure No. 83.]

Ship BuiMling Parts

2596. Shri D. C. SBharma: Will the
Minister of Tramsport snd Communi-
eations be pleased to refer to the
reply given to Starred Question No.
1473 on the Sth April, 1958 and state
what further steps have been taken
regarding the manufacture of parta
in India required in ship-building?

The Minister of State in the Minfs-
try of Transport and Communications
(Shri Raj Bahadur): The Standing
Committee of Technical Experts set
up under the Chairmanship of the
Chief Surveyor to the Government of
India to examine this matter has not
yet submitted its report. Meanwhile,
the Hindustan Shipyard (Private) Ltd.
is encouraging the Indian manu-
facturers by placing orders for more
and more indigenous materials in
place of foreign materials. The Yard
has recently placed orders with the
Indian manufacturers to the extent
of about Rs. 1 lakh.

The Yard has also been able to
persuade Indian manufacturers to
take up the manufacture of certain
ship-building stores which were being
imported from abroad.

The Yard has further endeavoured
to obtain patentee’s licence for the-
manufacture of anchors and davits in:
India.

Post Graduate Agricultural Research
Training Centre in Punjab

2597, Shri Daljit Singh: Will the
Minister of Food and Agriculture be:
pleased to state:

(a) whether the Government of
India have finalised any scheme of
Punjab Government to set up a Re-
gional poet graduate Agricultural Re-
search Training Centre of higher de-
grees; and

(b) it so, the details of the scheme?



Boqy Written Answers

The Milkister of Food and Agricul-
ture (8hri A P. Jain): (a) and (b).
The Government of India have agreed
t0 render financial assistance to the
Government of Punjab for develop-
ment of the existing Agriculture
College at Ludhiana as a centre of
post-graduate education in Agricul-
tural Science. A statement indicating
the terms and conditions for the
grant of central assistance is laid on
the Table of the House. [See Appen-
dix VI, annexure No. 54) The de-
tailed scheme received from the State
Government is under consideration.

Rallway Workshop on N Rallway

2598. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether there is a proposal to
establish any Railway workshop on
the Northern ~ Railway during the
Second Five Year Plan Period; and

(b) if so, the names of places where
these workshops are proposed to be
set up?

The Deputy Minister of Raflways
(Shri Shahnawas Khan): (a) and (b).
It is not proposed to set up any new
workshop on the Northern Railway
during the 2nd Five Year Plan Period,
However, the Amritsar worshokp
which belonged to the Punjab Gov-
ernment has been taken over by the
Northern Railway from 1st June, 1958.

Adubt Literacy Centres

f Shri 8. M. Banerjee:
2599. 1\ Shri Tangamant:
Will the Minister of Rallways be
pleased to state:

(a) whether Adult Literacy Centres
are likely to be set up by Railway
Board for Railway workers in the
country;

(b) it 8o, the number of such cen-
tres; and

(c) the places where these are te he
established?
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The Deputy Minisier of Rallways
(Shri Shatmawaz Khan): (a) to (c).
As a result of a review recently made
in regard to eradication of illiteracy
among Railway workers the Railway
Administrations have been advised
that in addition to rumming of their
own literacy classes, § literacy centres
should be set up on each Railway at
points of concentration of staff and the
State Governments concerned re-
quested to run these centres through.
the medium of their Social Education
Organisations. These instructions hav-
ing been issued only in August 1958,
it will take some time for the Rail-
way Administrations to contact  the
State Governments concerned for the-
setting up of literacy centres.

12 hrs.

PAPERS LAID ON THE TABLE

AMINDMENTS TO CorrOoN TEXTHR.
(CoNTrOL) ORDER

The Minister of Commerce and In-
dustry (Shri Lal Bahadar Shastri): I
beg to lay on the Table, under sub-
section (6) of Section 3 of the Essen-
tial Commodities Act, 1955, a copy
of Notification No. G.S.R. 796 dated
the 13th September, 1958, making cer-.
tain  further amendments to the
Cotton Textile (Control) Order, 1948.

[Placed in Library. .See No. LT-941/
58].

NOTIFICATIONS ISSUED UNDER THE
ESsENTIAL. COMMODITIZS ACT

The Deputy Minister of Agricultare
(Shri M. V. Krishnappa): 1 beg to.
lay on the Table, under sub-section
(8) of Section 3 of the Essential Com-
modities Act, 1955, a copy of each of
the following Notifications:—

(i) G.SR. No. 804, dated the 13th
September, 1958.

(ii) G.S.R. No. 805, dated the 13th
September, 1058

(iif) @.S.R. No. 806, duted the 13th
September, 1958,

gw in Library, See No. LT-943/
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NOTOICATIONS ISSUXD TUNDER THR
EgsxNTiAL COMMODITIES ACT

Shri M. V. Krishnappa: On behalft
«of Shri A. M. Thomas, I beg to lay on
the Table, under sub-section (8) of
Section 8 of the Essential Commodit-
ies Act, 1955, a copy of each of the
.following Notifications:

(i) G.B.R. No. 815, dated the 11th
September, 1958.

(ii) G.S.R. No. 816, dated the 11th
September, 1958

«(iii) G.S.R. No. 817, dated the 11th
September, 1958 containing
the Dethi (Guest Control)
Order, 1988.

(iv) G.S.R. No. 818, dated the 12th
September, 1958, making cer-
tain further amendments to
the Rajasthan Gram (Prohibi-
tion of Export) Order, 1958.

(v) G.SR. No. 818A, dated the
13th September, 1858 contain-
ing the Rice, (Northern Zone)
Movement Control Order,
1958. ;

1Placed in Library, See No. LT-943/
58.]

NOTIFICATION ISSUED UNDER INBUR-
ANCE AcCT

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
On behalf of Shrimati Tarkeshwari
Sinha, I beg to lay on the Table, under
sub-section (2) of Section 2C of the
Insurance Act, 1938, a copy of Noti-
‘fAcation No. S.0. 18381, dated the 13th
September, 1958. [Placed in Library.
See No. LT-944/58].

" PERSONAL EXPLANATION BY
MEMBERS

Skri M R Masani (Ranchi—East):
‘Mr. Speaker, yesterday 1 sought your
permission to ask . . .

by Member 8030
. Acharya Kripalani (Sitaroarhi)

rose—
Mr. Spesker: Acharya Kripalani.

Acharya Kripailani: Before you
begin the proceedings of the House,
for the smooth running of the business
of the House, I have certain questions
to ask so that I may be able to re-
gulate my conduct in future. The first
is whether Members who are address-
ing the Chair are through the Chair,
also speaking to the House, and,
through the House to the public, and
whether when they speak like that,
on certain important national issues,
they should be given the opportunity
to speak out.

The second question is: Are the
Members entitied to correct anything
which is put in their mouth by other

Members and which they have not .

said, whether this is done by Members
or - the Speaker. Have they the right
to correct what has been, in their
view, misrepresented? Can any argu-
ments be raised upon that misinterpre-
tation?

Yesterday, I repeatedly pointed out,
Sir, that the impression given to the
public of not allowing Dr. K. B.
Menon to make his statement would
be that there has been yielding on
account of the bullying tactics of the
Communist party. 1 again repeated
this when the Home Minister, because
he wanted to have a little fun, said
that I had said that there was a clique,
a league, between the Congress and
the Communist party. I immediately
corrected him and said that what 1
had said was, and the House will bear
me out, that in politics it is not only
that we should be correct but we
should appear to the public to be cor-
rect. Then, you put it in my mouth
that I had* accused you of being in-
timidated by the bullying tactics of
the Communists. I again got up and
reminded you that I had not said
that, but what I had said was that in
public affairs it is not only that we
should be correct but we should
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appear to be correct, and the impres-
sion on the public, of not allowing
Dr. K. B. Menon to make his state-
ment, would be very bad and the
public will think, etc. etc. I think
1 was entitled to do that, but you,
-instead of taking my explanation, said
that you will be obliged to ask me
to leave the House.

The Communists interrupted me in
‘my speech and howled. I am not in
the habit of howling. I have never
interfered with any Member of the
Communist party when he was speak-
ing. As a matter of fact, I am the
quietest Member in the House. I
have never asked any question. I
have never raised any points of order,
and I have behaved as the leader of

a party, I think, in an exemplary
manner.

Some Hon. Members: Hear, hear.

Acharya Kripalani: If we are {o be
threatened like that, I am afraid the

freedom of speech of this House is in
danger.

1 also want to know whether the
Speaker has authority to take away
the remarks of any individual from
the proceedings without informing
him or without informing the House.
All these matters should be cleared
up for the smooth working of this
House. Otherwise, I am afraid this
House may have to witness scenes that
are witnessed in other State Assem-

blies. I want such things to be avoid-
ed.

I may also tell you, Mr. Sperker,
that I have never acted in this House
as a party man; even when my party
people have left the House in protest.
I have not left it. I would have
the House yesterday but for the fact
that I am determined that when once
T leave the House I never come back
agnin.

Therefore, I want a clear ruling ou
‘a1l these points and also want to
Xnow what remedy we have when the

by Member 8052

Chair is rude, as it was a few days
back to a Jady Member when sghe
raised a question of privilege of the
House, and then again when Shriy
Frank Anthony raised a question, his
resignation from the Panel of Chair-
men was accepted, but no amcnds
were made to aim; he was not even
induced not to resign.

Then again, even yesterday . .

Mr. Speaker: Order, order, I have
been putting up with it thus far. The
hon. Member cannot intervene in the
debate like this. If he wanted to
make any representation he might
have asked me for permission. On
account of his importance as a leader,
1 allowed him to carry on. He is
now attacking whatever I have done
here, my conduct. I have put up with
two or three instances. He is trying
to multiply them. If he bas got any-
thing to say, he may write to me and I
shall be prepared to answer.

I might also tell him what the
methods are. This is not the methcd
in which he can proceed. So far as his
own case is concerned, I allowed him
to speak; I heard him. He is now go-
ing to other cases. also, as if there is
a charge against me today. I would
request him not to pursue it. So far
as he is concerned, he has raised cer-
tain points. I shall certainly look
into them. I shall look into the pro-
ceedings of yesterday and I will clarify
this issue. If I have been rude—I do
not want to be rude but even if I have
been rude—I will certainly say. “I
am sorry; I have been rude” So far
as he is concerned, he ¢an tell me
what has happened to him. So far as
the other Members are concerned, ke
need not raise it now. I know what
can be done. The Members fiom
his own party came and talked to me.
Possibly he has not been taken into
confidence. Under those circum-
stances, he must stop with this.

So far ss the points that have Leen
raised are concerned. I will certainly
look into all of them. He is a senifor
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{Mr, Speaker]
Member here. 1 expected that the
would not wind up by saying “Other-
wise, scenes will be created in this
House”. He might have stopped short
of that, It is always open to him to
‘create any scene in this House.

Shri Nath Pai (Rejapur): He ssid
he wants to avoid any scene.

Mr. Spesker: But to say, “Other-
wise, I would create scenes in this
House"”

Acharya Kripalani: I again- want to
correct you. I said, the proceedings
of this House will be interrupted as
they are interrupted elsewhere. What
1 say, 1 say very deliberately and
with calculation. Every word of it is
‘weighed. I do not make any allega-
tions against the Chair. But I am en-
titled to put forward my point of view
and I do not want my point of view
to be nisrepresented, whether it be
by any Member or even by the Chair.
You will excuse me if I say that,
even if we get angry, it we get
excited, if we are in a passionate
mood, it must be the work of the
presiding authority to remain cool and
have a judicial attitude of mind and
not get excited himself. 1 have
done.

12.13 hrs.
RE QUESTION OF PRIVILEGE

Shri M. R. Masani (Ranchi—East):
Mzr. Speaker, I have your consent
to raise the question of breach of
privilege of this House and some of
the Members of this House. The
subject, which was referred to in the
notice, which I have submitted, deals
with the telegram sent by the Chief
Minister of Kerala to our Home Min-
ister. In the course of that telegram,
the Chief Minister is reported to have
attributed the motive of ‘slander’ to
certain Members, unnamed, of this
House.

‘Slander’ is a very serious charge
Yo make against hon. Members en-
Soged in the pursuit of thelr duties
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to the country. K Members can b
attacackd like this and their bona fide-
questioned, freedom of speech in this.
House is in danger. ‘Siander’ involves
two things: It involves a lie or
mendacity and in addition, according.
to the law and the dictionary, it algo.
involves malice. In other words, the
charge is that certain Members of this
Hosue are mala fide misusing their
position here to slander against party.

The basis on which this privilege
motion is raised is this, and it is re-
flected in May’s Parliamentary Prac—
tice. People may say, “Individual
Members may be attacked; what has
the House to do with it?” May'’s
Parliamentary Practice points out that.
“Reflections upon Members, even if the
particular individual is not n amed
or otherwise indicated, are equivalent
to reflections on the House.” May goes.’
on to explain that if individual Mem-
bers cannot function without being,
brow-beaten and maligned in this.
manner, they are inhibited from func-
tioning freely. Freedom of speech is
affected and the whole proceedings of’
the House are thereby adversely
affected. That is why Parliamentary
practice dictates that the House shouldt
be the sole judge of the legitimacy of
its proceedings or the behaviour ot
individual Members of the House
and nobody outside, not even courts
of law, leave aside the Chief IMinis-
ter of a subordinate Government, has
a right to sit in judgment over the
motives or honesty of the Memners
of the House.

1 do not know who the Members in
his mind were. But we know that
two Members—Shri Asoka Mehta
and Dr. K. B. Menon—very respected
Members of this House, whose inte-
grity is accepted all round,—are the-
victims of this ‘slander’ on the part
of the Chief Minister of Kerala. I
request your permission to raise this
matter, so that the House may be able
to take a decision, either to summon
Mr, Naniboodripad to the bar of this:
House to accoitnt for his conduet, or
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to refer this matter to the Committes
+gf Privileges where this matter can
‘be investigated and a report presented
to this House. 8ir, 1 crave your
leave under the rules of this House.

Sbri H. N. Mukerjee (Calcutta—
Central): I happen to be a Member of
the Committee of Privileges and we
yield to none in our regard for the
privileges that the Members of this
House enjoy. That is why we should
take good care that we do not take a
step which is not very considered. 1
could not quite gather what my hon.
friend, Mr. Masani, salid about -~ th-
actual content of his privilege motion.
I heard him say that the Chie!
Minister of Kerala, had slandered,
according to a report, the conduct of
certain Members of this House.

‘Mr. Speaker: What are the very
words?

Bhri M. R. Masani: The words are
“Trying to slander the State Govern-
ment in the name of explanation.”

Mr. 8peaker: Who said so?

Shri M, R. Masani: This is part of
the telegram that the Chief Minister
is reported to have sent to the Home
Minister. I do not know whether it
is the same telegram that the Home
Minister showed to you yesterday or
another telegram. But the Press
Trust of India message from Trivan-
drum quotes official sources as thc
source of this quotation. Probably the
Home Minister can throw light whe-
ther or not it is an accurate quotation
from the telegram.

Shri H. N. Mukerjee: I am not go-
ing into the merits, but I am just re-
ferring to the technicality of it. My
submission is, if any communication
has actually passed between the Chiet
Minister of Kerala and the Govern-
ment here, that is, I take it, in the
course of their routine communicaticn
from time to time. We do not have
anything like a proper report, as far
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as we can take cognizance of it in
this House, of that kind of commum-
cation. It appears that there is a Pross
report where there are some indiea-
tions. As far as we are concerned here,
we should not utilise the forum of this
House to make observations in regard
to the conduct of the Chief Minister
of a State of the Indian Union, with-
out having gone, in the Privileges
Committee or elsewhere in your
Chamber, into the authenticity of the
telegram, the authenticity of the re-
port and so many other things. 1
do not think it is right and proper
for any Member of this House to
make observations which will be
reported in papers in regard to the
alleged conduct of the Chief Minis-
ter of a State,

That being so, I feel that before you
take a decision in this matter in re-
gard to the reference of this subject
to the Committee of Privileges, it is
very necessary that the motion is
formulated properly, so that no un-
merited reflection is made upon a
dignitary of the administration in
any part of the country who is per-
forming, I presume, his own duty
according to his own light. Therefore,
the communication between the Chief
Minister-of Kerala and the Govern-
ment of India here is not before us at
all. It is only a Press report. If in
regard to the Press report, you decide
that certain steps are warranted, then
it is a different matter; on that we
may have to make our submissions
later on. But I feel that the way in
which Mr. Masani has formulated his
proposal is something which goes
against the grain of parliamentary
functioning. That is why we should
take whatever steps are in confor-
mity with the propriety of parlia-
mentary life.

Dr. K. B. Menon (Badagara): The
telegram sent by the Chief Minister
of Kerala in connection with my
motion says “Attempts made by some
Members of Parliament to slander the
State in offering explanation.” .
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Mr, Spoaker: Has he got a copy of
the telegram?

Dr. K. B. Menon: Immediately I
read that letter, I telephoned to the
Private Secretary to the Home Minis-
ter and requested for a copy of the
telegram. The Private Secretary was
not here and the P.A, to the Home
Minister answered the telephone. He
took my telephone number and told
me that he woyld search for the paper
and send me a copy of the telegram,
because I wanted to be quite correct
in my procedure and submit a copy of
the telegram to you when I move the
motion. After half an hour, the P.A.
telephoned back to me saying that he
could not find the paper and that he,
therefore, would no$ send a copy of
the telegram to me.

Mr. Speaker: The sum and sub-
stance of it is that he has not got a
copy. (Interruptions).

Dr. K. B, Menon: The Communist
Party Members only want themselves
to be heard; they do not want others
t0 be heard. That springs from the
very basic philosophy of their party.

Mr. Speaker: Has he got the tele-
gram? (Interruptions).

Dr. K. B. Menon: Let me continue.
‘Therefore, I requested the P.A. to send
me a copy of the telegram after he
returned in the evening. 1 have not
received a copy of the telegram so far.
That is the reason why I could not
submit to you a copy, a full text, an
authenticated copy of the telegram.
[ hope the Home Minister will help
us in this matter.

My, Speaker: In the absence of the
telegram, is it the contention of the
hon. Member that with respect to this
matter we must act on what has
appeared in the newspaper?

Pr. K. B. Menon: I have not made
my submission yet. The referemnce to
“some members” is obviously to my
colleague Shri Asoka Mehta and to
myself—] mean, in the text of the
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telegram., Shri Asoka Mehta’s

is there. - And it comes after Shﬂ
Asoka Mehta has moved an udjourn
ment motion in the matter of Kerals,
According to the Oxford Dictionary
“slander” means false accusations
maliciously made. I am quite sure
that making any false accusation,
especially against a State in the Union,
is far from my mind. When I made
accusations you asked me to support
my motion with statements and I have
tried to do so. I have done it only
for serving the people of the State and
not for slandering the State. When
the Chief Minister of my State accuses
me of slandering my own Stafe, I feel
humiliated and belittled before the
world. I feel it is a gag on me as m
member of the House and I, therefore,
appeal to you, who is the custodian of
the rights of this House, in my name
and in the name of the members of
this House that you protect our free-
dom of speech and our right to be free
from being slandered by anybody,
including the Chief Minister. Justice
is blind. Therefore, you should take
action, whether it is done by the Chief
Minister or anybody else.

Shri Narayanankatty Menon
(Mukandapuram): On a point of order.

Dr. K. B. Menon: ] request you in
the name of justice and in the name
of the privileges of the House—I am
not asking you to give a ruling imme-
diately, but to refer this matter to the
Committee of Privileges so that they
could scrutinise it and give a decision.
May 1 request the Home Minister to
read the telegram, if he could?

S8ardar Hukam Singh (Bhatinda): I
have also to do something with this
Committee of Privileges. Therefore, I
feel also interested in this matter.

Mr. Speaker: The hon. Member is
the Chairman of the Committee.

Sardar Hukam Singh: This House
must and would guard its rights and
privileges and would not permit them
to be violated, from whatever Quarters
they might be threatened. When Shri

-
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Masani tabled the motion, it was
brought to my notice in my chamber
and you, Sir, wanted that it may be
examined, . I have looked into it. The
word “slander” certainly means false
accusations and reflections and may
alse include a case where the accusa-
tion is made mada fide. But we have
to see what record we have before us
as the basis for any indictment that
may be made by this House. So far,
the contents of the telegram are not
before us. What we have got is only
- the newspaper report and our friend
Shri Masani has said. that this is the
official version. Normally, any com-
munication made by any representa-
tive of the State Government to the
Home Minister is not disclosed, and
that is not the subject-matter of any
discussion here.

Shri Surendranath Dwivedy
«(Kendrapara);: That is not the case
with the Kerala Government.

8hri Nath Pal (Rajapur): The news
hag leaked out.

Mr. Speaker: Hon. Members need
not commit the same error of which
they are accusing the other side. Let
us hear the Deputy-Speaker.

Sardar Hukam Singh: Now it is
pointed out that the P.T.I. report says
that it is the official version. It is
either a disclosure made by the Chief
Minister himselt or it is a leakage.
Now, it it is a case of deliberate dis-
closure by the Chief Minister, it may
be very improper. He ought not to
have done it. But the point is
whether this House can take any
action by assuming or taking it for
granted that this is exactly what he
has said in his telegram to the Home
Minister. Even if it were correct, his
action may be indictable in some other
forum or some other place. So far as
we are concerned, even if he disclosed
it himself, he might have committed
a mistake or it might be an act of
impropriety, but that would be for a
different authority or official to take
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‘action on it. Perhaps we may not be
able to do anything on that, and we
ought not to take that into considera-
tion. If it is a leakage, then too I am.
afraid that no action can be founded
on the leakage of an official document.
that has passed between the Chief
Minister and the Home Minister.

Now I will come to the actual words.
that are before us. In the first
instance, I am afraid, after going
through the:motion I feel that only
the press report should not form the
basis for an indictment by this august’
House. Unless we can get the original
documents—I have not got access to
it

An Hon. Member: You can call for-
it.

Sardar Hukam Singh: But the fact.
remains that we have not got it.
Without the document, it would not be
safe to take any action upon the report
that has appeared in the press. That
is the first thing that I wanted to bring
to your notice.

The second thing is that just now,
within the last half an hour, I have
gone through the parliamentary
debates of the House of Commons and
1 have found a case reported there.

In 1907, a certain member of the
House had been charged with “deli-
berate fraud and indictment”,—these
are the words—against the electorate,
and a notice was given that severe
action be taken against the man who
had made that speech, because a
breach of privilege had been com-
mitted. The Speaker in that case:
held that in political controversies in
the heat of the moment the words
used are very strained, considerably
strained, but from those strained words
we cannot really find out whether
really there was mala fide, whether
the intention was bad, whether it was
really to humiliate or bring into dis-
grace any member or the Parliament
as a whole. The Speaker held that.
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these words were discourteous, yet no
lgpeagh of privilege had been com-
mitted. That was the finding that he
. gave, and no action was taken in that
- case,

Now, two things are necessary.
Firstly, it should be mala fide and
:secondly, bad intention should also be
there. So far we have got only the
word ‘slander’. The Chief Minister is
reported to have said that some hon.

Members here slandered the State

Government. But there is one thing
that the Committee will have to con-
-gider, if it is entrusted to them, viz,
‘even if the dictionary says that the
word ‘slander’ 'means a false accusa-
tion with mala fide or bad intention,
whether really the Chief Minister had
that intention or not. Simply the use
of the words ‘the State Government
has been slandered’, so far as the
precedents show, would not amount to
a breach of privilege.

8hri Mahanty (Dhenkanal): May I
point out, Sir, that the hon. Deputy-
. Speaker is the Chairman of the Privi-
leges Committee and listening to him
I am inclined to think that he is pre-
judging the issue?

: Shri Natsh Pai: All points, whether
*they "are rrelevant or not, may be
:raised intthe Privileges Committee.

Mr. @peaker: There are three points
he has~made. Firstly, there must be
-an authoritative statement. In a matter
«of libel or slander, whatever be the
: acousation made, it depends upon the
exart language that is wused. If,
instead of ‘slander’, I use some other
sword, i.e., it is absolutely incorrect,
runsupported by any evidence and so
-on, there would not be any accusation
-and there would not be any charge.
"What exactly is the word that was
used, other than what appears in the
newspapers, is one point which we
have to consider,

Shri Hiren Mukerjee is a member of
the: Privileges Committee and he
-wanted to place before the House his
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view. Therefore, naturally when the.
hon. Deputy-Speaker, who iz the
Chairman of the Privileges Committee,
got up, I allowed him an opportunity,
80 that at this stage I may try to get
some information about the Rules.
Hon, Members will see that it I give
my consent, I will bring it up before
the House so that the House itself
might dispose of the matter or refer
it to the Committee for its recom-
mendation as to what ought to be done.
These are the two courses. But before
bringing it up here, under the Rules
there is a provision to enable me to
come to a conclusion about its admis-
sibility. Prima facie it may not be
admissible. But if I have any doubt,
I may refer it to the Privileges Com-
mittee to give me their advice so that
I can act upon their advice and then
give my consent or not.

At this stage it is not as if I have
given my consent. ]I wanted to hear
Shri Masani. Yesterday, I told him
that he may have an interview or a
discussion with the hon. Deputy-
Speaker because I wanted to have an
opinion under the rules, priliminary to
giving my consent. Inasmuch as Shri
Masani wanted to have it here, 1
wanted to have some more informa-
tion as to what is the authenticity of
the document on which we are basing
it. The hon. Deputy-Speaker is doing
nothing more than saying whether,
here in the House or there in the Com-
mittee, it is right to act upon a docu-
ment or a message that is reported in
the Press without having the original
document.

As far as I have been able to under-
stand, he has been reading from an
authority to show that in the heat of
the discussion some expressiong are
used, We are one on that matter. The
hon. Member referred to the House of
Commons practice and so on, and the
Deputy-Speaker is saying something
on that point, Let me hear him. h

Shri Mahanty: May 1 say one word?
With all humility I beg to submit that
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you cannot give your eonsent on thin
air. Let us see the document. The
- hon. Home Minister is here. The hon.
Deputy-Speaker is building up his case
on certain documents which are not
before us. Therefore, in order to get
a proper appreciation of the subject
matter, the hon. Home Minister may
kindly be requested to lay that docu-
ment on the Table at least now.

Sardar Hukam Singh: The hon.
Member agrees that there is no docu-
ment. Certainly, when I read it, I
had the same sensitiveness and I had
the same objection as Shri Masani has.
1 take strong objection to the word
as it is used. But unless the context
is there, how can we found any action
on it? A word taken out from the
context may mean quite a different
thing. This is the objection that I am
{aking.

Dr. K. B. Menon: May I submit that
no contradiction nor correction have
been issued by the Kerala Chief
Minister even after two days since the
thing has been published?

Shri M. L. Dwivedi (Hamirpur):
Besides, the word ‘slander’ has been
used either by the Chief Minister of
Kerala or by the papers which have
published it. The word ‘slander’ has
been used against some hon. Members
of this House and therefore we are
geized of it. Whether it has been used
by the Chief Minister or by the news
agency, we cannot say that the word
‘slander’ has not been used. It has
been used by some authority, some
person or some source and thereforc
we are seized of the matter.

Shri Naushir Bharucha (East Khan-
desh) rose—

Shri H. N, Mukerjee: On a point of
order, Sir. (Interruption).

Mr. Speaker: This is only a preli-
minary matter. We are not going into
the merits.

Sardar Hukam Singh: Exactly; that
was what I was submitting. I am also
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not talking of merits. We might come
to a different conclusion when we
look into the merits. But, whether on
this we can go into the merits, whether
the material supplied to us is suffi-
cient, whether any indictment can be
made on the material that we have
got—that is the point for consideration.
That is what I am making out.

Lastly, there is another thing also
and it has been brought to my notice
just now. That is that on our own
initiation, it has been decided that
when a breach of privilege has been
committed by an hon. Member of one
House against some other House that
matter would be referred to that
House for action. Several legis-
latures are passing resolutions accord-
ing to that procedure.

An Hon. Member: Which other
House?

Sardar Hukam Singh: Therefore that
also might be considered by you when
you decide whether any action is
necessary in this particular case.

Shri Frank Anthony (Nominated—
Anglo-Indians): I want to make a sug-
gestion on the preliminary point. My
hon. friend here, I feel, is building
something which must arise at a sub-
sequent stage, i.e., at the stage after
the matter has been considered by the
Privileges Committee. The simple
issue, as I see it, is whether on a
report by an official press agency—a
report which is palpably a gross viola-
tion of the privilege of an hon. Mem-
ber-—anyone can say, “Oh! we have
not got the official document which
forms the basis of that report” My
respectful submission is that here is a
Press report which is palpably a gross
violation of the privilege of an hon.
Member of this House. I submit that
that is sufficient for you to give your
consent to remit the matter to the
House. Otherwise what will happen
is that some person mala fide-—he may
be in an official position—may release
or get some of his friends to release
something through a Press agency. It
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is grossly in violation of my privilege
as. &8 Member. Then all that you will
do is to remit the factum of this report
to the Privileges Committee. The
Privileges Committee will arraign the
authors or co-authors of the report,
will arraign the Press reporter and also
the Chief Minister if they think that
he gave this item of news. That is
the simple issue at this stage.

Shri Naushir Bharucha: Sir, may I
be permitted to say something?

Mr. Speaker: I have heard so many
hon. Members. Hon. the Home Minis-
ter.

The Minister of Home Affairs (Pandit
G. B. Pant): Sir, ] received a telegram
from the Chief Minister of Keralsa, I
think, on the 21st morning or there-
about. In that telegram he had refer-
red to two matters. One of them was
Shri Asoka Mehta’s adjournment
motion. I had requested him to send
me his own reactions to what has been
said here and let me have his views as
directed by you on the incidents that
had been quoted. That is one matter
to which he referred in his telegram.

The other matter was Dr. XK. B.
Menon's motion. There he referred to
the report that, I think, had appeared
in the meantime in the papers that he
was presumably to make a statement.
He asked me to request the Speaker
not to accede to that request at this
stage and to let the State Government
have the opportunity of stating what
they had to say in this connection, so
that the whole position may be before
the House. I showed that telegram to
the Speaker. I did not send it to
anybody else. I have myself not pub-
lished that telegram. So far as 1 am
concerned, I did not like to do more
than what I had been asked {6 do. I
recetved the telegram. I was request-
ed to bring it to the notice of the
Speaker, and I placed it before the
Speaker. That is what I did in con-
niection with that telegram.
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1 have received another telegram.
from the Chief Minister today about
the telegram thet he had sent me
previously. I have brought that iele-
gram too to the notice of the Spesker,
as desired by him. He has stated
therein that there was never any
intention of casting aspersions on any-
body and so on.

Now, I am not in a position to say
anything myself more than that. The
telegram was really meant for you
and I placed it before you. As regards
the telegram I have received today, 1
have sent a copy of that too to yow.
So I will proceed in the manner that
you may direct.

Acharya Kripalani (Sitamarhi):
When the second telegram has come
saying that the Chief Minister had no
intention of casting any aspersions
upon anybody, he presumably admits
the first. As Shri Frank Anthony
pointed out, whether it is the Chief
Minister or the reporter or the news-
paper, it is a fit matter to be placed
before the Committee of Privileges,
and it is for that Committee to get all
relevant facts bearing upon the issue.
We here are not them.

As regards what the learned
Deputy-Speaker said giving the
example of the House of Commons
that in the heat of the moment
words are used and those words have
not the ordinary dictionary signi-
ficance, may I humbly point out that
that refers to words used in the heat
of a discussion? It has no reference
to words that are put on paper
deliberately. The written word  is
quite different from the spoken word.
We here in this House in our excite-
ment use many words which may
constitute slander, but they are . not
actually slander. I can understand
that. But we are bound to make a
difference between spoken word and
written word.

Shrimati Sucheta Kripaiail (Rew
Delhi): May I make a submigion?®
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You are the custodian of the honour of
‘this Héuse. From the statement of
the hon. Home Minister, it appears
that the telegram is with you. We
would request you to take the House
into confidence and let us have the
contents of the telegram.

Shri M. R. Masani: May I just say
a word before you give your decision?
I think after the clarification given by
the Home Minister, the position seems
to be simpler. My own respectful
submission to you would be to remit
both the telegrams to the Committee
of Privileges so that they can judge
whether, in the first instance, con-
tempt of the House was commited, and
whether, in the second, the contempt
has been purged by the appropriate
party. I think it is for the Com-
mittee to consider and report to us
whether justice has been done and
whether the contempt stands or is
purged.

Shri Mohammed Imam (Chitaldrug):
We want to see the contents of the
telegram.

Shri Mahanty: We would like to
have the contents of both the tele-
grams. Those telegrams have been
submitted to you.

Acharya Kripalani: If the whole
question goes to the Committee of
Privileges, it is all right.

Dr. K. B. Menon: If they have re-
pented

Mr, Speaker: Order, order. I have
heard him already. Hon, Members
will kindly bear with me.

When this motion of privilege came,
I wanted to thrash out the facts, as
is normally done. As soon as it
appeered in the papers and Shri
M. R. Masani brought it to my notice
ye%terday, I wanted to have it verified
and ﬂnd out the actual position instead
of spending the time of the House
here. Eve-ry hon Member knows that
if it is possible to get at the original,
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it must be got, to find out what the

exact words used are. The reason

why I referred it to the hon. Deputy-

Speaker was to have it investigated

under rule 227. Rule 227 says:

“Notwithstanding anything con-
tained in these rules"—

These rules relate to my bringing
it up before the House, if I give my
consent, for the House to decide
whether it should be referred to the
Committee of Privileges or should be
disposed of by the House itself—

“the Speaker way refer any
question of privilege to the Com-
mittee of Privileges for examina-
tion, investigation of report.”

So 1 have under rule 227 authority
to refer the matter preliminarily to
the Privileges Committee to thrash out
the facts and get all the documents,
if necessary, as in this case. The
Committee can call for the documents
and look into them. That is a pre-
liminary examination before it is
brought before the House. But Shri
M. R. Masani appeared to be a little
impatient. Of course, I do not object
to it. If certain words are used, any
hon. Member may become impatient.

But we could have asked them to get
all the information. They could have
got the information and examined it.
This could have been easily done. I
am asked to do now what they could
have easily done.

I would like to know one thing from
the hon, Minister. He did not give
me a copy of the first telegram yester-
day. He showed that portion which
related to this. I was not concerned
with all that had occurred esrlier.
I was particular to see that portion.
Possibly he intended to show me the
whole thing. But I confined myself
only to that portion.

There is no meaning in going into
this matter in this way now. I acted
upon that telegram. It is proper
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and in the interests of natural justice
that any person, against whom any
action is contemplated, however big
or small the action may be, should,
irrespective of personalities, be given

a hearing. Then we may come

any conclusion. Therefore, I thought
it necessary and proper that the
matter should first be investigated to
ascertain facts, though I could under-
stand the anxiety of Dr. K. B. Menon
that notice was given long ago and I
ought to have heard the party con-
cerned and taken action immediately.
So I allowed opportunity to the other
side to place its facts. The House also

was considerate and allowed it.

Now, I do not know what the hon.
Minister is able to say concerning
these documents. How could he ask
me to place them before the House?
It he is prepared to place them before
the House, I have not the least objec-
tion. I will look into it. But let
nothing wrong be done. As this Housc
is anxious that no wrong should be
done to it, let no wrong be done to
any other limb of the same federal
structure of which all of us are parts.
1 would like the hon. Minister or anv
other hon. Member to satisfy me
about the action to be taken on the
documents. I believe the hon. Home
Minister who received that document
advisedly did not send the document
to me because I find under the rules
here relating to questions and other
matters arising between a State and
the Centre, there is a certain amount
of confidence. Rule 41(2)(xx) relating
to conditions of admissibility of ques-

tions, says:

“it shall not ask for information
regarding Cabinet discussions, or
advice given to the President in
relation to any matter in respect
of which there is a constitutional,
statutory or conventional obliga-
tion not to disclose information.”

Again Rule 42 says:

“In matters which are or have
been the subject of correspondence

\
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between the Government of India
and the Government of a Btate,
no question shall be asked except
as to matters of fact, and the
answer shall be confined to a state-
ment of fact."”

Now the House wants to have a copy
of the documents. I would like to
know if the hon. Minister of Home
Affairs ig willing to place them on the
Table.

Shri Raghunath Singh (Varanasi):
1t is not a question of the States and
the Centre.

Mr. Speaker: The hon. Home Minis-
ter is both a lawyer and the Home
Minister. Let him answer.

Pandit G. B, Pant: As I said, I
placed the telegram that I received
from the Kerala Chief Minister be-
fore you.

Mr. Speaker: Which telegram? To-
day’s?

Pandit G. B. Pant: No. Today's tele-
gram, I sent you a copy. Yesterday's,
or the first one, I showed you the
telegram myself, because I felt that
there was some economy of time in
placing it before you instead of send-
ing you a copy. And I have so far
not given any publicity 1o it except
showing it to. you, because I did not
like to do so and to be a party myself
for publishing the contents of this tele-
gram.

1 have received another telegram
today from Shri Namboodripad, and
so far as today's telegram goes I have
sent you a copy.

Mr. Speaker: I have got a copy; I
will read it

Pandit G. B, Pant: You have got a
copy. In fact, the request to me in
both these telegrams—in the first one
was that I should approach you, as I
said before, with a request that the
Kerala Government must be allowed
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to have its say before these things
were stated on the floor of this House;
and today he has sent me this tele-
gram and he says that his telegram
to me wag confidential, that it was
meant only for the Speaker, that I had
to bring it only to the notice of the
Speaker.

An Hon. Member: After it had been
published!

Pandit G, B. Pant: And he said . . .

Mr. Speaker: That “I never intended
to publish this telegram”. The hon.
the Home Minister gave me the latter
telegram wherein it is stated— I shall
read out this telegram—“Refer my
telegram dated 20th and the motion
in Parliament for breach of privilege
as reported in Press. I never intended
to publish this telegram (which is the
subject-matter). On the contrary,
meant for your consumption only.”

We will assume that I write a letter
to some friend and keep it on my
table, And some other man steals it
and publishes it. Am I responsible?
(Interruption). Hon. Members need
not be in a hurry.

Shri M. L. Dwivedi: There must be
some contradiction.

Mr. Speaker: I am only trying to
clear up a legal issue whether a suit
for defamation or anything would lie.
He may keep it in his table. He may
have many things in his mind. Are
we charging him for breach of pri-
vilege or contempt? Then he puts it
in paper and sends it with all con-
fidence. Therefore, between them, the
hon. the Home Minister is not res-
ponsible for having given it to the
Press; that gentleman says, “I have
written to you privately; some other
man might have given it to the Press.”
Are we to take advantage of it? 1
mean there is & point which has to be
considered. I am only trying to ask
the hon. the Home Minister if he can
place it. But the hon. the Home Mi-
nister evidently feels from this tele-
gram that it was intended to be con-
fidential and therefore he is not will-
ing to place it.
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Shri Ranga (Tenali): It is not pro-
per to embarrass the Home Minister
in this matter.

Shri Bimal Ghose (Barrackpore):
Already the Home Minister has stated
that the Chief Minister of Kerala did
not want to cast any reflection upon
anybody. That is a clear statement
and we are, therefore, seized of the
matter.

Mr. Speaker: There are two things.
One is, in the absence of any tele-
gram, how far we can proceed upon
the newspaper report. The other is,
the previous telegram not having been
placed, the latter telegram has been
placed wherein he has stated that it
is intended to be purely a confidential
communication between himself and
the Centre.

Shri Surendranath Dwivedy: After
maligning ug publicly.

Mr. Speaker: Hon. Members will
kindly hear me. Therefore, the ques-
tion is whether that can form the sub-
ject-matter without the original being
placed here—where it is a confidential
communication, according to him.

Therefore, the only point is whether
the Home Minister feels it is a con-
fidential communication. Otherwise,
let him place it here; I have no objec-
tion.

Shri Frank Anthony: On this legal
issue may I make a submission? I do
not know whether you will follow
the analogy of the courts; whether,
merely because somebody, an official,
claims that a document is privileged,
you will allow him to claim privilege.
I submit with the utmost of respect
that you will not come down to the
level of a magistrate. I am talking
from recollection: even in the courts,
if a privilege is claimed for a docu-
ment, it does not oust the discretion of
the magistrate. Here you are the
Speaker of the supreme Legislature.
Merely because—I say with respect—
the Chief Minister of Kerala or the
Home Minister of the Centre claims
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privilege, will you, merely because
they claim it as an ipse dixit, acoord
privilege to the document?

My next submission is, we are not
asking, we do not ask for the whole
document to be disclosed. We onaly
ask for the offending passage. How
can they claim privilege for an offend-
ing passage which does not purport to
disclose any matter of public impor-
tance? We only ask for that offend-
ing passage.

Finally, the position is this. If some
Member of this House bona fide criti-
cises-—and it is within his right to
criticise—the State Government, and
the State Chief Minister chooses to
write to the Prime Minister that this
man is a Dblackguard and he has
taken a bribe and that is why he is
saying so, etc., and that matter is
reported, what is the right of- a Mem-
ber of this House? Haven't I an
absolute right if the matter is report-
ed in the Press that I am a black-
guard, that I have taken a bribe, etc.,
aod can’t you not only arraign the
Press Reporter but the person from
whom he got the statement?

Shri ‘Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): 1 just wanted
to point out one thing. The fact is
that the particular item is before the
House. We cannot say that that por-
tion is not before the House. I am
not prepared to believe that the Home
Minister of the Central Government
went t0 see you in your private capa-
city. He showed it to you as Speaker
of this House.

Now, the whole question is, when
sonfe communication is there, you are
seized of it. The thing is there. We
cannot say 1t is not there. The whole
telegram may not be there, but what
you are concerned with, what the
Home Minister is worried about, has
been shown to you.

Mr. fpeaker: I did not see the word
“slander” {here. Hon. Members ought
not to come to a conclusmn from my
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statement that the word is net
1 do not know. All that I ¢an say is
that we were pressed for time. It was
enough for me to look into that :por-
tion where he wanted t0 sy that he
wanted an opportunity. Nothing more.
It was open to the hon. the Hme
Minijster, mstead of havln

me there, he could ha H;

it also. There is no differmce

e
there.

Therefore, the only point that
arises is, whether in the absence of
the original document where it is said
that the Chief Minister of Kerals
stated that it is confidentially written
to the Home Minister here, when
somebody reports it to the Press, we
can act upon it. Now, that is ope

point.

Shri Surendranath Dwivedy: He
could have supplied it to you now.
Only for consideration of time yester-
day he could not give you.

Mr. Speaker: He is here in flesh and
blood. I have heard all sides.

Shri C. XK. Nair (Quter Delhi): The
Home Minister said it was confidential
to him and he was acting only as a
post-office to carry the message to you.
Now that it is in your hands it is
the property of the House. It is high
time for you to place it before the
House.

Dr, K, B. Menon: One word more,
Even before the Home Minister receiv-
ed the telegram saying that this is
confidential, 1 had asked for a copy
of the telegram—for which I had a
right, because 1 was slandered. There-
fore, when I asked for that copy, it
was not a confidential document, and
it could not become a confldential
document subsequently.

Mr. Speaker: The conduct of the
Home Minister is not in question here.

Shri M. R. Mannl Before you take
a final decision, ey I say a word?”
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Two things ‘hive come out of the
dxgcussion here. One is that the
: Nﬁﬁ'ﬂ ‘telekrain wak’ mlpired by the
u’x the nmpapers about what
in ‘thé House—and I aim
a fh&t a salutary effect had already
yrodqced. The' other fact is that
‘ﬂ:e first telegram was not marked con-
itial: in" fdct, it was specifically
d ‘that it s‘hould be shown to you,
io that you miay be seizéd of the
‘Kerala Government's point’ of view.
The' "Second téiegram. two days later
aft.er de'oate in' the House  starts,
nﬁ the first one confidential re-
vely—does not make it a
priv’fléged document The Home Mi-
nister has very frankly said that he
is in your hands and he has offered to
carry out your decnsnon 1 request
that you ask the Home Minister to
produce a copy of the first telegram
also and suggest that both the ‘tele-
grams may be referred to the Com-
mittee of Privileges under the Chair-
manship of our Deputy-Speaker for

report to the House under Rule 226.

13 hrs.

Mr. Speaker: So far as the telegram
that has been sent to me is concerned,
that seems also to make a reference
to the earlier one—“refer my telegram,
dated twentieth”. This has been sent
to me not in my private capacity, but
as Speaker of the House.

Pandit G. B. Pant: I may submit
that the other one too that was shown
to you not in your private capacity!
Whatever I did in this connection,
whenever 1 approached you, it was to
convey to you the wishes of the Chiet
mester of }{era]a and I was the
channel through which he wanted his
message to be conveyed to you. I
have done that. That was my duty. I
would not publish it myself because I
waé"cor‘hmiﬁsibr’ied with a certain duty
which' I have'per(ormed and which
ajone I was' expecled and desired to
~‘ipr:srfox'l'n '.l“1e fést doés not rest with

e.
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Mr. Speaker: Let us be clear on this
point. So far as this paper is con-
cerned, it is public. It has come to
me and I will read it. The hon. the
Home Minister, I thought, was only
asked by the Chief Minister of Kerala
to make a request to the Speaker in
the House here to give him sufficient
time to make his position clear. That
was all that I understood of it. If it
was intended to be given to
me I would have accepted it.

Pandit G. B. Pant: When I showed
you the telegram I thought I had per-
haps done the same thing which
would have been achieved had I sent
you a copy.

Mr. Speaker: Then I would have
brought it here. Whatever communi-
cation is made to me will be the pro~
perty of the House. Of course, it
would not become public property
until 1 bring it before the House.
(Interruptions) 1 will read this tele-
gram. This telegram cannot be under-
stood, unless the other telegram is
also before the House.

“Refer my telegram  dated
twentieth and the motion in
Parliament for breach of privilege
as reported in Press, I wish to
mention that the telegram read as
a whole brings out the main point
pressed before you namely that
you should persuade honourable
Speaker not to permit discussion
or explanation by Member with-
out affording Kerala State oppor-
tunity to state facts and present
case. Telegram was purely pri-
vate and confidential communica-

tion urgently made in official
confidence with a view to enable
you to present Kerala point of

view before honourable Speaker.”

It could be that he possibly asked
the hon. the Home Minister to tell me
without showing me the telegram
(Interruption) Unless an hon. Minis-
ter relies upon a telegram and reads
it out here I'canndt make it the pro-
perty of the House. It is open to him
to say: “Yed, Sir, I have recelved a
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telegram, (without quoting it). I
want time to be granted to the Kerala
State to answer.” I understood the
position only that way.

I am not competent to ask him, un-
less he reads it out in the House, to
place it before the House. May's
Parliamentary Practice is clear on
this Point. “It has also been admitted
that a document which has been cited
ought to be laid on the Table of the
House, if it can be done without
injury to the public interest. A
Minister who summarises a corres-
pondence, but does not actually quote
from it, is not bound to lay it on the
Table of the House.”

It was open to him to have said:
“I have received a telegram; I wish to
place it on the Table of the House”
in which case I would have called
upon him to do so. If he quotes any
particular portion, or otherwise gives
information, I cannot ask him to lay
it on the Table. If something is confi-
dential, I would not like to go against
the rules and break the confidence
which the Chief Minister has reposed.
Now there seems to be a way out of
this.

The telegram proceeds—

“I never intended to publish
this telegram. On the contrary
meant for your consumption only.
Moreover never intended cast
aspersions or reflection on any
Member of Parliament or his
conduct or proceedings of House.
Context makes clear my meaning
that if State not allowed to pre-
sent correct facts an one-sided
version from a Member may
appear ag slander on Kerala Gov-
ernment. Never meant to make
imputation on Member but plead-
ed that if Kerala Government’s
case not before House impression
would be damaging to my Gov-
ernment. Pray explain position to
honourable Speaker and my com-
plete absence of intention to cast
aspersion on Member or House.”
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This is the copy of the telegram that
has been received by me. It will be
part of the proceedings. Unlesg you
have the entire document you may
not be able to come to a conclusion.
So far as I am concerned, I do not
think I am called upon to ask the hon.
the Home Minister fo plgce the docu-
ment before the House. The hon. the
Home Minister says it is intended to
be a confidential document between
them, In view of what he has said I
believe hon. Members need not pur-
sue this mater. Anyhow I leave it to
the House. I have heard both sides. I
reserve' my decision on this matter.

Shri Dasappa (Bangalore): May I
submit one thing? In view of the
fact that the hon, the Home Minister
is willing to be guided by yourself,
and in view of the fact that the tele-
gram that you have read, refers to an
earlier telegram, it is perfectly open
to you to call upon the hon. the Home
Minister to give you a copy of it, and
that I think is the only thing which
will make sense out of the whole
correspondence. Otherwise, we will
know precious little of the whole
thing.

Mr, Speaker: Inasmuch as this tele-
gram cannot by itself be understood
without the aid of the other telegram,
1 request the hon. the Home Minister
to place it on the Table of the House
Then I will consider as to what is to
be done.

Sardar Hukam Singh: Now that the
Chief Minister has said in his second
telegram that it was a confidential
document and the newspapers have
published it, is there not a case sepa-
rately—it has not been raised by Shri
Masani-——against the newspapers that
have published it?

Pandit G. B. Pant; May I sub-
mit that the Chief Minister says in his
telegram that his communication to me
was confidential and that it wag not
meant to be published and that he
himself had not given any pubiicity to
the contents of this telegram.
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Acharya Kripalani: Did he say it
confidential in the first telegram?

Pandit G. B, Pant: The first telegram
contained only his request about the
matter to which I have already refer-
red, about Mr, Menon’s and Mi. Asoka
Mehta’s Adjournment Motion. So far
as the first part of the Adjournment
Motion was concerned, that was not
reslly an issue yesterday, but we are
concerned with the other part. The
request of the Chief Minister was that
it was desirable and he thought that
he should have an opportunity of
having his say along with what Mr.
Menon had said in thig connection so
far, and that Mr. Menon might be
persuaded not to pursue it with an
explanation at this stage. That was
what he said especially about this par-
ticular thing. There is also reference
to the other adjournment motion. It
was, in fact, in connection with that
motion, under your directions, I had
written to him to let me nave the
relevant material, So far as that pait
goes, that is not relevant at all. When
a person sendg a telegram like that, he
might not take particular care about
every word that he writes, Now, it is
an official document ag stated by hir..
I am at your disposal. Whatever you
ask me, I will do.

Some Hon. Members: He has asked

Pandit G. B. Pant: Of course, I have
to do. But, I would say that in a
matter of this type, it is worth con-
sidering whether in view of the state-
ment of the Chief Minister, it is really
necessary to pursue this matter fur-
ther; even if it be, whether iy will be
rroper for you to ask me to place the
telegram on the Table; a2ven if you
think that something has to be placed
on the Table whether the whote of the
telegram is to be placed on the Table
or whether only such part as may be
relevant to the discussion. All thexs
are matterg for consideration. I should
like you to give further thought to
fhis, because, everything that is done
in this House serves as a precedent for
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the future. The conventions that we
build are not only for today or tomor-
row, not in respect of any gerticular
Government, but also in respect of all
that might happen hereafter, whether
in this Parliament or in the State
legislatures or in connection with the
relationship between the Stateg and
the Centre. So, I would reguest you
to give further thought to the matter
before reaching any final decision
today, because, it is, in iy humble
submission, an important matter that
deserves consideration. Here is a
Chief Minister saying that it is a cou-
fidential document. 1 would have @aid
that I would not place it on the Table
ot the House and claim privilege my-
self. But, in view of the interest that
the matter has aroused in Parliament,
I feel I would not bz justtiied in say-
ing so myself or witnhsiding st
because when there is so much interest
in Parliament, I would not be a party
yself for withholding a thin~ against
the wishes of the Parliamen+ and the
Speaker. But, I would appeal to the
House and also the Speiker to take
into account the fact that the Chief
Minister has said that it was a confi-
dential telegram that he had sent to
me and he has repexted that he had
no intention of doing anything that
would amount to aspersion on any
Member of this House. So, the least
that I think is advisable is that you
may give further thought to this
matter. Of course, Y sha‘l :.ubmit to
any directiong that you give to me
now or hereafter.

Shri M, R, Masani: I for one would
be quite satisfied if the offending por-
tion of the telegram is made available
to you so that both of tuem can be
referred to the Privileges Committee
to consider (a) whether there was
contempt and (b) whether ‘he con-
tempt is purged by the kind of
apology submitted by the Chief Min-
ister.

B

Mr. Speaker: The Law Minister.

Several Hon. Members rose—
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My, 8 er: Order, order. All the
five hun red Members cannot go on
qpeaking on this matter.

The Minister of Law (Shrt A. K,
Sen): Mr. Speaker, T feel it my duty
to dﬂer you such assistance as I may,
as you have called upon me to do so.

This is a matter of great conse-
quence. I may submit respectfully
ﬁut in a matter of this nature, I am
sure the House will not be carried
awny by sentiment’ or passion. “After
all, the dignity and privileges of the
House are not built on slender rocks
but on solid foundations which are
‘bullt by mature deliberation and care-
U] safeguarding of those rights which
you want to preserve. A light dealing
thh the matter would not help in
building the solid foundations on
which you desire thesc things to be
‘built.

The presumption relating to official
communications is that they are prima
,,facie confidential.

Shri Raghunath Singh: Is it a code
telegram or an ordinary telegram we
want to know.

Shri A. K. Sen: I am not dealing
with the court, because I will not deal
with the argument of privileges and
the power of the court to deal with
privileges that was raised by Shri
Frank Anthony. The hon. Member
will please be good enough to bear
with me because I am trying to be as
objective as possible, It is not a ques-
tion of party or group, but it is 2
-question of the privilege and dignity
©of ‘the whole House. Therefore, I
would really request hon. Members to
‘be objective and dispassionate.

As I was saying, it will be impos-
sible to transact official bu<ines if
communications between the Chief
‘Ministers of States with the Home Min-
isfry or the Prime Ministe: or the
.President are subjected to scrutiny on
the barest of allegation or on its being
reported assuming correctly, in the
papérs. They are prima facie confi-
«dential and unless there is evidence
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before you to show aliunde that these
cofiifuriicatiéns ‘were "wieant %0 be ..
cominunicated to you qua  Speaker,
these communications should not be
forced to be brought on the Tahle of
the House. [ am not saying this
because it is now a guestion of
Kerala Government; 1 am saying thia
for the purpose of preserving the solid
and stable ' relationship between ;he
Centre and the States that these com-
munications in the absence of evidgnce
that they were meant {0 be communi-
cated to you qua Speaker, sbonld
not be on the bare allegation that they
might be so, brought on the Tgble of
the House. For, it might prejudice
the future open discussion on com-
munications between the Centre and
the States. I have no reason to doubt
and I do not think any evidence has
been offered to the contrary to rebut
the contenfion in the latest telegram
of the Chief Minister namely that he
did not intend it to be communicated.
to any one else. There is no evidence
before you to rebut that allegation.
I humbly submit that the dignity of
the House will be best served if you
accept that statement as it is without
trying to question 1it. I, therefore,
submit, that in view of the latest tele-
gram of the Chief Minister—this
matter which is raised certainly in
the best spirit, for the purpose o! ex-
pressing that zealous vigilance which
alone preserves the dignity of this
House should not be pursued further.
I should request the hon. Member
Shri M. R. Masani not to press for a
decision........

Some Hon. Members: No, no.

Shri A. K. Sen: I would request
you to accept that request after the
telegram of Shri Nambudiripad.

Mr. Speaker: I will treat this
matter as closed and now I will

Shri Nath Pai: When shall we
know your ruling, Sir? Before the
end of this session? v

Mr. Speaker: [ shall try.

Shri Naushir Bharacha: What is the
position,” Snr’ Wil the dociiiment be
placea on the T’able or nof? B
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Mr. Speaker: I will consider that
matter,

Acharya Kripalani: You, Sir, said
that the second telegram cannot be
ung d unlesg the first telegram
is s to you and you did ask the
Home mster to give it to you. As
far as the Law Minister is concerned,
if every communique from the State
Government to the Central Govern-
ment is of a secret nature, then, there
was no need for the Chief Minister to
send another telegram asking it to be
considered as secret.

Mr. Speaker: In view of what Shri
M. R. Mnsam and other hon. Members
wanted, I asked the hon. Home Minis-
ter to place it on the Table of the
House. Exception is being taken to
this. Also I had my own doubts as
to whether this official correspondence
between a State and the Centre can
be brought up and there is no confi-
dence so far as that matter is concern-
ed. The Law Minister hag also spoken
on this matter. I will consider.
Merely because I express a view, a
document may not be placed here. It
is open to an hon. Minister to say,
“No, no, I am not going to place it for
this reason.” He may claim privilege
or confidence or various other things.
I cannot immediately come to a con-
clusion. I will take time to consider
this matter,

Shri M. R. Masani: May I take it
that you will convey your decision
to the House later on?

Mr. Speaker: Certainly.

Acharya Kripalani: Will you also
consider that this matter has got to
be referred to the Privileges Com-
mittee, whether it is the Chief Minis-
ter or the press or anybody else?

Mr. Speaker: Of course, That is
what hag been all along argued in this
House. I am not going to make a
difference, but 1 cannot commit that
I am going to do one way or the
other,
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CLARIFICATION OF REPLIES
‘GIVEN' TO SUPPLEMENTARIES
ON BTARRED QUESTIONS NOS.
41, 54, 55 AND 62,

The Deputy Minister of Irrigation
and Power (Shri Hathi): On behalf
of Shri Hafiz Mohammed Ibrahim, I
make the following statement.

In reply to the supplementary
questions by Dr. Ram Subhag Singh
on Starred Question Nos. 41, 54, 55
and 62 answered on the 12th August,
1958, I had informed the House that
the London conference had been post-
poned because India wanted time to
consider the question.

This reply was given as I thought
that the hon, Member desired to know
the reason for adjournment of the
London conference after presentation
of the alternative plan by represen-
tative of Pakistan. It appears, how-
ever, that the hon. Member desired to
know why the commencement of the
meeting at London had been suddenly
postponed. The position in this regard
1s that the London conference was
expected to commence towards the
later part of June, 1958. Actually it
commenced from the Tth July, 1958,
The postponement was made at
Pakistan’s request.

13-23 hrs.

DEMANDS* FOR SUPPLEMENTARY
GRANTS, 1958-59

Mr. Speaker: The House will now
take up the Supplementary Demands
for Grants in respect of the Budget
(General) for 1958-59. As the House
is aware, 4 hours have been allotted
for discussion and voting on these
Demands.

Demand No, 3
Sg!t

Mr. Speaker: Motion moved:

“That a supplementary sum not

exceeding Ks. 4,000 be granted to

*Moved with the recommendationof the President,
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the President to defray the
charges which will come in course
of payment during the year ending
the 31st March, 1959, in respect
of ‘Salt’.”

Demand No. 128

CaPITAL OUTLAY OF THE MINISTRY OF
Stexr, Minzs AN Fum

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,90,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1959, in respect of ‘Capital Out-
lay of the Ministry of Steel,
Mines and Fuel'.”

Demand No. 130.
CaprraL Ourray oN Roaps
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 52,08,000 be granted
to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1959, in respect of ‘Capital Outlay
on Roads'.”

May 1 know how we should appor-
tion the time between the various
DPemands?

Shri Narayanankutty Menon
(Mukandapuram): Regarding the
Fuel Ministry’s Demand, that covers
the major portion.

Mr. Speaker: How long does he
want?

Shri Narayanankutty Menon:
About three hours for that, because
that is the major Demand.
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Mr. Speaker: Any other sugges-
tion?

Shri A. C. Guha (Barasat): I think
there are two items of new services.
Those two items should get more time.
Other matters are more or less of &
routine nature,

Mr. Speaker: Is fuel
routine nature?

also of

Shri A. C. Guha: I think those two
items—oil and salt—may get some-
thing more than two hours. In fact,
most of the discussion will be on those
two items.

Mr. Speaker: How long is the hon.
Minister likely to take?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
It depends on the criticism that is
going to be made,

Mr. Speaker: Shall we start with
fuel?

Ch. Ranbir Singh (Rohtak): All the
items may be discussed together.

Mr. Speaker: Very good. Let us
see how long we take, All the items
will be discussed together. Hon.
Members will not have a second
opportunity to speak. At the end, the
hon. Ministers, whoever want to
reply, may also participate in the
discussion.

Any cut motions? None.
Shri Narayanankutty Menon.

Dr. B. Gopala Reddi: Before the
Member begins, I want to make a
statement.

Before the discussion on the Supple-
mentary Demands for Grants com-
mences 1 would, with your permission,
Sir, like to correct a mistake which
hags crept in the Supplementary
Demands presented to Parliament on
the 5th September, 1958. In the
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second sentence of the explanatory
foot-note to Demand No. 128—Capital
Outlay of the Ministry of Steel, Mines
and Fuel—at page 12 of the Supple-
mentary Demands for Grants pam-
phlet it is stated fhat copies of the
agreement with he Burmah Oil Com-
pany and Assam Qil Company were
placed on the Table of both the
‘Houges of Parliament in February
last. Actually the copies of the
Agreement were not placed on the
‘Table of the Houses, but were only
:sent to Parliament Library on the
17th February, 1958. It is a printer’s
«devil.

Mr. Speaker: So far as cut motions
.are concerned does any hon. Member
want any cut motion to be moved? I
«do not think any hon. Members speci-
fically want any cut motions to be
moved.

I wil] give 15 to 20 minutes to hon.
Members.

Shri Narayanankutty Menon: In
«discussing these Supplementary
Demands, I shall confine myself to
that part of the Demands which seeks
to allocate about Rs. 5 crores for the
new oil company and also the oil
refineries.

When this Demand comes today
before the House, I will be failing in
my duty if I do not refer to some of
the splendid achievements of the Oil
and Natural Gas Commission,
‘especially that which they have done
‘quite recently. Those achievements
are to be taken in the background of
.about 28 years of search in India for
-0il by different interests and com-
panies, and the comparatively short
period of work that the Oil and
Natural Gas Commission has had as
far as the exploration of oil is con-
cerned.

The other day the hon, Minister of
Mines and Oil announced in the
House about certain finds that they
have made in Cambay indicating that
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there is very good prospect of il
being found there. Lafer on news-
paper reports appeared to the effect
that what had been found a few days
back had been confirmed. Though
according to later reports the press
reports have been exaggerated, still
there is every indication that we will
be able to find oil in Cambay on a
commercial scale.

Also, the work of the Oil and
Natural Gas Commission at Jwala-
mukhi has been greatly inspiring and
satisfactory.

The news that we have struck oil
on a commercial scale at Cambay,
even though it is only a find of
mineral oil, is having far-reaching
revolutionary changes not only on
our fuel consumption; our entire
economy is being affected. As this
House knows, for a long number = of
years we were depending upon some
of the oil companies which were
functioning in India for our necessi-
ties of oil consumption. Not only that.
Because we had to depend upon
foreign oil companies for our require-
ments of fuel in India, it had its im-
plications on the price system; and
from different angles also it had very
serious implications upon our defence
structure.  Apart from the fact that
during the Plan perod the import of
oil itself was draining a large amount
of foreign exchange from this coun-
try which was affecting us very
adversely, it had greater implications
on our economy. Therefore now
when we find that in the near future
we have the prospect of oil being
drilled on a commercial scale, it is
time for the whole House and the
whole nation to rejoice over this find.
Certainly, those who are responsible
for doing this hazardous task both at
Jwalamukhi and at Cambay deserve
congratulations and good wishes
from all sides of the House.

Coming to the specific Demand, the
establishment of Oil India (Private)
Limited and also Indian Refineries
Limited is also a historic occasion
because it is for the first time that we
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re having an Indian company at
least in name . Even though the
agreement between the Asgam Oil Co,
and the Government of India which
fed to the formation of the rupee oil
compeny has been the subject matter
of very serious discussion in  this
House before, this is the proper
occasion to reflect back on some of
the terms of the agreement and how
the terms are working today, since we
are voting on the Demands for the
establishment of these companies.

In regard to the refineries parti-
cularly, because of the policy of the
Government of India in 1950 and 1951
on the basis that no oil was to be
found in India in the conceivable
future, and relying upon the foreign
oil companies, certain concessions
were granted to the reflneries being
established. As a result, in the tran-
sition period we find that without any
logic or reason, without a mind to
planning, without any foresight, the
Government decided to have {(wo
refineries established at Bombay and
also one at Vizagapatam. Later on
we struck oil and we have sought to
have a reflnery somewhere near
Naharkatiya. Now we find at Cam-
bay we have struck oil and there is
prospect of more oil being found
there. Fate had been very much
helpful as far as Government were
concerned, and as far as we were coh-
cerned. The two refineries with the
maximum gallonage being located at
Borhbay, we shall have to thank God
for the fact that oil has been struck
at Cambay somewhere in the near
vicinity, so that heavy transportation
costs on the future oil being carried
to the big refineries at Bombay have
been dvoided. But if oil is to be
struck at other regions, what will be
our conception in regard to the loca-
tion of the refineties? Now, Govern-
ment have taken a decision, as far as
the ihdmn refineries are concerned.
We Have a fefinery in Assam, a com-
parktively smdll refinery; we have
4146 & Big réfinery at Haraunj. When
these decislons have been taken to
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set up refinerles, certsin anomslies
crop up. :

The total quantity of fuel, petrol
and other pertoleum products which
we could refine in this comtry,
assuming for the time being that we

would be able to strike oil in the
courifry, the total quantity of fuel
that would be required in the near

future for our consumption, and the
types of fuel that would be needed,
etc. were rarely taken into considera-
tion early in 1950. Therefore, we are
running into troubles now, because
the refineries are now functioning In
such a way that we are over-produc-
ing motor gasolene. After gefting
crude oil from the foreign countries
at a higher rate, when motor gaso-
lene is overproduced, we shall have
to sell it in the nearest market; and
only the other day, the Minister of
Mines and Qi] had agreed that some-
how we would have to take the risk
of getting a lower price. At the
same time, in spite of the fact that
three refineries are functioning and
there is a fourth one in Assam, and
with the prospect of two more refine-
ries coming in, one at Assam and the
other at Barauni, we are importing
today a large amount of kerosene oil
at the expense of so much of foreign
exchange. That shows that we have
no plan at all, as far as the bigger
refineries, namely the one at Bombay
and the one at Visakhapatnam are
concerned, to get more kerosene oil
so that our internal market could be
stabilised and instead of overpro-
ducing motor gasolene, we could get
the kerosene oil that is required.

I am pointing this out not for criti-
cising that Government did it deli-
berately, but only to show the lack of
foresight that Government displayed
in granting big concessions to the oil
companies in 1950, without having
any idea of the future prospecting of
oil in India and also without taking
into consideration the types of el
that India would require almost for
about ten years to come dr the giies-
tion of putfing in a clause that the
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reﬁnuies will be producing such
of fuel as Will be required for
our internal consuztaption At least
in the hiture, wheh Hopes are before
us #ikt our own oil is being struck,
md when we are having new refine-
r!q%, the Government of India should
r in mind that the type of the
refineries that we are going to estab-
1kh at Assam and in Barauni will be
such that they will be channelised to
produce that type of fuel which
Indla requires, and will not be with-
out any type of plan as is the case in
regard to the Bombay refinery.

Again, I am pointing this out not
because 1 have any allegation that
Government had done it deliberately
but because of the following reason.
During the earlier days, Government
had to rely upon the technical reports
of those people who themselves were
not interested in balancing the fuel
consumption in the country and ™ in
producing the fuel in this country.
Even today, when three refineries are
functioning in full steam, they are
laughing at us that in spite of the
fact that we are overproducing all
these things, our foreign exchange is
being drained, and we have no kero-
sene to sell, because kerosene is still
to be imported from either the
Persian Gulf refineries or the Abadan
refineries. This sort of thing has
happened because the technical re-
ports at that time were prepared by
those who were interested not in pro-
ducing the tpye of fuel that we would
require but in producing certain types
of .fuel with which we shall not be
able to face these oil companies in
competition.

Therefore, I would urge that we
must have an independent thinking
over this matter, and there should be
a certain plan of production, location,
and alié the _capacity of the two refin-
erles that we are going to establish

. both at Barauni and at Naharkatiya.

Coming to the formation of the
cotﬁﬁmy itsel, ohe impomnt thinl
that I have to point out is that in the
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explanatory memorandum to the
Supplementary Demands for Grants,
we have not been given the material
or the bagis on which the valuation of
the Assam Oil Co. assets has been
made. Even though we have got only
331/3 per cent share in the company,
which is an Indian limited company,
yet, to the extent that the valuation
varies this side or that side, our own
331/3 per cent shares are affected.
Therefaore, this House is entitled to
know the basis of valuation of the
assets of the Assam Qil Co. In any
other type of company functioning in
India today, this question would not
have arisen, because most of the com-
panies functioning here are subject at
least to audit by Indian auditors; and
their accounts are known. But the
oil companies have got a peculiar way
of writing their accounts. And when
they say that their accounts have been
submitted to proper authorities, they
mean that a type of profit and loss
account has been submitted. 1t is not
only that; the other danger is that
this compulsory submission of yearly
accounts of the oil companies started,
if I rethember aright, about the year
1956. Nobody in India knows today
the total amount of capital that these
oil compenies have got here and have
brought here. Nobody knows the
actual valuation of the machinery and
also the storage depots that they have
got in India today.

It has been very clear to us that
immediately after the war, in 1949,
the oil companies in their own classi-
cal way, started a new type of
accounting system, which is called
the appreciating accounting system.
In any other company, when a piete
of machinery is installed, we find that
there is a depreciating account as far
as the machinery is concerned. But it
the case of the oil companies, there is
an appreciating accounting system for
their machmery for years to come. If
the Assam Oil Co. brought a ‘cat
cracker’ and installed it in 1945 at a
cost of 10,000 sterling, the cost goes
on mcréasuig to Rs. 15000 the next
year. That is how they had an appre-
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ciating account. In 1949, the oil com-
peanies in India started an appreciat~
ing accounting system, and the valua-
tion of the stock and assets of the
Assam Oil Co. in India which we
were valuing was based on this
appreciating accounting  system. 1
would like to know whether we have
taken into consideratiom, that is, our
own accountants who are responsible
for the valuation—I find that a joint
committee valued all this—have
taken into consideration this sort of
appreciating accounting  system or
whether the valuation has been made
solely giving credit to the account
books of the company. It is quite a
legitimate question that I ask of the
Minister concerned. What was the
basic approach that was adopted in
dealing with this question of valua-
tion? Since the secrets of the accounts
shown in the account books of the
company are known not in Calcutta
or in Bombay or anywhere else in
India, but only in London and New
York, surely we chall be paying a
very high price so far as the valuation
of these assets is concerned. There-
fore, 1 appeal to the hon. Minister to
tell us the basis of the valuation, and
whether at least he is satisfied that
we are paying for the asests of the
oil company not &n unreasonable
price but only that price which we
would have given them after giving
depreciation for their assets and their
machinery. ’

The last point that I would like to
know is this, A decision has been
taken, as shown in the explanatory
memorandum, to set up two refine-
ries. One of these refineries is to be
at Nabharkatiya with a capacity of
0°75 million tons. There are sup-
pressed reports that the hon. Minister
was negotiating with the Rumanian
Government for the supply of
machinery for this refinery. At this
point, we would like to know from
him what according to him is the
prospect of the establishment of that
refinery, and the possible date by
which it would be established.
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My second point is regarding the
Barauni refilnery. Both this House
as well as the public have been left
in the lurch as far as the finances for
these refineries are concerned, as far
as the machinery of these refineries is
concerned, and also regarding the
possible date by which we shall be
able to establish these refineries. The
reason for my pointtng this out is
this. At present, search for oil is
going on at Naharkatiya, in the Indo-
Gangetic basin at Jwalamukhi and at
Cambay. If surprisingly enough we
get oil, we should not be left without
refineries to refine this oil, and the Oil
and Natural Gas Commission should

not be asked to hold on till we get
our own refineries.
Then, there is.a sort of confusion

which is created by the declaration
made by Government that the
Barauni refinery also will be in the
public sector, without pointing out
where the finances are going to come
from, because there is already ground
for a lot of speculations to come.

Recently, there have been some
ailegations in the Press that the
Burmah Oil Company has again
approached Government with the
request that they may be allowed to
run the refinery at Barauni. Obvious-
ly, it means that there is some sort of
hesitation on the part of Governmeni
to have the Barauni refinery in the
public sector. I would request the
hon. Minister to clear away the doubf
in the public mind and to state thal
the Barauni refinery will be definite-
ly in the public sector. I would re-
quest him to say whether he has
taken any contrary steps to find out ¢
suitable machinery and the financia:
assistance as far as the refinery at
Barauni is concerned.

In conclusion, I only want to refer
to the work of the Oil and Natural
Gas Commission. In spite of Govern-
ment being satisfied with the work of
the Commission, how is it that Gov-
ernment jis following different policies
in different aspects? In Naharkatiya
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we were !uving a system of combina-
tion with the Burmah Oil Co., for
fnding oil. In the Indo Gangetic
ares, we are entering into an agree-
.ment with the Standard Vacuum Oil
Co., —and it is now called the Indo-
ﬁunvac project. In  Jawalamukhi
the Oil and Natural Gas Commission
is having a search for oil with fareign
asgistance and it hag come now to an
almost successful conclusion. In
- Cambay, again, the O. N. G. is look-
ing out for oil itself and we have
feard how they have been suc-
cessful from a very early date. It is
-jigh time the Ofl and Natural! Gas
Commission should maeke out a com-
prehensive study of how the working
of all these different systems is to be
scrutinised by them.

If T am right, in the Indo-Stanvac
project, in which we oursélves have
sunk large amounts of money for
exploration of oil, we have given
extraordinary concessions to the
company, by leaving the whole thHing
out of the purview of income-tax, as
the hon. Minister announced the
other day. How far have they been
able to find out oil there and what is
the comparative cost of each fry well
which they are finding in the Indo-
Gangetic valley? I have seen certain
reports that even after finishing 8
wells, after spending Rs. 38 lakhs on
each well—and Rs. 853 lakhs for one
—the Indo-Stanvac project have fail-
ed to find out il there. It might be a
surprising thing for oil not being
found because every well will not be
wet; some well will also be dry as
far as oil exploration is concerned.
It is a notorious fact that both in the
Middle East and the Far East the big
companies regulate the production of
oil and the finding of oil. If we entrust
the finding of oil to a company whose
interest, in having a contro] in the
Indo-Stanvac project, is a very differ-
ent interest, whose controlling imter-
est is that of the Standard Vacuum
Co., which runs against our national
interests, they will not be looking for
oil but they will be looking for not
finding the oll. That is the diffeulty.

203 A LSD-—8.
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It is hlgh time that Government re-
view the work of the Indo-Stanvac

. project, the Jawalamukhi project, and

the Cambay project and the projects

we are running with the disinterested

type of help that we are getting.
S—

I am not satisfled with the work in
Naharkatia where we are looking for
oil along with the Assam Oil Com-
pany. We have not found enough oil;
all the oil that was to be  found has
not been found out. The suspicion
and doubts are there because in the
International Press controlled by the
big petroleum agency authorities
statements are appeéaring that the
interest of the oil monopolies in the
world today in the work is not to find
out oi]l but to cut short the produc-
tion and to take away from the inter-
national fleld any nmew oil that s
being found. When authoritiative
pronouncements are being made by
those gentlemen sitting in London
and Washington that their own Jinter-
ests are not to find ofl but to cut short
production, how can we entrust to
these people the projects for finding
out 0il? Their attempt and their
interest will be not to find oil But to
suppress the finding out oil. There-
fore, we should take additional care
in entrusting at least the exploration
of oil to those oil companies who pub-
licly declare that they do not want oil

“to be found here.

I will again make an earnest appeal
to Government to remove from their
minds that all the oil has to be decid-
ed by the three big monopolists in
the world. Al the oil need not be
decided by these oil people. There
are also many other interests in the
international plane who are not
interested as far as oil is concerned.

I am not for one moment discrimi-
nating between American experts,
British experts or experts of the
Soviet Union and Rumania. If at all
I am discriminating, I am discriminat-
ing on this ground that the Soviet
Union is not looking upon the inter-
national market to dispose of thelr
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swrplus oil. They do not want India
as a fleld for selling their ofl or
petroleum products. Their interest
is to find out oil here; and ¥ they find
out oil here they are not affected.
Similarly, the Rumanian Government
is not coming out in the international
market to sell their oil. They do not
want to have & monopoly of this.
Therefore, when fhey are substan-
tially helping us, they give their honest
help, they give their bona fide help
and their attempt will be to find out
oil. Similarly, when the help comes
from the other side, from those who
publicly declare their interest is not
to find oil, that will not be bona fide
help. We can look at that help with
suspicion. The hon. Minister will
see and differentiate between the
type of work that we are doing as far
as the Oil and Natural Gas Commis-
sion is concerned with the help of
certain foreign people and glso the
other projects and formulate a policy
in future that as far as our oil is con-
eerned, it will be exclusively in our
own grip, a State enterprise, what-
ever there is, that we will have toYun
and whatever financial difficulties that
we have to face we will have to face.
Nobody will accuse the hon. Minister
that it has been delayed because of
finance. If it has to be delayed for
two years to come, we will not be
surrendering our rights for 20 years
in future. It is better to delay for two
years than surrender our rights for 20
years as we have done in 1950 when
we entered into contracts so far as the
three refineries are concerned. I
hope and earnestly desire that the
whole question of o0il will be left to
the O. N. G. Commission in future
and that there shall not be any com-
promise on this question that either
the exploration or drilling or refining
or even the question of marketing
will be shared with any other interest.
1 pointed this out the other Bay when
the hon. Minister mentioned that
there is no proposal to take up the
distributing machinery.

In the Oil Companies’ armoury,
production, refinery, pipe lime and
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distribution are equally M
weapons and distribution is the mast
powerful weapon with which they ave
beating us today. When we fmm
own company, it should be within our
power, not only to have these refiner-
ies and to control production, but a
skeleton distributing system should
form part and parcel of the prospee-
tus of the company. In the near
future, as soon as pessible, we should
be able to build up a distributing
machinery so that we need not na-
tionalise the Junk that is there in the
India of today of the three oil com-
panies today. If anybody makes a
demand to nationalise the distributing
machinery, certainly, I do not think
he i3 making a reasonable demand
because the junk they have built up
is there. Let them take it with
them. We will build our own parai-
lel system. When we have got our
refineries in Naharkatia and Barauni
our own distributing machingry
should be there; and it is certain that
within 5 or 10 years we wil] be able
to complete our own dis 1
machinery throughout India and by
that process we will be able to mweet
this. I hope the hon. Minister will
take particular care as far as the dis-
tributing machinery is also cohcerned
because the distributing machinery is
as important as exploration, refinesy
and also: marketing.

Mr. Speaker: Shri Bharucha. ..

Shri. Naushir Bharuchs (East
Khandsh): Mr. Speaker, Sir, this
House is asked to vote.....

Mr. Speaker: Before the honm.
Member proceeds further, I would
like to know who are all the hea.
Members who are likely to partlei-
pate in this debate and refer to oil fn
particular,

Some Hon. Members rose—
Mr. Speaker: There are four. DNoes

the hon. Minister want me ta eall him
after Mr. Bharucha?
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.The Minister of Mines and ol
48hrl K. D. Malaviya): I you so
desire, Sir, I would like to speak after
Mr. Bharucha.

Mr. Speaker: 1 have no objection;
but other hon. Members also want to
speak on oil.

Shri XK. D. Malaviya: As you wish,

Mr. Speaker: The hon. Minister
might like to hear other hon, Mem-~
bers elso, and see if they have: got
some points which he would like to
answer. Or, if he has eome other work
and wants to go now, he may inter-
vene now; but he may not have an-
other chance., He must decide.

Shri K. D, Malaviya: So far as [
am concerned, I am prepared to listen
to the arguments that may be advanc-
ed in the House. I thought that after
listening to two or three speeches I
will stand up and explain the various
aspects and the decisions; and, if ne-
cessary, my colleague may proceed to
answer other points.  (Interruption).

Mr. Speaker: I am going to call as
many hon. Members as possible. Shri
Bharucha.

Shri Naushir Bharucha: Sir, the
House is agked to grant a demand to
the extent of Rs. 3.9 crores for in-
vestment in share capital of Oil (India)

18.51 hre.
[MR. Drrury-SPEAKER in the Chair)

As we are aware an agreement as
been executed and the assets of the
old company are taken over a: the
valuation of Rs. 12 crores. The fact
that such a company has been establi-
shed must constitute a land-mark in
the development of the oil resources
of the country. Even though the
objects are limited to the production
of crude ol as well as transport of
crude ofl, etill I think that this com-
pany has a great future and will exert
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a great influence in the economy of
this country.

However, the formation of this
company raises several issues and 1
once again find that it is rather un-
fortunate that this House is not be-
ing taken into the fullest confidence
with regard to the very many matters
which are material and germane and
which the House should consider be-
fore sanctioning an investment of this
magnitude. I would like to ask the
hon. Minister to consider, when he
comes with a demand like this, that
we are just shareholders or prospective
shareholders and just as a share-
holder will ask for all information
about the prospects of the company,
similarly, we are entitled to ask for
all such information. In the first
place, with regard to the valuation of
assets, the previous speaker has
already referred to it. I am sorry to
say that the barest facts have not
been given. Take the question of the
cost structure of the price of crude
oil for refine~‘rs, There is hardly
anything except very vague reference
in very general terms.

1 shall presently come to the ques-
tion of policy of disposal of the balance
of crude oil after supply to the two
proposed refineries. It is so vague. I
see a statement of the hon. Minister
in this booklet.

Shri K. D. Malviya: Which Ministry
are you referring to?

Shri Naushir Bharucha: I am re-
ferring to the Supplementary De-
mands.

Shri K. D, Malaviya: Is he referring
to the balance of crude oil?

Shri Naushir Bharucha: It has been
referred to here. Probably the hon.
Minister has not gone through the
whole of this. The first point is with
regard to the valuation of assets. My
hon. friend, the previous speaker, has
correctly made a grievance of  it.
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‘The hon. Minister only says that the
assets and the property of the Assam
Oil Company which are to be taken
over by the new company have been
assessed by a committee consisting ol
two representatives each of the Gov-
ernment and the Agsam Oil Tom-
pany and it is expected that the totai
value will be of the order of Rs. 12
crores. I ask the hon. Minister whe-
ther we are not to be told, when he
asks for Rs. 12 crores, what these
assets are, whether these assets are
worth Rs. 12 crores or whether theyv
are just old junk. No information has
been given. In the firat place, what
are the principles folJowed with re-
gard to the valuation? Secondly, we
do not know what are the lands and
buildings? There is not even a bare
outline of the assets of the two com-
panies we are taking over. How
much of this is allotted for structural
equipment and how was the structural
equipment valued—the plant and
machinery? We do not know whether
there are pipelines and if so, what is
the estimated value of these pipelines.
We also do not know whether even
goodwill had been taken into consider-
ation. It is not that I am making a
grievance against taking goodwill in-
to consideration. I just want to know
the various assets distinctly as any
expert valuer would give us and then
total all these things and say that
these total Rs. 12 crores.

I am not saying that the Assam
Qil Company must not be given its
just due. I am prepared to say that
it should be given its due. Al I
want to say is, we must have inform-
ation. But there are just three lines
from the hon, Minister to say that th»
assets have been valued at Ds. 12
crores; that does not satisfy us at all.
We also would like to know what is
the unexpired life of some of the
assets. No information on this point
has been given and he asks us to
invest Rs. 4 crores in the particular
venture.
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1 shall now come to the question
of the cost structure of crude oil that
will be found and produced by these
companies and sold to the two refiner-
1es. We have got absolutely no in-
formation @s to the formula to de-
termine either the cost of the price.
May I invite the attention of the hon.
Minister to what he says in connect-
ion with this matter and alsg about
the profits. The oil produced by these
companies will be sold to the two

.Government-owned refineries to be set
-up in Assam and Bihar at either the

lowest price at which such crude oil
can be secured from any alternative
sources or the cost incurred by the
company together with the ressonsble
commercial return, whichever is less,
such price being fixed by the company
with the approval of the Government
after examination of the cost structure.
That is what he says. I ask this House -
whether anybody is any wiser by this
vague statement. What we are told
is what will be the price at which
crude oil will be acquired by the re-
fineries. That will be the price at
which crude o0il produced by these
companies or price of oil which can
be secured from any other alternative
source. What is the meaning of that?
We absolutely do not know. If it is
the price of imported crude oil, may
I point out that the price of imported
crude oil will be calculated on che
basis of c.i.f. or landing cost ur on the
basis of cost of production plu: freight.
Let us appreciate this fact. When
crude oil is produced, at the qil well
it is very cheap. Actually the com-
panies add to it a large share of the
profit and quote the price inclusive of
all ingredients, insurance freight, com-
mission, interest, etc. Therefore,
when this company tells us that it
will sell oil to the refineries at the
same price as that of the imported
oil, that does not make us any wiser.
That means you are going to pay more,
You may say, “to the extent the com-
pany makes a profit, to the axtent of
33 and 1j3 per cent. we being share-
holders we will also make profits.”
But 66 and 2|3 per cent. goes to them.
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Therefore, 1 ask: why this secrecy
sbout the cost structure when you
want to buy this oil which is your
own. Nothing is said to us but we are
asked to invest so many crores of
rupees into this venture.

Secondly, it says that it will be sold
at a price which will be the cost of
production plus a reasonable profit.
Cost means so many ingredients none
of which is clear. Then, I do not
know from what point of view the
profit will be reasonable. From the
consumer’s point of view ten per cent.
may be reasonable but from the point
of the view of the oil companies, it
may be fifty per cent. So, when
you eay that it will be the cost of
production plus reasonable profit, that
also has no meaning.

I should like to know whether the
hon. Minister has considered this
question, or whether he is just trying
to withhold information. I do not
even mind withholding information
from the House if he is clear in his
own mind. What I am worried about
is that because he is not clear in his
mind, advantage might be taken by the
oil companies. I may repeat I do
not grudge the oil companies their
reasonable dues; I do not grudge the
oil companies a little more profit be-
cause oil prospecting is a highly spec-
ulative business. But surely when you
ask the House to invest four crores,
the House is entitled to ask for this
information because on the cost of
production and the cost of the com-
pany, the fate of these refineries will
depend and also the ultimate cost of
kerosene oil which you will distribute
to the consumer. There is absolutely
no mention as to what the formula
for determining the cost would be. 1
would like the hon. Minister to clear
up this point.

Coming to the question of the de-
termination of the cost incurred by
the company, it says that the quantum
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of such cost shall be mutually agreed
between the Government of India and
the company. One does not know
what the quantum is or what the cost
is. The disposal of crude oil pro-
duced by the company otherwise than
by sale to the refineries shall be sub-
ject to the approval of the Govern-
ment. The price of crude oil for sale
by the company other than to the
reflneries will be an economic price
and will be fixed by the company
with the approval of the Government.
Again, here nobody knows what will
be the balance to be disposed of ofter
supplying to the two refineries. He
says that it will be an economic. price
which means absolutely nothing, be-
cause an economic price is always in
relation to certain set of facts and
figures and we do not know any of
these things. Therefore, all that we
are asked to do is to invest blindly
I am not saying that we shall not
invest, because even blind investment
in a concern like this will be profit-
able; but the House is entitled to know
all these major details, because on
that depends the return of any of the
oil companies and also the ultimate
price at which the consumer will
get his petroleum products.

14 hrs.

Then we come to the question of
distribution policy. I do not know
why the Government is fighting shy
of laying down some distribution
policy. May I tell this House, Sir,
that in the very illuminating report
which the Estimates Commitee made—
their Twenty-second Report—on the
Ministry of Steel, Mines and Fuel,
Department of Mines and Fuel, Oil
Division, dealing with Oil and Natural
Gas Commission and oil refineries,—
this report was made in April 1958—
they themselves have stated that
since we are going to produce crude
oil and reflne it here it is high time
that from now on Government lay
down a distribution policy. To whom
is the distribution of oil going to be
handed over, may I know? May I
know whether it is the intention of
Government that whatever crude oil
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we prosuce .frpm Naharkativa and
other ..piaces Wil be refined in the two
refineries and hasded over to the oil
ng,mruhsmu, Caltex or

any other cpopany—and they will d,
the disteibiition}, If that is not  the
intention, ;theg “should like to know
what is the of your distribution

policy. Not a word of it is said here.
It is a very important factor, because
oil has to reach nooks and corners of
this country. ;

The most important part of it is that
we are asked to invest, but we are not
told what type of machinery it will
be. As the House is aware, we are
mrphwtn ithe matter of motor spirit
and, o 2 saetain extent in the matter
of furhace #i] also. Much will de-
pendupontix‘etypedcrude oil that

e $izike, -Daespage that alone can be
conw dsdo perticular types  of
petrolemin gwoducts. It is not open, for
instance; for the hon. Minister to say
that he will produce kerosene if the
crude oil does not lend itself to easy
processing into kerosene oil. There-
fore, to a certain extent, the hands of
the hon. Minister are tied up.

Today our greatest need is kerosene
oil and not motor spirit. May I know
whether it requires a separate type
of refinery to produce kerosene, se-
parate from the type of machinery for
producing motor spirit? Therefore,
on the point as to whether it is going
to correct the imbalance that now
exists in the country, we have no in-
formation. I think, when he makes a
demand of Rs. 4 crores, he should
have made all the points clear in his
note on the supplementery demand.

With regard to Board of Directors
we are told that the Board af
Directore of the company .as ' ‘g
as the reflneries will be one-and’

-5

same. 1 should like to know, why'~
is it that the Board of Directors ‘i °*

kept one and the same. I refuse to
believe the argument that one and the
same Board of Directors is kept
because the directors have got ex-
perience and, therefore, matters will
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work more smoothly. No. The in-’

be damaged very conddmbxy
Often the interests of the producing
companies are in conflict with the
purchasing companies’ interests. They
are bound to be in conflict. Thare-
fore, a different set of directors was
necessary.

Shri Viswanaths Reddy (Rajampet):
Only the Government directors are
common.

Shri Naushiy Bharucha: One tends
to defend the other. Both sets of dir-
ectors must be totally different. It
is in the interest of a producing com-
pany to follow a policy as a resuit of
which the highest price is obtained
for the product which they produce.
Remember, it is a semi-private com-
pany which is bent upon getting pro-
fits. Therefore, it may be equally in
the interest of that company to re-
strict production or go in for a parti-
cular type of production. On the other
hand, the refineries are the purchasers,
Their interest is to buy in the cheapest
market. Therefore, the two interests
are essentially conflicting—the in-
terests of Petroleum India, Limited
and the interests of the refineries 1,
therefore, submit that the two sets of
directors should be totally different,
and unless they are different the
ultimate result will be that the con-

sumer will be made to pay higher
prices.
Sir, so far as the hon. Minister

thinks that the consumer’s duty is to
pay and pay through his nose, he is
not entitled to be associated with the
formulation of any policy in the
matter of price structure, he is not
to be associated in the matter of pro-
duction, he is not to be represented
in the matter of refineries oF refining
of the oil, and he is notdo.be re-
presented in the distribulfon, process,
his job is only to pay. ‘I think a
valuable suggestion has' Deen made
by the Estimates Committee in their
Twenty-eecond Report that the con-
sumers’ interest must be associated



at various stages of this industry, and
I demand that the consumers’ interest
shall -be associated. Too long has the
consuuner paid through his nose with-
out having the smaller voice in any
of the matter of fixing the price strue-
tdre or anything else.

I do hope, Sir, the hon. Minister
el in future, when he comes with
any matter in which he has to ask
for money, give us all relevant parti-
culars, and not treat us as people who
are prepared to rubber stamp what-
ever demands that he may mske of
the House.

Skri A, C, Guha: Mr, Deputy-
Speaker, Sir, I think the House will

-

consummation of the
achievements of the Oil and Gas Com-
mission. But there are certain points
which have to be clarified.

I do not know if it is quite correct,
as Shri Bharucha has said, that the
ofl refineries or the Indian Refineries
{Private) Limited and the Oil India
(Private} Limited will have the same
Board of Directors. In the note, I find
that the Indian Refineries (Private)
Ltd., will have a common Board of
Directors. 1 do not think the proposal
is that it will have the same Board
of Directors as the Oil India Limited.
I am not sure about that. If thgt is
the position, I think that would not
be a very healthy position, and I hope
the hon. Minister will revise if that is
the decision on that mattar.

As regards the formation of the’
©Oil India Limited, I do not know how
the valuation has been made of the
assets of Assam Oil Company. We
are simply told that two representa-
tives each of the Government of India
and the Assam Oil Company made
the assessment. Whether there was
some unanimous report or there was
some difference of opinion between
thes two sets of assessors, we do not
Loow. Moreover, we also do not know
on what basis this assessment was
made.
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Another point is about the price of
crude oil to be supplied to the ofl
refineries. It is said here: “Either at
the lowest price at which crude oil
can be secured from any alternative
source or the cost incurred by the
Company together with a reesonable
commercial return, whichever is lees,
such price being fixed by the Com-
pany with the approval of the Gov-
ernment of India.” It is a known
fact—the hon. Minister knows it much
more than we know--that the inter-
national price of oil is controlled by
some monopoly concerms, and what is,
known as the ‘Guif price’, or some-.
thing like that, is determined not on
the basis of cost but on their own pro-
fit motive. Therefore, ‘“the lowest
price at which crude oil can be secur-
ed” is a very vague expression. If
the lowest price means the price pre-
vailing in the Gulf or the ‘Gulf rate',
I think it will not be a safe standard
for fixing the price of the oil to be
supplied to the Indian Refinemies:

The other alternative given ;
“the cost incurred by the C
together with a reasonable commes=
cial return, whichever is less”. That
is also very vague, and commercial
return can be inflated by any per-
centage. These things require some
clarification. I hope the Minister will
look into this matter.

With regard to the disposal of the
crude oil produced by this Company,
I do not know why there is a provision
that this can be done by the Com-
pany to some other parties besides the
two refineries to be established here.
I think the capacity of the Assam
refinery has been put rather too low.
Tt is only 0°78 million tons of crude
oil, and for the Bihar refinery also it
is not at a high level. It is only two
million tons. If besides the capacity
of these two reflneries crude oil is
available from the Oil India Limited,
I do not know why the capacity of
these two refineries should not be
increased, instead of the oil being
allowed to be sold to some other party.
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Moreover, I have something to say
sbout my .own State. I think for the
lest fwo or three years the Govern-
ment of India hawve been trying more
or less, as just a subsidiary a partner
of the Standard Vacuum, to explore
ail in West Bengal. I recollect that
more than two years ago, the Minister
gave us an assurance that oil would
be found in West Bangal and that it
is ‘only a question of locating the
place where the oil is to be found.
There is a feefing in West Bengal that
the Standard Vacuum Company is not
quite interested in locating the oil
So, 1 would support the suggestion
made by Shri Narayanankutty Menon
that instead of leaving this to some
foreign firms, the Oil and Natural Gas
Commission may take up this matter
and try to locate oil in West Bengal.
I think the hon. Minister agrees that
there is every possgibility of finding oil
in West Bengal. The only difficulty
is that of locating the particular spot
where the oil well is placed. So, I
hope instead of depending on the
foreign monopoly firm, he would try
to explore oil through the Oil and
Natural Gas Commission which has
already achieved some splendid results
in two places, particularly in Cambay
which has been very recently dis-
covered and about which an announce-
ment was made by the hon. Minister.

Then I should come to the produc-
tion of salt. There is an item of new
service faor forming a company Hindu-
stan Salt. Of course the present
allocation here is only a token
amount, but still it is a new service
and I think we should discuss that
matter. I find that the Estimates
Committee made certain recommenda-
tions. All those recommendations have
not been accepted by the Government;
particularly the recommendation for
abolishing registered dealers has not
been accepted by the Government.
Another important recommendation is
of seiting up of small co-operative
societies Tor the manufacture of salt
and also for the distribution of sailt.
On that also nothing has yet been
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done, though the Government might
have accepied 1t In prmceip

The cess on salt was abolished 20
that the people might get salt at a
reasonable price. There should not be
any extra burden on account of the
salt for the poor man, because salt is
just an absolute necessity. But how ’
the salt is priced, at what price the
people are purchasing it, what price’
has the consumer to pay and how that
price compares Wwith the cost ‘of salt
are all matters that should be enguired
into. I find from.the Government
report that the cost of produetion of -
salt in Bombay is only one rupee apd
five annas per maund. In Travancore,’
it is ten to eleven annas per maund.
In Kathiawar and Kutch it is nine to-
ten annas per maund. At Sambhar,
it is four to five and a hall annas per.
maund. But I think in some parts of
India salt is selling at the rate of four
annas or five annas per seer. Did
the Government abolish the excise duty
on salt and surrendered about Rs. 10
crores to Rs. 12 crores because some-
body in between the manufacturer and
the consumer should make inordinate
profits out of the poor man’s necessity
of life?

There ts another point in this con-
nection. Previously also, besides the
registered dealers, there were some
Government nominees. I am glad that
system has now been abolished, but
the registered dealers are there. But
besides the profits made by registered
dealers and other dealers, there is also
the question of transport. I find a
maund of salt to be carried From
Kathiawar or Kutch or even from
Bombay to Calcutta, entails a trans-
port cost of about Rs. 834 or Rs. 4.
Why should there not be freight
equalisation fund? If there can be &
freight equalisation fund for steel and
other articles which are not of such &
universal and common use a¢ galt, why
should there not be a freight equalisa-
tion fund for salt which is used by
every man and which is used by even
the poorest man? Why the poor mian °
should be made to pay so high a
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freight charge for his daily necessity
of salt? 1 suggest that there should
be a freight equalisation fund so that
salt may be available to people in
every part of India at a reasonable
price, and it should not be more than
two annas per seer at any place. Even,
that price is also high; it should be
below two annas per seer, and there
should- be a freight equalisation
system so that this extra freight may
not be realised from the consumer
fram distant olaces,

" Moreover, the Estimates Committee
recommended that there should be
some salt factories established on the
eastern coast. [ think something has
been done about Orissa, but nothing
has been done about West Bengal. It
has been said in the Government
report that Calcutta is one of the most
important centres of salt distribution.
126 lakh maunds of salt are distri-
buted from that place, but production
in West Bengal is only 1-26—lakh
tons. After total salt consumption, 20
per cent Is distributed from Calgutta.
It is just one per cent of the require-
ments of West Bengal, that is pro-

- duced in West Bengal. There are
certain difficulties in producing salt in
West Bengal, but still, the committee
which enquired into this qQuestion has
reported that salt can be manufac-
tured in West Bengal at an economie
price. 1 do not know why that has
not been done. There was a proposal
that the Central Government as also
the State Government should set up
some factories for the manufacture of
salt in West Bengal but I regret that
has not been carried out. I hope that
the Government will do something for
the manufacture of salt in West
Bengal and in the entire eastern
region, so that the 125-lakh maunds
of salt that are consumed and distri-
buted from Calcutta may not bear this
extra freight of Rs. 8 or Rs. 8-8-0 or Rs.
3-12-0 per maund. This question, I
think, should be examined by the
Government and something should be
dane.

Then there is another ltém, It is
about road construction in Nags Hills,
I am glad that for whatever amount
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is put here, more or less an equal’
amount will be saved in other items,.
and s0 there would not be any extra -
drawing from the Consolidated Fund
of Indie. That is not, of course, the
main point to be mentioned here. The
main point is, the amount to be saved.
is due to improvement in the law and
order situation, and there will be a
saving on expenditure in regard to
police items. That is a good point.
The law and order position in the
Naga Hills-Tuensang Area has improv~
ed, and so there would be a saving on
that item and that amount which ir
saved will now be utilised for develop-
ing roads in that area. I hope the
position in the Naga Hills-Tuensang:
Area will further improve and that’
the road communication will lead to
better conditions and to the ameliora-
tion of the people there. I also hope
that the law and order condition there-
will further improve.

I have nothing more to say I think
the other items are more or less of a
routine nature. The only thing is,
supplementary demands for grants
have almost become a routine matter
for every session.

Shri K. D, Malaviya: Mr, Deputy-
Speaker, Sir, although the House
appears to be empty, yet the large:
number of cut motions that are on the
list here are a sure indication of the
great interest that this House is taking
in the business of oil and the pro-
gramme that is being pursued by the-
Government of this country.

Mr. Deputy-Speaker: Cut Motions.
can be given not only by those who
are present, but even by those who-:
are absent.

Shri K. D. Malaviya: These cut.
motions could be put into one lot
grouping certain general subjects in a
way that we might get a correct idea
of all that the Government is doing
in this connection. Before referrmg
to the specific points raised by my
hon. friend Mr. T. C. N. Menon, Mr.
Bharucha and Mr. Guha, I would like
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to refer to some important aspects
‘which emerge from these cut
motions.

Mr. Menon congratulated the Gov-
ernment on the discovery of oil in
the Cambay region. I am sorry, as I
said, that I have chosen this time to
give a statement on what has happened
at Cambay, but I must explain why
I am choosing this time and not any
other time when perhaps more Mem-
bers would listen to what has happen-
ed there. You will recollect that I
made a promise to the House that I
will be reporting from time to time
the progress at Cambay. The first
round of events was reported by me
on the 9th or perhaps the 12th of
September; I am not sure. Immediate-
1y after that, I went to Cambay. 1
checked up and found that the techni-
<al report and appraisal made by our
experts was a correct and modest one
and that the whole nation was
thoroughly justified in its excitment.
“That is quite natural on the first
occasion of discovery of an oil fleld
in our country, more especially as a
result of the endeavours put in by an
infant organisation of oil explorers, as
compared to the giant and more ex-
perienced oil exploration companies of
the world.

I would humbly beg to submit that
Cambay discovery of oil is indeed an
epoch-making event. Subsequent to
my return from Camhay on Friday
evening, 1 read reports in the Press
that something extraordinary had
Thappened and that oil was gushing out
‘with great pressure, spurting about 30
-or 40 feet above the ground and also
that the commercial exploitation of
oil in Cambay had been established. 1
‘was surprised to see the next morning
that our important newspapers flashed
out this story, although officially our
technical appraisal was exactly not
what the Press had made out We
had a hurried conference on Friday
evening with our experts who had
some back with me from Cambay and
they related the facis as they wers sn
fFriday svening.
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It is a fact that after penstrating
1,600 metres in that Well No. 1 at
Cambay, we met with a strata of ail,
about which I mentioned the other
day. After that, oil horizon was
passed, we started drilling in shale
and hard rocks. Then again at 1673
metres, we met with another high
pressure stratum of oil and gas. It
our estimate that this oil band is
fairly wider one and might last
beyond 60 or 70 feet. But at this
stage, the pressure was so great that
we get worried over the whole thing
and the drilling had to be suspended.
We are still in that oil and gas hori-
zon. Although the pressure is some-
what controlled, it is not yet con-
trolled to the extent that we can start
drilling operations. So, the news that
emerged from a section of the Press
yesterday or day before yesterday that
drilling operations have been resumed
and oil was gushing out was exag-
gerated from this point of view. The
drilling operations have not yet been
resumed. Most probably we are still
in the second and wider band of oil
and gas. We hope to resume drilling
operations as soon as we are ready to
do 80. We cannot afford to take any
risk of doing things in a haphazard
way.

» W

One thing has to be clarified here
and that is about the establishment of
commercial quantity of oil. As I said,
the excitment and jubilation over this
discovery of oil are justified and the
local peoplg are very much excited.
Yet, nowhere in a single well com-
mercial quantity of oil and gas should
be considered. In order to prove the
commercial quantity, we must drill a
fairly large number of holes in order
to limit the area of that particular oil
and gas field. Of course, the discovery
is very good and a happy one over
which we are all entitled to feel
happy. It is also a faet that the
second horizon has got oil and gas at
somewhat great pressure. Our geolo-
gists still hope to get another strata
of oil fleld; this we may or may not
get. Al this i» very good. But still
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it ia not a fact that oil spurts out
like that. Again even though the
pressure ijs great, it is not correct to
say that commercial quantity has been
established. We bave, therefore, to
wait for some more time, to know
more about the commercial aspect of
it. 1 can say that we have discovered
an oil fleld. I can also say that the
situation appears to us to be very
hopetul. But to compare it with
Abadan or Kuwait or to say it is a
very prolific oil field or that its com-
mercial possibilities have been proved
is, I think, a bit premature.

I also wish to take this opportunity
to say a few words about the way in
which the Oil and Natural Gas Com-
misggion of the Government of India
has been functioning as a well-knit
party of oil experts. Many friends
and also some critics have attributed
this discovery to a piece of great luck.
Some have also stated that the OQil
and Natural Gas Commission is so
lucky that wherever they touch the
ground they feel the sensation of oil
or gas and all that. Although in the
fleld of oil exploration luck is very
much to be welcomed and is a good
element, I would like to draw your
attention to the great work and the
energetic way in which our young
experts are handling this work and
also to the encouragement that we
are receiving from experienced geo-
logists of international repute. With
all sense of humility, we can say
that in this short period of 2§ years
we have done very good work and
our scientific and technical appraisal
of oil fields in the northern parts of
the country are changing now. Pre-
viously, during the British days, there
was a gloomy picture drawn of
geology in the northern part of the
country and it was pointed out that
perhaps there is not much of oil or
gas. We cannot say yet that it is a
completely wrong theory, but, at the
same time, we can say that our efforts
are proving that we are not so badly
off as was made out about two or
three decades ago. Jwalamukhi is a
definite area of gas discovery, and
Hoshiarpur, where we are drilling and
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where we have reached about 10,000
ft. the position is very satisfactory.
We have not touched the marine
strata. Yet, we feel that we might
get some thing of interest in the non-
marine sediments. This again opens
up the possibilities of ssarch for oil,
not only in marine sedimentation but
also in non-marine sedimentation.

After this, I will, with your per-
misgion, refer to two important
aspects which have been mentioned in
the House. One is about the general
policy behind our tackling the oil
problem so far as refining, distribu-
tion and pricing are concerned. My
hon. friend, Shri Menon, is specially
interested in an integrated policy of
control by the Government so far as
exploration, production, transporta-
tion and distribution of oil are con-
cerned. 1 am in general agreement
with my hon. friend, Shri Menon, anc
I think we are not doing something
very different from what he has made
out. According to the Industrial
Policy Resolution oil is completely in
the public sector. We are trying to
set up refineries and we are searching
for oil in the public sector. I can
assure the House that the two
reflneries that are to come up in the
eastern part of our country at Gauhati
and Barauni will be completely in the
public sector. 1 can also assure the
House that we are not unconscious of
the fact that when refineries are being
put up in the public sector, the work
of distribution cannot be ignored.

Nevertheless, I want to make it
quite clear to the House that there
is no doctrinnaire approach in what
we are doing with regard to oil. We
do it because we think we must get
the know-how of all that is happening
round about oil and we must have
complete control over the oil economy.
Further also the Government is con-
vinced that once we have complete
grip over the oil economy, the rest
of the economy follows. It might take
a little more time for the country to
realise the truth behind what I am
saying, but I have no doubt in my
mind that if we discover more oil, the
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entife’ picture of our country will

change completely and there will be
a metamorphosis in -our economy.

Nevertheless, we cannot ignore the
fact that some foreign companies took
interest in the oil business, admitted-
ly for profit motive, but also they
rendered us help in saving us a lot
of foreign exchange by erecting instal-
lations in this country at a time when
ve perhaps knew very little about it.
nerefore, on behalf of the Govern-
-uent, I must express my gratitude to
those parties. So far as their legiti-
mate rights are concerned, their inter-
ests are concerned, I can assure the
House that the Government have no
intention of letting them down or
doing any leg pulling or anything
which might be construed as doing a
thing against their legitimate interests.
We want them to stay here, because
wa have entered into an agreement
with them. We will honour those
agrezrents. It is another thing that a
part of it may not suit us with our
rew knowledge, new circumstances
and with the impact of new conditions.
Nevertheless, an agreement is an
agreement and it cannot be altered
because conditions have now changed
in our favour. Of course, we shall
always try to persuade our friends to
do the right thing, if we think they
are doing a wrong thing. We shall
versuade them to appreciate our view-
rint insofar as the future healthy
relations between the foreign com-
panies are concerned, and I am sure
that given the goodwill on both sides,
we shall be able to find out a way
by which the old arrangements can
work smoothly and, at the same time,
we may not have grounds for com-
plaint against the details of the agree-
ment made, under altered conditions.

I will now take up the question
raised by Shri Bharucha about the
clash of interests of producers and
consumers. I could not make out
what he meant. Perhaps there was
some confusion and I would like to
clarify that point which might have
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caused a little contusion in his mind.
The Oil India Limited is a private
limited concern in which the Govern~
ment of India and the Assam Oil
Caompany are partners to the extemt
of 33-1|3 and 66-2|3 per cent respec-
tively in order to produce crude oil in
Naharkatiya, Hugrijan and Moran
and to transport that oil to wherever
we would like them to take. This Oil
India Ltd. is the result of our nego-
tiations and is solely meant to con-
fine its activities to those areas for
which the Assam Oil Co. got mining
lease as a result of their prospecting
activities and they were good enough
to accept us as a minor partner. We
are now trying to solve all the pre-
blems of further prospecting in that
area, production of crude oil in that
area and also the transportation of the
crude oil which is produced to where-
ever we would like them to take it.

With regard to the evaluation of
assets, I do not understand what my
hon. friends mean. Do they want us
to come to the House every second
day or every second week and tell
them as to what is the basis of
evaluating the cost of a drill or
depreciating the drill or evaluating
the....

Shri Naushir Bharucha: It is a
huge sum of Rs. 4 crores.

Shri Narayanankutty Menon: 1 did
not mention at any time that every
time it should come to the House, but
when this demand is excessive and
you are going to pay them this
amount, we just want to know whe-
ther it is based on the oil company’s
account books or not or whether an
independent valuation is done just
leaving the depreciation for their
concerns.

Shri K. D. Malaviya: Shri Menon
again reminds me of what he said.
We have asked for Rs. 4 crores as our
share of contribution to this com-
pany and, as is known to the House,
an evaluation committee was set up
in which representatives of the Gov-
ernment of India and the Assam Oil
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Conipany participate. This evaluation
committee went into all the details of

* evaluating the costs of things that are
left to them.

Now, as I was saying, I cannot
understand of a principle being aid
down in order to assess the details of
the cost of a thousand and one things
that are all strewn there.

8hri Naushir Bharucha: May I
interrupt?

Shri K. D. Malaviya: The point that

I want to make out is that there is

an evaluation committee and we must

trust the committee to go into details

" and put forward a figure before us

and say that after thorough examina-

‘tion they have come to the conclusion

that the whole of the assets cost about

Rs. 12 crores or Rs. 10 crores or Rs. 11
crores.

Shri Naushir Bharucha:
giving a break-up.

Without

Shri K. D. Malaviya: Things are
still going on and we are not in a
Pposition to say anything about the
break-up, but, as I was telling the
House, when the evaluation committee
will have completed its work and sub-
mitted its report to us in a present-
able form, then in due course of time
that report will be put here for the
information of the hon. Members of
the House so that they can then
assess whether we have made any
mistake or we have not made any
mistake. Even at this stage when we
are still trying to negotiate, if accord-
ing to our calculation the cost exceeds
Rs. 12 crores we might have some
more savings out of Rs. 12 crores and
we might persuade our partners to
accept some reduced estimates that
‘we are making for certain items.
“Therefore, while we are still negotiat~
ing and estimating the cost, we have
just come forward before the House
to demand Rs. 4 crores so that we
.may be in a position to go ahead
according to our schemes and if we
are able to say, as we hope we shall
say, we will come before the House
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and in due course of time the report
of the evaluation committee will be
placed before the House for its
information. .

With regard to the price of crude
oil, certain points have been raised
and I would like to say that it is very
dificult for the Government to com-
mit itself to any price structure so
far as crude oil is concerned. It is a
very very difficult thing and I must
confess that many of our experts will
have to take some more time to come
before the House and say with con-
fidence, “Here is the pattern of price
which is the most desirable thing for
us to accept.” What we have only
done is that this agreement clearly
provides that the delivery price pay-
able by the Government refineries
shall be either the lowest price of
delivery at Calcutta at which such
crude oil can be secured by the
refinery from any alternative source
or the cost incurred by the company
together with a reasonable commercial
return whichever 1s less, such price
being fixed by the company with the
approval of the Government of
India....

Shri Narayanankutty Menon: How
about the second alternative?

Shri K. D. Malaviya.... after exam-
ination of the latter-—please follow
this—i.e., of the cost and subject to
review in January and July in each
year. Now, what more do you want
us to commit ourselves a‘ this stage?
Here i$ an arrangement where we say,
“Look here, you say that the price of
crude oil in Naharkatiyva will be X
We say, no, it will be X-Y” All right,
let us agree to reasonable figure. Then,
they say that therc is an international
price. Now, we cannot challenge the
price by merely saying, “No, no, it is
all wrong. The pricc paid by the
refineries must be reasonable.” What
should be that reasonable quantity?
Then there are only two cliernatives.
One is to find out the co:t structure
of the oil that is available to us after
rearning things, after doing it our-
telves, after examinirg the accounts
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every six months, afler going into it
and criticising them and persuading
them to reduce the figure and then
adding to it a reesonable figure of
profit.

Now, my hon. friend, Shri Bharucha,
csks, “What is this reasonable figure?”
Of course, it cannot be 50 per cent, as
ne has said. We know what is a
reasonable figure. We dabble with
this reasonable figure and Quantum.
1 know also that some of the famous
oil companies are perhaps not very
Teasonahle in the profits that they are
making. It might be 7 per cent, it
might be 9 per cent or it might be
10 per cent, Well, recently some of
tae refineries declared about 28 per
cent of profits. Then that should be
icf; to the Government. You must
presume that we are sensible enough
¢. say that 50 per cent is not a reason-
the refineries declared about 28 per
c2pt is not a reasonable profit. So,
while we are negotiating if there is
an agreed formula that the cost plus
« yeasonable profit will be acceptable
and if it is less than the international
rrice, why should there be any com-
pigint on that account? 1 cannot
understand that.

Shri Naushir Bharucha: What in-
sredients go to make up the cost?

Bhri K. D, Malaviya: It is not possi-
ble. We are not in a position to say
what ingredients go to make up the
cost, If I start indulging in that long
story, my hon. friend, Shri Bharucha,
will have to admit that it is a much
more complicated thing than what he
is thinking of just now. 1 put one
single case belore you. Suppose, we are
able to produce 4 million tons of
crude oil from Naharkatiya. Its real
cost is much more than the cost of oil
produced in Abadan or Kuwait
because the production of crude oil in
Abadan or Kuwait is much more
favourable and the cost is much less
then what it might be in Naharkatiya
or in Assam. Here we are drilling
10,000, 11,000 or 12,000 feet. Naturally,
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the cost of production is much more
than that in Abadan where
at 4,000 or 5,000 feet. There
producing 10 million tons or

s§8
Esd

Han tons of crude oil. Obviously, we
cannot compare with them. Therefove,
if we can get this pattern of agree-

(]
g

ment that if it is leas there w
pay you that price snd if {
here then we will pay you
Why should you then blame
cannot understand whether it is
ble for any one either in the Opposi

g..
g:
1

agreement. Here I may remind hon.
Members that this mining lease be-
longs to the Assam Oil Company and
we have found out a solution which
has now given us a share not only in
the profits but also in the working as
well as In consultations in fixing the
price and all that. Therefore, I think,
on the whole it will not be an un-
reasonable thing for the House to con-
clude that this agreement which has
been reached between the Govern-
ment of India and the Assam 0il Co.
is a thoroughly satisfactory one under
the circumstances,

Now I would like to point to omne
more criticism which is rather baaie,
which has recently been mentioned in
the Press. I read a few days back that
the great experts of the World Bank
came here and they are trying to ad-
vise the Government of India and
perhaps the Plannig Commission also
on the structure of economy that
might be needed for us and some
changes and modifications that they
might think it proper for us to ac-
cept. I am most reluctant to enter
into that realm because it is none of
my job. But I noticed that there was
some cricitism made of our ofl policy
in the report which is reported to
have been made bv the experts of
the World Bank. This is what is
reported in the Press:

“The Government’s insistence
that the refineries must be in the
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public sector and its reluctance to
grant new exploratory concessions
to the oil companies inhibited the
participation of private foreign
oapital in the development of
India’s oil resources und delayed
by two or three years the exploi-
tation of the new flelds in Assam”.

This is also indicated by certain cut
motions to the effect that we have
unnecessarily protracted negotia-
tions and thereby delayed the exploi-
tation of the crude oil in Naharkatiys.
I wish to submit in all humility and
only by way of explanation that this
is not a correct appraisal of the facts.
Of course, I must not join issue with
the great experts of the World Bank.
I am too small, a pigmy, before them.
I do not claim to possess that know-
ledge....

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): That
is not at all so.

Shri K. D. Malaviya:.. which is
possessed by our economic experts
who have come from abroad to help
us; and we are really grateful to
them for all that is being done.

An Hoa. Member: He is an Indian
oil expert.

Shri K. D, Malaviya: But I would
like to point out certain facts. Firstly,
not for a day, in my opinion, was the
exploitation of oil delayed, so far as
Naharkatiya is concerned, by our
negotiations. The following facts may
be noted not only by the House but
by those who are outside the House
also, because I hope that after this,
this charge will not be levelled against
the Government of India that we
wanted to keep out certain big friends
and oil interests and that delay oc-
curred in the exploitation of Nahar-

katiya.

The negotiations were started in
January 1936—perhaps they were ac-
tually started in the last days of 1955,
Therefore, 1 say they started right in
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the beginning of January 1938, The
negotiations were concluded in Janu-
ary 1968. There were two full years,
24 months or even 25 months, in -
which negotiations went on. Now in
August 1956, a request was made by
the Assam Oil Company to extend.
the area of prospecting so far as
Moran was concerned. They knew
that negotiations were going on be-
tween us and it was mutually agreed
that in order to maintain continuity
of work and avoid any loss of time,
we should grant them further con-
cessiongs in the Moran area. The-
point was made quite clear by me on
behalf of Government that we did
not want to come in the way of the
continuity of this work. Therefore,
we said: ‘Please go ahead. Take the
licence and drill for oil in the Moran.
area and by the time you drill in the-
Moran area and other aress, you wilk
know more about the quentity. By
that time, we wiil have come to some
sort of agreement’.

When they started, they had only
12 wells Naharkatiya. At the time,
of completion of the agreement, they
had completed 42 wells, out of which.
about 7 or 8—I do not exactly remem-
ber the number—were barren and’
the rest were all productive ones. If’
we had stopped these people from:
drilling and searching for ofl and pro-
ving the quantity, then we could'
legitimately have been charged with
delaying. But we did not stop them.
from doing any such thing. We said:
‘While you are proceeding with pro-
ving the quantity, let us sit down-
across the table and try to find out a.
reasonable formula’,

Six months after the negotiations:
started, the point of refineries was
conceded by the representatives of
AOC. They agreed readily that the-
refinery would go under public sector,
because according to the old pattern:
of rules and agreements and laws, we-
were not bound to give the refineries
also to the prospectors or miners of’
oil. There was no jhagda on this issue-
and we were happy that within the
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six months of the starting of negotia-
tions, it was agreed that the refineries
would be out of them. Why should
.somebody then level this charge
.against us.——I only want to explain
my position—that it was all done
‘because we wanted to grab the re-
fineries for the public sector? There
was ready agreement between the
-parties that the refineries would go
under the public sector. Therefore,
I make bold to say that it was not
because of any ‘refinery controversy’
that there was any delay, but while
«.ofl was being proved, we were just
trying to evolve a reasonable compro-
‘mise which would be acceptable to
both the parties. Naturally, it takes
some time. But it did not take long
‘for the Oil India Limited to start its
exploitation. Even now, after the
agreement has been reached, they are
-quite free to proceed, bring the pipe-
‘Mines and so on—as a major partner,
they are naturally interested to do
all this; they are doing whatever is
-possible for them to expedite. But if
there iz any delay, even now or six
months back or six months hence,
why should we be blamed that we
‘were responsible for the protracted
negotiations and all this delay took
place on account of the fact that we
did not want to give the refineries to
these people or that there was any
doctrinairism behind it. There was
no policy behind it as such which has
-an ideological basis, because our ap-
proach is not like that. We just want-
ed to do things in our interest as well
as in recognition of the fact that their
interest will not be subjected against
their wish.

I have said this merely by way of
explanation because I heard from
several quarters that we were res-
ponsible for all this delay and it we
"had acted promptly according to the
“wishes of our partners, perhaps oil
“would have been produced a year
before. I am quite sure, as I see
things, that even with the best will on
‘the part of both parties, perhaps the
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programme of production of crude oil
would not have gone on better than
it is today.

I will now refer to the refineries
because objection was raised as to why
these two refineries were combined
into one, as to why there was a eom-
mon board of directorate, because the
pattern of production was likely to
be different and there should be some-
thing different and all that. The idea
is to have one single Board of direc-
tors to manage the two refineries at
Gauhati and. Barauni and to add as
many directors as are considered pro-
per at the time when Barauni deci-
sions are taken and the Baraunl re-
finery goes ahead. Just now we are
busy with the Gauhati refinery. The
moment we see it is necessary to
increase the number of directors on
this Corporation, we will not hesitate
to enlarge the Board of directors. This
Reflnery Corporation is quite sepa-
rate from Oil India Limited. It has
nothing to do with Oil India Limited.
Its name is Oil Refinery (Private
Limited) and it is completely sepa-
rate and in the public sector. As
pointed out by some hon. Members,
the majority of the directors are ex-
perts, Government nominees who
have to look after the details on be-
half of the President of India.

15 hrs,

One point was raised with regard
to the interest of the consumers by
my hon. friend Shri Naushir Bharu-
cha. I have every sympathy with
what he said in a general way. I think
the interest of the consumers has got
to be safeguarded and has to be put
in a way that they may have a legi-
timate feeling that they have a right
to make contribution to the entire
programme of consumption of petro-
leum products, their pricing, and ail
that. We have, therefore, set up a
Petroleum Consumers Advisory

‘Council. It is very soon going to meet.

Its functions will' be as follows. 1It.
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will be mostly a non-official body,
with a non-official Chairmean. Tt will
consider the question of ¢

distribution and also it will edvise
the Government on various aspects of
the oil industry, its movement and
anything that is laid down in the
terms of reference, which, unfortu-
nately, I have not before me just
now. This question of safeguarding
the interests of the consumers also is
very much before us. We hope that
the hon. Shri Naushir Bharucha will
feel satisfled that after what he has
said and the Government have creat-
ed this Council, we will all benefit.

Shrl Naushir Bharucha: What is
the constitution of the Council? It «ll
depends on that.

Shri K, D. Malaviya: I will place
the papers before the hon. Member. 1
‘have not got it just now before me.
I presume it is a Tepresemtative
Council.

There is only one more point which
1 think I need mention. Shri A. C.
Guha raised the guestion of oil ex-
ploration activity being extended in
the Standard Vecuum area in Bengal.
I am afraid, this will not be possible
for us to do because we have also
entered into partnership with a
friendly Oil company which has come
to help us here. It is unfortunate that
we have not been able to find oil in
West Bengal. Oil is an elusive thing.
You cannot say that because you do
not find oil today, you cammot find
oil tomorrow. Many parties search for
oil at a place for a number of years
without any positive result. After a
number of years or decades, a new
party comes and finds oil there. In
one place, we drill in about half a
dozen places and we do not find oil.
In between, we put a hole and find
oil. Although it is governed by certain
geological facts which we know of
and can relate, so far as the present
knowledge is concerned, still it is a
very elusive thing. Therefore, the
Standard Vacuum Oil Co., in conjunc-
tion with the Government of India is

203A LSD-—1.
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still pursuing this game of hunt for oil
in that area and we hope we will be
more lucky in the next months to
come. Four wells have already been
drilled there. A fitth one is going to
be drilled at Bholpur in Shantiniketan
area. We are again drilling with a lot
of hope. If we fail, we shall not des-
pair; we shall go on drilling in three
or four places. We hope we shall
report to the House something better
when I have a chance to do. I have
no other point to make except that I
again congratulate the House for the
interest that they are taking in this
business. I may assure them that we
are going shead with a certain amount
of luck and the work we shall pursue
with honesty, earnestness and energy.

Shri Vishwanatha Reddy: I would
like to have one clarification. I would
like to know from him whether the
whole assets of this Assam Oil Co.
‘have been taken over or only those
assets lying in Nahorkatiya and
‘Moran.

Shri K. D. Malaviya: What Shri
Vishwanath Reddy says is right. The
assests in connection with Digboi do
not belong to Oil India Limited. They
are separate. The Digboi oil conces-
sions were given by the then Govern-
ment of India, separate from the
Nahorkatiya, Hugrijen and Morsn,
One block of oil concessions and pros-
pecting licence was given for Nahor-
katiya and Hugrijan and later on,
Moran was added. This is one block.
All the asgets in connection with this
area were transferred to Oil India
Ltd. Digboi oil fields along with the
Digboi refinery is a separate entity. It
has nothing to do with this. They
have got separate assets.

Shri Narayanankutty Memon: Are
we to understand that the Assam Oil
Co., the old sterling company will
continue to function apart from the
Rupee company now formed?

Shri K. D. Malaviya: The Assam
0il Co. will continue to function so
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far Digbol area is concerned, so long
a8 the concessions are there or o
long as the Government wants it to
continue or whatever the agreement
at that time may be. Just now, they
function as a separate entity so far
as Digboi area is concerned.

Shri P. C. Borooah (Sibsagar):
Deputy-Speaker, Sir, ever since oil
was found in the new areas in Assam
with the assistance of the Assam Ol
Co. in 1853, it was expected that the
reflnery for processing crude oil will
be located in Assam. But, a tentative
decision on the part of the Govern-
ment of India at the time that the lo-
cation of the refinery will be some-
where outside Assam made the people
of Assam go on a state-wide protest.
However, subsequently, in tune with
the principle of establishing the pro-
cessing plants ags near as possible to
the areas where raw materials are
available, and also in tune with the
principle of the balanced development
of the country as a whole, and also
to a certain extent to remove the
backwardness of the far-flung State
of Assam, the Cabinet at the inter-
vention of our Prime Minister re-
vised the decision and accepting the

verdict of the people, decided that the

case of Assam should also be referred
to the International Consultants for
examining and preparing project re-
port.

Earlier, the Cabinet decided to form
& joint venture with the Assam Oil
Co.,, and Burma Oil Company for
production of crude oil from the new-
find oil and for transporting the crude
oil to the site of the refinery. This
resulted in the formation of the oil
company named and styled as Oil
India (Private) Ltd., with a capital
of Rs. 10 crores the Government of
India having 33 and 2|3 per cent of
the share capital of the company and
the Assam Oil Co., and the Burma
Qil Co, jaintly 66 and 23 per cent.
Although we are yet to know about
the constitution of the directorate of

this company, snd how the Govern-
ment of India are represented in the
Directorate Board, this company has
started functioning and as just now
said by the hon. Minister it has ac-
quired a property worth about Rs..
crores from the Assam Oil Company.
Out of this Rs. 12 crores, Rs. 4 croves
are required to be subscribed by the
Government of India on the propor-
tion of the shares they have in the
company. Since provision of Re. 10
laklis ih the current year’s Budget
had already been made on this ac-
count, a supplementary Demand for
Rs. 350 lakhs has now come before
the house.

If we can attribute shipping as the
second line of defence will there be
any harm if we attribute ‘oil as the
fiest line of defence’? I therefore feel
the Demand will have the support of
the whole House, and the hon. Min-
ister will be able to be happy at it.

So far as the establishment of the
refineries is concerned, it is a very
happy thing that Assam has been
selected to have the fifth refinery of
the country, and that in the public
sector for the first time. It is very
well and good, but the hon. Minister
will pardon me if I say that we are a
bit unhappy at the manner in which
the Ministry is moving in this matter.

At page 14 of the Supplementary
Demands for Grants, it is stated:

“It was decided that the two
refineries to be set up in Assam
and Bihar should be wholly Gov-
ernment-owned. A beginning has
been made to obtain project re-
ports on these refineries on the
basis that the Assam Refinery
will be processing about 0'75 mil-
lion tons of crude oil and the
Bihar refinery about 2 million tons
crude oil per annum. The Report
of the consultants particularly on
Assam refinery has been received
and is under examination.”
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‘We are yet to know who the consul-
tants are who have recommended for
establishment of two refineries for
Assam oil.

We know of one consultant firm of
international fame who have submit~
ted a project report and who have
stated that instead of two refineries
one refinery will be more economical
and more profitable.

I have got with me copy of a letter
addressed by the Government of
Assam to the Ministry of Fuel and
Mines in which they have drawn the
attention of the Ministry to the differ-
ent propositions the consultants have
made in their report. The letter is a
long one and I do not want to read
the whole thing, but I shall read only
a few important lines:

“The Government of Assam
presume that by now the Govern-
ment of India might have com-
pleted study of the report of the
International Petroleum Consul-
tants. The Government of Assam
feel that having regard to the
difficulties in the sphere of fin-
ance and foreign exchange, a pro-
position most profitable to the
country and capable of saving
foreign exchange to the maximum
extent should be adopted. As
such, in the light of the latest
developments, the earlier decision
of the Government of India to
have two refineries needs recon-
sideration.

It will be seen that the report
of International Petroleum Con-
sultants most clearly sand undis-
putably establishes that a pro-
ducts pipeline is capable of carry-~
ing all the refined liquid products
like aviation gasoline, motor
spirit, superior kerosene, inferior
kerosene, high speed diesel oil,
light diesel oil and furnace oil.
Furthermore, it clearly shows
that a single big refinery nearest
west of the oil flelds with a crude
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ofl pipeline from the oil-flelds to
it and @ products pipeline from
the refinery to the centre of dis-
tribution would become a most
economical proposition.”

Then they have stated:

“The four propositions worked
out below would bring into clear
relief the substantial savings if
only one refinery is established.”

The four propositions are: firstly, a
refinery of 2} to 3 million tons at
Silghat with 20" crude oil pipeline
to the refinery and a 12" products
pipeline from the refinery to Barauni,
This proposition will entail a cost of
Rs. 68-17 crores.

The second proposition is also of the
same capacity—a refinery at Gauhati
with a 20” crude pipe-line from oil-
flelds to Gauhati and & 12” products
pipe-line from refinery to Barsuni.
This will entail a cost of Rs. 74'99
crores.

The third proposition is also of the
same capacity—a refinery at Naharka-
tiya with a products pipeline from
refinery to the Brahmaputra bank, all
equipments and provisions for river
transport of the finished products
from the Brahmeaputra bank at Desa-
ngmukh up to Fakiragram and a pro-
ducts pipeline from Fakiragram to
Barauni, with no crude oil pipeline at
all. This will cost Rs. 51'02 crores.

The fourth proposition is: one mii-
lion ton refinery at Gauhati, which
is what we are going to have now
with one 2 million ton refinery at
Barauni with crude oil pipeline from
Naharkatiya to Barauni and capital
cost of railway improvement for mo-
vement of the products of the Gau-
hati refinery. This will cost Rs. 181°88
crores.

It would thus be seen that as com-
pared to the cost of two refineries, &
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single refinery at Silghat would bring
about a savings of Rs. 634 crores, a
single reflnery at Gauhati would
bring about a saving of over Rs. 56}
crores, and a single refinery at Nahar-
katiya would bring about a saving of
over Rs. 804 vcrores. It is hardly
necessary to emphasize that the na-
tion can ill-afford to lose this huge
saving by going in for two refineries
instead of having a single refinery in
Assam,

Shri Narayanankutty Menon: Is this
the report of the International Petro-
leum Consultants?

8Shri P. C. Borooah: Yes, this is from
the report.

Shri Narayanankutty Menon: Then
the hon. Member should also give the
antecedents of these consultants so
that we may understand it well.

Shri P. C. Borooah: The consultants
have prepared a project report and
submitted to the Government of India,
and I think the Government of India
have examined it. From the report
itself these flgures have been taken
and the extract of note prepared by
the Government of Assam from this
project report, I have read out just
now,

I hope the hon. Minister will satisfy
us as to how the country is going to
be benefited by having two refineries
instead of a bigger one in Assam with
its distribution centre at Barauni, and
that the earlier decision of the Gov-
ernment to have two refineries will
not need reconsideration.

wYo AT oE : TaTAE wAET,
wgl % AW AT A FT Qv AT, A
W TRATIEHT FE, IT TR FH &
TR R AT AT A Frvg qFR
FH FareAF & o W d g ant
FNaFaad g, d o g v q@
213G & &FT &1 qIH| F 7 7 I
et gs &
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[PAnDIT THAKAR Das BHARGAVA in the
Chair]
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Jga™ & gm A T Ff aw
frad afrwAsgaw &riag
T gt ¢, Y fx ok fergmam o (oY
& Wl Sud R W FY TS g wFaAr
4

Hg & qrz F JUF g AT AT
g1 i fom F Y e F e
wgE FTAT ARE TTT AT AT | AT K
YN F W X H Fg AW g 97T
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73 i an% #Y JTER wW G AE |
@rEr 49 fug? gq g d F, w@i A
LT WA qwd) T 5 w1
gur &, anF fagew &1 gaam fear
T wnfgg | woeTe # dify ' gy
2y § srwmefes Aemfaar aomy
< | WX ag Aifg fad e o Y
WA, aa qr aw AR, At ane
o s a7 famvw o6 sramaifen
greafent F wREE  FU”T qTET
arfed | @ ¥ F-wmifes gt v
fY ggT aga aqiAT AR

TR Y &9 & A F A AR
&F g ¥ a1 91e fam i
FFN A EE AT R/ gUT
M AT UL 1 gUF WIS
|0l #Y 3§ grh, YR 9w A agh
g1 frar wTg, =12 SEHT AR A HORT
I | Fgl 9% &I ¥ HAS WU
¥ qEF &, IH 9 T 2 FT L%
FOE &qqT A fFuTagrg 1 gEmw ag
fa T gw TR ATE A HAT F A 6
Frargg AT A deT FET | gROE WiE
ag 9TeaT § WM gF A qg g
=T 3 &Y aFr Ffow E— fw e
s 3 ® & W 927 #% | 79 fog
R ER FFPXF o & 0w grd
oY g & fog et gg & | o faafed
¥ A gg #za1 WEal § fr usw w3
FC K T J T ST &9qr  femr
g, feaat & gu, qeng 7 wEAR
forme & agd wed A%T e
TR T H ®T | HOA S Ay
Q- 7 FqEr § 6 qwd@mT 91
Rt @ FT O § 1 q Aear g fw
oA AT §: AEAT W OWIT &T9 $ A
suyr 8 fey, arfe sv &Y ag agmr
7 ¢ fF 7% gam g T9ar 3TH W,
Ty fod e gu MR aT™TE AL FATER
T W & fag org 7 fagar sear @
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[ﬂo'ﬂ‘ﬂ'{ﬁﬂ
t wxag wF § A gL €@ w
Waw A2 aFy g MEn ¥ wow
FO  qra-grer oww §F frar g
<&y ward, AR fAaAT SqEr ¥ warar
Norn g, waw AT
W HATH T AGAT g & WA
HATH AT & BV !

WH AT F g wS FET AT E
fegagfoae Twaasfmgfs
T H §3 T fenfo & 7 &
AR R AATIE @R I9H FF awdl
SHE AT AT ¥ AT BT g WK
THIHT & AT FT | TE Lo T
oF &g &1 fork fpar war 2 fraw 3@
N FF @ & A T AIAEE
AT 3 F IWAH-AL AT |
WE a9 IA I I FET
3% FT WA FER § 99 9477 W
HEGT AW FTT FQ, O IT AU H/
FARAT GY IEHQAT 4T | AT IHAIT Ay
FOF Y F AHY, I & g wfafa-
€ ¥ g F= fdy s § o 3@
w1 wferare & | 8F 3T FY -
faee § vy awaT Y, e by ag
FTH THH § TTH F GFaAT § | I
Wh 5 3T 3R AT GAHNET ATQT
fo ag @ # T R, I8 TIWAT AL
f@or a1 2 faor 7 Wk @
A 913 §: g T9F TR Y SHIITHY
faamy

WY ST TEE geEd 8
areng) o1 ¥t §3 fors § i I A
# 3a vl &1 frs oY frar mar ¢
@ faafed & & o @7 "IWAT §
wHHIU Y AT & ar § faq iy
forg TRTTIE & 2wt § o wBy AT
T g Py TR A I TR
FTENET §eft & 1 &9 @A QAT @
wrar § Wi wlt wqEr wiwivide
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T & ot § i Py wwe W
IHY qTeE T §, Iuwy o agy ww
IE% gt F qar At P §, ag St
quw § Y @ga e wmaT &1 e
afren g gt § fre v wrcag ¥
WA F AT W aw ATHX I9wT
g e frear 1 afy T Igiaw
& g FWe! T ATEE § W W
T I I AW FT AT FArS
rar g @ Sa% fog ¢ wtaew fastd
Y § Afew wa S s R O
IR T AT HY AT AFTH BT AT
HTAT ¢ A JaAT AT A@ A BT F
ferar amar & 1 gET AR & AT AT
%N T aqr IR 75 e N @
TT OHAC § I T A fedt 4 faely
qTH A Y00 TAYT AT Hicq fae@r o
wfY feget awr g @ 5 ATAw
afer & & g A wrEo Yo o
THAT AT AT & IEFET HeAY
TTEE & WATAT Y00 AT SUTRT faAr
ATAT & | TF qTF AT ST AW qg w4
£ fis 3 WX wifys a9 7% TAHE A
3§ W g@0 axE " 9UEE A I
TERY AR WRT T A A
wifo To THo FT UF #T HFLI
9 39 IT § 3 a7€1g 98 97 & IqF
wqraT SEAY 9 w9qT fear ymar g
9 g @y adi T & R
TOqT £ 9@ @ weaQ 1 fawr amn
t A7 & qaman § fr 9 w1y SRy
o swTl % fed at w9 ag
X § 5 Y00 TUAT YW & WRT T
T qX AfeT wrfo To QHo WHTT #Y
forg®T 4% 500 AT WIAT §, IYWY AW
farelt gk w & ford worrar o  wig
ag Awre dfrw w@ive & aga ff W
T QT ATAT §Y, IIHT oo THT
wETaT aveny & frar arr § 4wl
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g & fro Wro THo ¥ WT & wrwdy A
oF AT X7aT § @ 4o w9t wiww
Fgey frar wrar 1 % wrgan g e fr
swre WA wnd e ferr war
9 UE ¥ I FwT A Fear o7 @ @
o Y s A -ug § 5 Quw
wodE & AT ¥ AT I AN &
AT ¥ T 3T ¥ wEL q F HO8
6qqr IR T YT 1 a9g 9w
IrHr 37 & faq Y N T wfaey A
fograr o & 1 e farda o wif
el 39 #Y 99 99T AT T 9T AT
WIS W AT SqraT A 7 4 "y
2o oy faomm IT ) OF a<H
A g FFw €7 Iy v wwadl w
=T ¥ SR aaeEg & 9 W
FEO aTE ag Wi wy vy @ fw gwd
R &7 ¥ 94 1F | oF a0 fag w4
T & fag 3z g1 oA d 5 sawy
9 ¥ 35 gaearg & 918 9T g R
A IveEr & ¢ aR s o ag
T ITaT ¥ 5 I9FY aeATg Leoo ¥
wfaw 7 ), AU 1S9 ¥ &G F faamr
Hreagr femramr )

oy gforeexr smqT(aret) @ 30
TEITHTATE |

wYo T fag : w0 o THo FT
HT IYo ¥ {moo AF § W I IJAHT
s %A AT ST § Ay S9Ey
FT Y FH Yo AT q@AT Y

waf wRT A FT @7 a9
s orwr v g9 AT A § o g qan
awTE 1 & wigar § e faw sarem o
qgr e KA F gy ¥EA ¥
W gad @1 ITARII w A F fow
¥ v9n ¥ area §, af|r g g W
TR A W ST ®) A= A,
I TR & AT F A AR wA N
weufl aredY sEAERR § 1 QoW gardy
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# 9% g § fF wa sy o ey
W w1 faeelt F § o wEed & gEl
TZEA F AZAT ATAT § AT IGHY 300 AT
o TqAT HHAT WoAT Ay & i
Ffeqr AT 1 T T Wo UHo WHET
Ft off agT A o g}, A
faedlt F AT g 1 I farda oF
E B AU WV et AR A
& @ I qeeTg § w9 F FFEd
T T

# faw w4y w@eg ¥ fdsw s
wTzaT g frow at ag &6 & dqme
W & fag & & WifF ag w10 Faw
HHIC & 9 9 AL & FFAT & | AT
oY INET ¥ 98 & fe &t A
qTATX &3 A 9 SUIET  {9AT A §
& a7 gEdr § o Ry aOR & ad
% faq & =gar § 5 ofiswaa
et & foq gER o= § et sqar
TET & 9 §TX FT 9T Y a1 9 |
Igq wRT ¥ SureT e g A '
& @%aT § ¥W W9 @ frar 6w
g fradl &1 fgar IR W @
qg WA AT &9 ) T & qWR 9
R} faqr omd arfF 2w AR @ A
Y Y Gerarc | & fog faRar &Y
sratfgg #T AR 1 gEL N WIS
uRTIfaq FT FTGET § 'SP I@T IF
aTfF A TW g3 FT 98 g 91 ¥
qEA) A orenTgl & I ¥ ffeer
&1, g dfem s wn A |
Shri Harish Chandra Mathur: Mr.
Chairman, Sir, I will confine my obser-
vations to one point and that is
regarding the constitution of this new
company, the Hindustan Salt Co,

(Private) Ltd., because we are directly
concerned with this matter.

Sir, I think the Central Government
has transgressed its proper limits in
constituting this company. The parties
which are definitely concerned with
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the constitution of this are the Rajas-
than Government. I would like to
know whether the consent of the
Rajasthan Government was obtained in
this matter before this company was
floated. I had a suspicion that the
Rajasthan Government was completely
ignored. Therefore, I tabled a ques-
tion here and asked the hon. Minister
about that. Even from the reply
which I got my suspicion was confirm-
ed because the Minister told me the
other day that the Rajasthan Chief

Minister had been invited to come:

here to discuss this matter.

I cannot understand the implica-
tion of such action. The company has
already been constituted; the directo-
rate has been appointed and all the
directors are already there. You are
inviting the Chief Minister of Rajas-
than to come here and discuss this
matter with you.

This definitely brings out a very
important matter regarding the
relationship between the State Gov-
ernments and the Central Government.
Already, because of certain trends in
the country, the States are being

weakened. But, particularly, in such:

matters, I feel that there is absolutely
no justification for the Central Govern-
ment to have ignored the Rajasthan
Government and to have constituted
this company without obtaining their
previous consent. I would like to
know whether, even after the company
was constituted, and when the Chief
Minister was here to discuss this
matter, any final agreement has been
reached. And, if so, I would certainly
like to know what the terms of that
agreement are.

In this connection, so far as I am
aware, the Rajasthan Government had
an agreement with the Central Gov-
ernment. Even when the financial
imtegration of the States was brought
adout—though it may be claimed on
behaif of the Ministries of Commerce
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and Finance that salt remains to be
a central subject and the Central Gov-
ernment has got a right to go ahead
in this matter in spite of the fact that
the salt works in the other States
were taken over, an exception was
made in the case of Rajasthan, and
they entered into an agreement with
the Government of Rajasthan regard-
ing: the salt works in the area of
Rajasthan. Now, I consider this to be
a definite violation of that agreement
to have started this company withouat
the previous consent of the Rajasthan
Government.

The Deputy Minister of Commerce
and Industry (Shri Satish Chandrs):
Which agreement?

Shri Harish Chandra Mathur: The
financial integration agreement—and
I think Sir V. T. had something to do
with' it. An agreement was reached
that the Central Government will
continue to pay to the Government of
Rajasthan a particular amount—I think
the total amount comes to about Rs. 20-
lakhs a year......

Dr. B, Gopala Reddi: For a limited
number of years.

Shri Harish Chandra Mathur: 1 do
not think for a limited number of
years. They have got to pay that
amount right up to the end of 1960
and the agreement will continue in
perpetuity until and unless the:
Rajasthan Government suc  motu
changed that agreement. It is not
open to the Central Government to
change that agreement at all. Let us
be very clear about it. In the first
instance, the agreement lasts up to
1960. But that agreement will con-
tinue as it is even thereafter until and
unless another fresh agreement is
reached.

Even regarding this fresh agree-
ment, it is not open to the Central
Government to reopen this matter and
ask the Rajasthan Government to come
to any other agreement. It is only
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open i the Rajasthan Government to
ask the Central Government to reopen
that thing and to come to some other
agreement. But, whatever it is, we
are in 1958; we are not even in 1960
and the agreement subsists.

Shri Satish Chandra: But, how has
there been a violation?

Shri Harish Chandra Mathur: My
hon. friend asks me how there has
been a violation. 1 wish he realises
what his position is. His position is
simply that of a lessee and nothing
more than that; and he is responsible
to make the payment to the Rajasthan
Government to the tune of Rs. 20
lakhs a year. Who is going to make
this payment now? Is it the com-
pany that is going to make the pay-
ment or is it the Central Governmeant?
When there is a certain obligation
which devolves upon the Central Gov-
ernment, they are legally and consti-
tutionally bound. But, apart from the
legal or the constitutional obligation,
it is a moral obligation for the Cen-
tral Government to have consulted the
Rajasthan Government, to have come
to an agreement with the Rajasthan
Government before they floated this
company and before they appointed
any directorate, It is why I submit
that there is a legal and a constitu-
tional violation and there is a moral
letting down of the Rajasthan Govern-
ment in this particular matter.

I would also like to know~ whati is
the position as it stands today regard-
ing the payment of Rs. 20 lakhs to
the Government of Rajasthan. May
I know if the hon. Minister is in a
position to give me an assurance that
this payment will continue to be made
from the Central Government and
whether they have come to an agree-
ment in this respect or not.

Apart from this, there is another
matter which is allied with this tran-
saction. Now that they have consti-
tuted the Hindustan Salt Co., Ltd.,
the whole jurisdiction over that parti-
cular area passes on to this company.
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The Rajasthan Government was pre-
viously thinking—and I know this
from my personal knowledge—of
starting certain manufacturing Con-
cerns and having an industrial enter-
prise which was to be based on the
salt bitters and to have a company for
heavy chemicals. I want to know now
whether this new arrangement will
stand in the way of the Government
of Rajasthan to have any such enter-
prise started either in the private
sector or by the State of Rajasthan.

If I could understand correctly the
passing remarks which were made by
the Minister of Industry the other day,
I think it is the Central Government
which is now thinking of floating
another company for the development
of heavy chemicals in that particular
area. This has an implication. Apart
from the revenue of Rs. 20 lakhs
which we were deriving from the
salt resources, we are being debarred

from having a big business enterprise
in that area.
15.41 hrs,

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

If the Central Government is going to
open a factory and start a new entur-
prise, I should like to know what
would be the position of the Rajasthan
Government and the Rajasthan State
in respect of that factory. May I slso
know whether any particular enquiry
was made before this company -was
floated, whether any preliminary in-
vestigation was made, whether the
Central Government has any definite
plan or projest for the development of
the salt resources here and whether
they can satisfy us in this particular
respect that this company is being
floated for the development of salt
resources there and for the develop-
ment of industrial enterprise in the
area which will be more to the benefit
of the Rajasthan Government and that
it will in no way cut down the
revenues which the Rajasthan Gov-
ernment has been deriving from this
area and also finally it was to be ex-
ploited by the Government of Rajas-
than? I should like to have this
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clarification and also would like to
know the terms and conditions of ihe
present agreement, if any has Yeen
reached. Why is it that it was taken
without the consultation and the
consent of the Bajasthan Government?
What is the position of the Rajasthan
State in respect of the revenue of
Rs. 20 lakhs which it derived from
this source? What would be the posi-
tion of the State Government in res-
pect ot the enterprise which was going
to be established in this connection?

Shri S. M, Banerjee (Kanpur):
Madam Chairman, I shall confine my
speech to Demand Nos. 8, 8, 108 and
117. Demand No. 8 provides Rs, 4,000
and this House is going to vote it as
is going to be a sort of compensation
to one of the officers in the M.E.S.
‘This particular case which was decided
by a High Court has raised a very
important issue. An officer in the
ME.S. wag reverted on account of
unsatisfactory work to a lower grade
in August 1953. He appealed against
this order on the ground that he was
not given adequate opportunity to
defend his case. The lower court did
not permit this appeal but when the
officer appealed to the High Court, the
High Court held that the reversion
was wrong because he was not given
an adequate opportunity under article
311(2) of the Constitution.

My submission is this. Here was
an officer who could possibly afford
to seek the protection of a particular
High Court and that is the reason
why he got justice. He was given a
sum of Rs. 2,000 and odd. In the year
1956, the dark period in the history of
the defence department, when any
trade union active worker was dis-
charged or reverted unless he told a
lie given by the then Minister of
Defence Organisation, nearly 3,000
workers were reverted from A grade
to C or even D grade. As a result
of thst mass reversion there were
some strikes in the various defence
installations. Till now, no decision
‘has been taken to review whether
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those reversions were justified. I am
sure that if some of these workers
who were reverted at that time went
to the High Court, they would have
alse got this compensation which this
MES officer got.

My submission is that under article
311(2), every opportunity should be
given to any class of employees, whe-
ther he is class 2 or 8 or 4, to defend
his case and he should be convinced
that his reversion was justiied. In
this particular case, this opportunity
was not given. I feel that a letter is-
sued by the Home Ministry in April
or May this year was as a result of
such decisions in our High Courts.
They have said that the cases of un-
justified reversions should be review-
ed. But in the concluding sentence
of that letter, they say that the past
cases should not be reviewed. I fail
to understand it if after the lapse of
so many years the Home Ministry who
really initiated and formulated those
orders came to the conclusion that
some reversions were unjustified and
that injustice should be rectified, why
was that particular sentence used that
past cases should not be brought up
for consideration? I would submit to
the hon. Deputy Minister here not to
take this personally. I have no desire
to attack the Defence Ministry as
such. I am only referring to these
cases because in these particular cases,
about 8,500 persons were involved and
they were not like the person who had
the opportunity or resources to go to
the High Court. No justice could be
done in those cases because the orders
were very firm that they wanted to
revert those people. Now a time has
come after the issue of the Home
Ministry's letter when the cases can
be reviewed and that particular
portion which says that the old cases
should not be reviewed must be done
away with becauge that gives a feel-
ing that whatever injustice has been
done in the past was to stay and only
in the future there will be no in-
justice,
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What will happen to those persons
who had been reverted? Their income
has been reduced, in some cases, from
Rs. 100 to Rs. 35 or Rs. 40. These
cases must be reviewed. This article
311(2) was referred to by me in con-
nection with the case of reversion in
the Defence department. But under
the Government of India, there is a
rule called rule (5) under which any-
body can be discharged without any
reason being assigned and this rule had
decided many cases. I have in my
possession a long list of those unfortu-
nate employees who had been dis-
charged under this rule. In those
cases, they have tried and are still
trying to seek the protection of the
court and they should have
been given an opportunity under
this article which guarantees the
Fundamental Rights of every citizen
but they were unfortunately denied.
So, the hon. Members should also
congider whether those cases where
the people have been discharged
without assigning any reason, also
deserve review and reconsideration.

My other point is about the pay-
ment to the contractor. My friend,
Ch. Ranbir Singh has said that there
should have been a compromise with
the contractor, This contract system
is actually on the verge of increase.
When the Supplementary Demands
came in this House previously, at that
time also I raised thig question of con-
tract system in the MES or in the
cantonments. Due to this contract
system, there was a lot of corruption
going on in these defence establish-
ments. At that time I remember our
er-Finance Minister, Shri T. T.
Krishnamachari, said that he would
welcome this provision and would pre-
fer the elimination of contract system
from the defence establishments.
If I remember correctly, these were
his words. For the information of
the House I would like to give the
value of work done by the department
and the value of work done by con-
tractors. In 1855-86 the value of work
done by the department through de-
partmental labour was Rs. 374738
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lakhs, and the value of work done
through contractors in the same year
was Rs. 1263'88 lakhs. In 1956-57,
when we agitated that the contract
system must be abolished, the value
of work done threugh departmental
labour was increased from Rs. $74-73
lakhs to Rs. 380:2 lakhs, and, because
we propagated against the contract
system, the value of work done
through contractors was raised from
Rs. 1263°58 lakhs to Rs. 1408 lakhs.
Is that the way to eliminate contract
system. It is not a question of
Rs. 4,000 or Rs. 6,000. Unless we try
to eliminate the contract system, the
corruption which is going on in the
Defence Department, with all the good
intentions of the hon. Minister and
the Ministry, cannot be eliminated.
Corruption cannot be eliminated when
there is the contract system where the
middleman comes in. Therefore, my
another submission is that the con-
tract system must be abolished.

My third point is about the loans
and advances by the Centre to the
State Governments. The House knows
about the food situation in U.P, the
State which I represent. It has been
brought to my notice—and I mention
it here subject to correction—that the
Chief Minister of U.P. requested a
member of the Planning Commission,
Shreeman Narayan, that two crores
should be given for minor irrigations
In the eastern regions of U.P. This
House knows that every year, every
month, even every day something is
being discussed in this House about
the eastern districts of U.P. We know
that for want of minor irrigation faci-
lities, for want of money with the
State Government, we are unable to
golve the problem of food in the 2as-
tern districts of UP. and also have
more industrial units to raise the pur-
chasing capacity of the people in those
districts.

There is famine condition today in
those districts. The Government may
or may not declare it, but the fact
remains that people have died of star-
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vation, that people have been cam-
pletely impoverished due to this situa-
tion of having to pay very high prices
without having the required purchas-
ing capacity. My submission, there-
fore, is that it should be considered
whether the sum of Rs. 2 crores as
asked for by the Chief Minister ghould
be given for carrying out minor irri-
gation schemes in the eastern districts
of U.P.

With regard to advances and loans,
I know that the salvation of the
eastern districts of U.P. entirely de-
pends on the success of the Rihand
project. We cannot do anything in
those districts unless we have the
Rihand project successfully complet-
ed. The success of the Rihand pro-
ject means the succesg of those dis-
tricts. Without the completion of this
project, no industrial units can be
started there.

My informatibn is that the plan sub-
mitted by U.P. was reduced by Rs. 11
crores without the least consideration.
In this House it was told that the
Finance Minister and the Chief
Minister of U.P. were consulted about
this reduction. But when I got a
question raised in the U.P. Assembly,
the Chief Minister or the Finance
Minister of that State made a cate-
gorical reply that they were never
consulted. I do not know who is
correct, whether the UP. Government
or the Central Government is correct.

Therefore, something should be
done to complete this project if we
really want to solve the food problem
in the eastern districts of UP, if we
really want to improve the condition
and the purchasing capacity of the
people there. The advances and loans
asked for by U.P. should be given.

With these words, I would request
the hon. Deputy Minister for Defence
and the hon. Finance Minister to con-
sider these points and throw some
light while replying to this debate.
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Mr. Chairman: The hon. Deputy
Minister.

The Deputy Minister of Defenoce
(Shri Raghuramaiah): Madam Chairs
man, Shri Banerjee has referred to
Demand No, 9, which relates to cer-
tain claims......

Shri M. C. Jain (Kaithal): I also
want to speak on Demand No. 8, and
it would be better if the hon. Deputy
Minister replies afterwards.

Shri Raghuramaiah: I have no ob-
jection.

Mr. Chairman: All right. Shri
M. C. Jain.

Shri Achar (Mangalore): I too
wanted to speak on that.

Shri Satish Chandra: If my collea-
gue is not going to speak now, 1
would like to intervene because some
hon. Members have raised points
about salt etc.

Mr, Chairman: It is better that the
hon. Ministers and Deputy Ministers
speak after they have heard the
various Members. Therefore, it it is
not inconvenient to the hon. Deputy
Minister, I would first call the hon.
Members who want to participate in
the debate, and after that the hon.
Minister can reply. I will certainly
give him a chance.

q}t{oioi’?:mm
¥ wgqd fomwr  fearz do @,
we, 84 WYX foc I, wr fr 2w
;N FaAf W & yafeas &, wugy
g | FAf [ ;| @ N e
¥7 o WX fewrawm & 97 #7 opIE
wa e ¢ g9 far $T o W@
ey ENX AT &9l ¥ | dfew R
ae Wit firfavs s (Princlple
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involved) ¥ weaf ¥ afex
far 3 fF g =W M &
fafrfrs &1 functioning fwa
afise & fremer & afv ux fewqree
o ¢y Hrefifed | wqE ¥ agar
3 T agowg [ A Araew faar
w3 & e wwae A fad fea
qar 4 Igd faas o a0% uTE 9
¥ §Y 7Y 9wy wgEw § wifag S
fen fedg & wgwdy § o8 oY 1%
a fm 1 few ag e fem F
mr | mfeew g€ € 7w Q0
fir ol oc W wyaq § @ g
Y gt fafasr ¢ § s=r a3
agt ¥ Y ¥ e A Fae A Ay
gt v § aar Wi fRe 9% wwraen
famr + A Rar f& wft gw & @
FAd ay & § Fgr qg A W
qEEIRT AT E | I FTIg AW AT
fir ag 78 a<g § aUasgEafas Oy
wEEw! & faATs wETed &7 gL
qTET § an @, g oo qF
a5aT &, 7 o fenmw & wewd &
afew gat wgaaAl 7 ofr, foer % ngat
# 43 ga weay, ¥R, fedr ey,
ARTARTA AT I H AL 9T GFY |
# aY fas ag Fga1 W § 5 dwaw,
aifeaae o @ Fr oA & fF @
M F SO FEAI 1 W O
s E AEoTg fo o A ¥ 9w
fasyar sirr | § 7EY srAaT fF minis-
ters OF FEA AT N E a1 T AAF
geac § I decide #7 W
g us ofr i ¥ g w1 e
gl foyvew ¥ N R, gafad gaw
fox 3 ¥ amg & S¥W

9 & @iz wrgg fewre Ao oy
qr | ¥ feaw & =W ay fod
2,000 o ¢, HfHT THW F T WF
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w3 afaq fr wr i & A AT AR
far & 4 w0 wieedt § & o9
foq o/ 99 & art ¥ SgrQr 9@ g,
FgT TF MRz S @y f | famw
AT F FTH F@T o, I¥ L A
#997 supply F 1 gFq< fm,
o g SR § 9,000 Fo F FHMA
#Y | @gr 9% qF TR § €9 (¥
28¥g,  fe¥e, &Y W fENR
# #q€ N qFAW I FE KW AGY
gr 1 & 7@ war fv w&@) g A
#qg goTE H7 ®7 qrar fear 9w fw
I B FE A w GG,
Iq T FJHEH 9 HE HIH AE GT |
TJER 7 7€ Y federd ar ¥ A,
§fFr o9 s%at & foqm@ Tma™r
qr 37 7 F9¢ &Y fefaad 7@ v 1
o ag g fF 3§ U8 K A R
T Y fram & g3 fow
I¥ Qg,000 To FT AT FAT | TF
TTE AT FE FY g fefoady e fremm
FTA T {8,000 T FT AT W gAY
JTE AATIG fad 9,000 o | 1,000
To o g1 wTAT § 1 qar Ag f
ST AT 7 ¥ A a5 oag ofr
fow A&t waT, TS w=q ALY ) /v
ag e ¥ 97 drar §, srefEge &
qTE HTaT § W I8 IR TN FY aGATH
FAN § 1 W & Ag THW qgd
i g, e xw § Tafage feaan
@ e (Involved) ¥ &
FIHIT TTAT HF a9 Flt F, oF |
¢ FAT o T T o1 | 7 AT
9 K AT AT T T ava oy {6
Mg gt amar o g N
¥e¥o To FY fourdy g€ &, gA WTAA
IG X JATT 1 9T 5Ax fog A
are fader af 2 0 foa 9
& § 3% faun, fra @ ow ¥ wwEAa
& o< 9% g (accept) fFar
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[Iﬂ'ﬂ'o‘oaw]
g € ok fadgry AT & 7 ww
ffefrzar fafredt ¥ felt wwoc
®Y gar £ € fw 37 F gwed v (Ex-
chequer) *1 ¥, @ 2w & Q9
Wit w1 sy dur dar Wk
xg GO & wAA W I 6
I A g oA o A @ oA ¥
amar &, 57 & foq fedly wwa A

gt g€ ?

16 hrs.

T ¥ arx AT werey fewres @ @
do w1 fo@ T NGARE F ¥o,00,00
T My A AR FT OF FHA B
FgwaT faar a7 | {7 R e
Y g1 @Y wow gl e fead aedt
A TAAT €9 BT &, AY FE 4T
qTT ¥ 1 go WY wgmr Ay S
qg &Y 2 fear mar 2o o adY are F forx
A9GT 1 49 A IYIF A AT F
fog oz gfega 7 7 foredrardr & 91
oy o ¥o0,000 ®o WHTA F AN
a3 foar smar & 1 ¥g w9 AW A
JaTT | gETG T MREY | @
fe &% am @, Y Iz B wwar
a8 AT A GAIT FT WA g7 Tow
T AT 9ET m@r 1 A g
QAT & I8T AW A oI, A
AAANE FT ATT ISAT 97 | §Q A
w1 GATY TFAHT FY W g0 oo
q197 37 s w1 a1t & @ F9) Taar
g fear | fagg wt W@ #T S
9¥T ¥o,000 To IA & JT FY fwrdy
g¥ Y000 To WR IW T FRE
g€ 3,000 Fo | -FT WY THAY &
fie ag wquT 49 & war ¥ ) BN
a1 238 ¥ T T9gT g A qfEer
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v R AR AT AW &
w9 wQ@ 1 FoETT w Y ara Wy
QT wifgd | goamad %Y were et
R & AT W wqar A & A o
¥ 1w A AT AT A wreR T
w7 & o wY faed W waey W
TLATHT QZWEHT q¥r | gy 9@ @
e fis vad arg wr o § 4 WY
geaTad 4@ IFA 3 gWX dTE %r
AT wT faqr g & I | ol
faqd F g N el § qw @ E
I FAEH R AT IT® Y T W
w9 a1 IR wrfae ¥ ek we
faar 1 AT ArfaEiETd 000 ¥
#Y fory 2 &Y, wETaa F o et &
TR IR G F AT R F A
g w qaq § T fre aw g
T qET g & 1 owft &% A%
qaarfax 9 fex a% fawr 9@ agw
BT Y, AA I 9 A FT G0 ALY
faar Afer gak i & fafaey
qART ART A A FOET IZ /T T
AT | IFIA & F & w1 fr wmqr &y
w=ar gt 5 e feaa-adf ww &
T AR A A s g A §
STRT g9 F AT AT I gAIR AW
# 33w &t A a7  Iw a6
AT ag g oA ad geEr ag
T gt 1+ & qgAT g g fE
nifaT § F 17 W F7 & wwEE
g f® wrow g wfRn aTwaTe
T &Y @ &, T AT F W AE vy
#1 o WX I g W G FF &Y
w7 F1E Friew w7 0E 7 F qgAT Aqrgar
g % 5t v 9w & fog Rewgre &
sk fegi"  f¥  guarantee
3T fqd FT 2qqT W= 4G Frar Wi
3% g% fag wEeaY e geare
FEETHT 93T, WIIR IARY sy &9
H AT W WO A [AET T4
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ahn ff I €W AQE TREART T
WY 1w TWY | R ArAT Wz g
I fayd 7 iR 5 33 e i
TR T R R § g
qfe &t fegt £ s I w8
af, ugH IT ¥ W FR AN
aHEaT B W fag wwowar &
AT g9 Y aaeaTg § & ag v
Y gra v T fa

ey feniE A7 fos § M fi
fede ®fvew w9ed & warfoasw ¢
T T IR ¥, 000 GG FY a |
TR ¥E § Y gEH AR FHAREF
W &fad qF @ B 3@
T | BRI A qFCQ FAT T FH
qu & fvqr gofag sowr  #wIse
#ferer w< faar @1 WY aTE @9qv g
FH @ A F7 F foor w7
T | we a7 fenw qgHy T ama
ot g7AT 7 feww qgFn & Nfaafer
feqrEde § J1 FTOF 9930 § TGHT
fa® four | q¥ fagy 37 av & =t
aqat yw1 ¥IW A g T A FgEW
argar g, & €T fo w0 FHo A
gz dto ¥sqo Fo H  FTowA TR
t W3 ¥ ifmafa feméde &
g@g dto Te #Ho T ST
¢ o I & gaifaafor feodqs &
TeEY § fema & gAfaafor femide
§ o sqreT * ) oag i I @
&1 v Af% 7w T F 39 3ka F
T 9T & 70 v A fam w7
T 7 WA #1993 F79 £ foar
I Ik A FHG ITGA KT
Tifgg oY &t € | AfeT F T Iraar
fo = g, O T 3FATE WY
ot war w1 oY oY fv g qEEN ®
foar amat & qar aff 3w gEiET @
wal ¥ &7 q3d a1 fv g sq@r oW
TaHge A 3% ¥ e fear, Iaan

28 SEPTEMBER 1958 Supplementery Grants—8156.
1958-59

woqT ey fioar Qi w7 SRR T SFH
fad ¥y T ot grfeg 3 Swe AW
w gy w2 faar Wi g A
R T W, WX GO & faets
W Y T FTUATE R fXwT | WA A
femiz 1 qgaT ag gwr |

femie &1 g@q qF g FW &
qarfaw & famd fv doaer fode
q¥edY, wETFAIAT | HILH A
FATH ¥1 3% UF &4 & Frq favar m4qw
SR AYAT FTH F@T § M G ¥y
%, 3¥% §IG FTHIGC 9 g amar @ o
Ig% felae 17 g I9 GH $T 98
fws #@ & fqg faer mr foed
ford 3w $FTC & f2a1 | W 9T 48
Y I9 SHATL H TF (O PEe &
3T ¥ A w3 o 7 fager w
I GW A AAT g {FAT 1 ogF ATHS
F Y FT g o7 gfm F o T AR
IFT g A F faen® e fxar
9T g &, © TATX TWI §F I0g &
T q37 | fedn femddz &1 gad
areqd & o AfF = qaEar ag
o OE @ § afed 7 9y A
f& aar @1 s 9 § T W
& & agw #< fagr 1 F wwwar g
& g IR age #X for gmr A
gee ooz fems A F F 7 W
oy gw 2@y § v faw ag ofew
TFIIFT FT &7 AT fpar 9 @r
2, fog axg w17 w d= B @
& AR ST & @ g% g7 ar g
Ao g ag qfwar @ A @
f& gw 9% TWET FE auedIEEw
AT X gH | WIS 9T 7 39 A
T QA WW wgr AT 6T}y wwmr
FET I G & T IR T I
FE ®9G HT g7 fear w1 @ o o

ANGH & a7 § ¥Y w30
TEA 1 F] (exe-4 F T T
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[Sﬁ’%!oﬁ;o if-'-f]

F AEA F UF e vl Wi
& | 99 q7 AAraE FT AR TAAAT
o ffear ¥ w3 F 91 1 mEARz
A Y Wl # qet o7 dfew w3
% fad wlTER # @ awAfay
oy AR AT 9% ST AT 7 o,
3o I @A IR &t WX IR
oifegs OF FO% @I WET | ag
e aafaw fawre ot @ @gw
At & wt X 7 1 gy fal
& X I g f® v ww Fw-
Her araxfeat v A o
g foawr Y @ w1 Aw & W
Qdze 4 7g @4 g9 Wk g R
W1 w [ghw 7 7@t o
swqifes SRS qqg o
% ¥ qF dW 9T IF qHIH TATH #
for foa fs #wa aga effaee
el

e &t wnafer qared
¥ ATH IAHT ALY @ deg & =g |
T A4 9 gw1 FF F wrd we
AT @ QAT T BT gF T8
Wi WEAE I smaiied HETede
# qde, IO AR A I FI9-
CEGITH AR FLE G| wE
wifaetex F g A FTHI JEHAT T
IRR o wA §r w fafew w9
F TEN @ aF a2y §
[y wgar az § f5 sae = awmn
oY ag ¢ 5 A el e & s
waaE S faws T FT WK IRy
| TAT TYA@ A FI AFA W T7
Hafew 7 g @ 97 1% 0% WHAT §
= fr gt Sfed o< faar smr =fgg
#IT gEET & AR F FIT GreAw
Ay af § wifx @ W ¥ adw
it w1 e fem s W) T
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aw fae o e fofew W2 W
TENT wTHETR WY AT §R W
@ ald & adat € dar @it

ag gr wifed ary vy v d 6B
R g\ w@zw owr W1 oaw fl
¥ sea ¥ fawiy 3 ®Aw
W W) Wl IR wRw A At &
st g0 7o awdfT } wyr 1 F Afw
Jorme ¥ T § xafed 9w swy & and
H T O AT ATEATE ) W WA
fe 3w & wAw Wt § ew A e
TEEE W W @ § T g N
qATY IF AT A ATG THHT FEW
®Y QU KW T FTHT 7T T Q@R
WX § wawar g f&ogew F oW
O @y faww Q@ v fF
qAT® T FAAE FA a7 T
aga femdlt & 1 ¥feT Ay SEd
ARl § ) frad ¥
f& ©F I3 ¥F1EE FZF 9T AT FT H/EAT
T arex At &7 AT § W) W
qu famamw ¢ fF X AER @ W
QA W g AreX AT F gt 9%
Qw4 & Lqw T X A fHe
1 fram sg wfus GRER w1&
famr gFar § | 49T AGR 9 ¥
for fo o ¥ &% Fiwdr § o
for @R T T3 w9 far @ g0
¥ ag AGY Fgar B 997 dAOR R
Y & A8 fear A foaay &5 g
FER A T agi W AT Sifn
F OF4 & fag afeq o 7 fa=r
¥ w foewr B wefiom & fr dame
AR A A gh | wefed Ao
gea ¢ o frdae § fr ag e 2
Fwr  qad g@ER A femigw
o AT 9T @i TR AR 1 AT
ol it T yafEa 7 Y AfET Wy TR
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wx fewigw du & o aFR B
wfew ww A Aqd & wx afs
R gt #f9 T g ad
W 98 wW¥ ax O 5y T s
% wifs g guy wT @w § ™|
2

Mr. Chairman: I find that six hon.
Members want to speak. I am afraid
some Members have to be left out for
want of time.

fhri L. Achaw Bingh (Immer Mani-
pur): No one from my group has
spoken,

Mr, Chairman: I do not think it will
be possible for all parties to be ac-
commodated. But I will try and ac-
comodate as many as possible.

Shri L. Achaw Singh: I would con-
fine myself to Demands No. 117, 128
and 180. I have given cut motions
Nos. 8, 9, 10, 11, 12, 18 14, 18, 16, 17,
18, 25, 26, 27, 40 and 41,

Mr. Chairman: I have to announce
that some of the cut motions given
by the hon. Member are out of order.
In Demand No. 128, cut motions Nos.
41, 8, 9, 10, 11, 12, 13, 15, 16, 17 and 18
are out of order. In demamd No. 138,
cut motion No. 127 is out of order.
That means cut motions Nos. %0, 14, 25
and 26 are in order.

Failure to set up more than one Refi-
nery in Assam

Shri L. Achaw B8ingh: 1 beg to
move:

That the demand for a supplemen-
tary grant of a sum not exceeding
Rs 4,90,00,000 in respect of Capital
©Outlay of the Ministry of Steel, Mines
and Fuel be reduced to Re. 1.

Failure to ensure greater percentage
of profit for the Government in
the Oil India Private Ltd.,
and Indian Refineries Private Ltd.

Shri L. Achaw Singh: I beg to
move:

That the demand for a supplemen-
203 A LSD-8.
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tary grant of a sum not exceeding
Rs. 4,80,00,000 in respect of Capital
Outlay of the Ministry of Steel, Mines
and Fuel be reduced to Re. 1.

Absence of data and other details in
road construction and need for
further details in the making
of inter-district roads in Naga
Hills.

Shri L. Achaw Bingh: I beg to
move:

That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 52,08,000 in respect of Capital
Outlay on Roads (page 16) be re-
duced by Rs. 100.

Need for strengthening the Dimapur-
Kohima Road

Shri L. Achaw Singh: I beg to
move:

That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 52,08,000 in respect of Capital
Outlay of roads be reduced by
Rs. 109.

At the beginning, I would like to
deal with Demand No. 117. This is a
demand for Bs. 2 crores to repay out-
standing advances from the Contin-
gency Fund taken last year. Last
year, in 1957-58, a sum of Rs. 253-08
crares were provided as loans and
advances to the States. This sum of
Rs. 2 crores is in excess of Rs. 41-5
crores. .Actually Rs. 5 crores more
were sanctioned this year in Febru-
ary, 1958. Rs. 3 crores were met from
savings and Rs. 2 crores are now
demanded. I submit that this is very
improper and this is not the regular
way. The sums had been spent in the
year 1957-58 and do not know how
and for which these sums had been
spent.

We find that the internal resources
of our country are in a crucial period
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and the States have not been able to
manage themselves. So, the Govern-~
ment of India has provided these
loans. We would like to request the
Government of India to bring pres-
sure on the States to raise the reve-

nue out of their own sources as much.

as possible.

Coming to Demand No. 128 about
this oil refinery business, I would
like to submit that the decision of the
Government of India to establish two
refineries—one in Assam and another
in Bihar—is wunjustified. You know
that there has been a wild agitation
over that issue all over Assam,
First of all, the Government of India
announced that there would be only
one refinery and there was a lot of
discontent all over Assam. Then the
Government of India have come to
the decision that there would be two
refineries, after that agitation, Still
the people of Assam are not satisfled,
because they feel that their cause has
been neglected, and the Government
of India have been indifferent to the
rapid industrialisation of that part of
the country. The Government of
Assam, therefore, referred this matter
to some American consultants and
they have recommended that a uni-
fied refinery should be started in
Assam near the ofl flelds. To trans-
port crude oil, pipelines should be
constructed. The Government of India
should accept this recommendation of
the American consultants and the
economic aspirations of the people of
Asgsam should be fulfilled.

1 feel that there has been a lot of
delay in the Government of India
coming to an agreement with the
Assam Oil Company. In spite of what
the hon. Minister has said today, I
feel that it took so much time for
the Government of India to come to
an agreement with the Assam Oil
Company in this matter. It took four
years to come to an agreement and
Rs. 40 croreg to Rs. 50 crores were
spent every yesr in the form of
foreign exchange. A royalty of Rs. &
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crores every year has also. been paid
by the Government of Assam. If the
oil refineries were started earlier, it
the agreements were reached earlier,
the Government of Assam would have
saved at least Rs. 8 crores every year
and that amount could have been
devoted to the development of the
State,

I would like to. say one or two
words about the selfsufficiency im oil
products, so far as India is concerned.
In India our demand is about 3 gallons
a year per head. For industrial coun~
tries, the demand is about 500 gallons
per head per annum and for the whole
world it is about 70 gallons per head
Experts say that our demmand is in-
creasing by 10 to 12 per cent every
year and within the course of ten
yvears, our demand would be the
double the present demand. That is
why I submit that the Government ot
India have not been very serious
about the attainment of self-sufficiency
in oil products. It is said that Assam
oil would be able to meet 568 per cent
of the requirements of the whaole’
country and about 10 to 12 per cent
of the gas requirements. So, if the
Government of India is serious, they
should try their utmost to exploit the
Assam oil resources.

So far as the establishment of the
oil refineries is concerned, I would
submit that the Government of India
should establish only one refinery in
Assam, according to the recommenda-
tion of the American consultants.
Now, that unusually in three areas we
have found oil resources, one in
Cambay, the Government of India
should make a full assessment of the
overall situation of our oil resources
throughout the country and then take
a decision of establishing another oil
refinery somewhere in the western
area or in the Central India. Because,
the establishment of both the refineries
in the eastern part of India would be
rather uneconomic. There is still time
to decide that only one refinery would
be set up in Assam.
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Regarding the terms of the agree-
ment that the Government of India
has entered into with the Assam Oil
Compeny, I find that we have got
only one-third of the shares and,
consequently, one-third of the profits.
I think that this is quite inadequate.
In the Middle Eastern -countries,
without any investment they have 50
per cent of the share in all those
companies started by foreigners. In
order to attain sell-sufficiency in oil,
we should nationalise the Assam Oil
Company and all those oil refineries
and form a National Oil Corporation
for the production, distribution as well
as storage of our oil.

Then, aviation spirit and kerosene
oil are much in demand and our vil
refineries have not produced those
products to meet our reqguirements.
We should produce them and the Gov-
ernment of India should take im-
mediate steps to stop the import of
those products.

Regarding lubricating oil, only the
oil companies have got the necessary
equipments. In the agreement which
the Government of India has entered
with the three oil refineries there is
no provision about the production of
lubricating oil. Government should
take immediate steps so that we may
have these lubricating oils and other
bi-products and we may utilize all
those resources.

Coming to the last Demand, Demand
No. 130, I find that the Government
has provided Rs. 52,00,000 for ‘he
construction of roads in the Naga
Hills Tuensang area. I would say that
the Government of India has not been
so much serious about the develop-
ment of roads in that part of the coun-
try. It is only when an emergency
comes that they take up the construc-
tion of roads. Here I take this op-
portunity to congratulate the Indian
army for the construction ef so many
roads, especially new roads, in that
area. The difficulty is that we do not
get technical men, qualified men, 2n-
gineers and supervisors for that work.
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I want to tell the Government of India
that they should, as far as possible,
take local men for the making of
these roads.

Now no data or information is avail.
able about the bridges to be con~
structed. They should be collected
first. It is a mountainous and hilly
area and so the construction work
there will take much of our time and
energy. Lastly, I want to refer to the
lifeline of the Naga hills, the road
connecting those areas. I request the
Transport Ministry and the Govern-
ment of India to strengthen that road
so that it may be convenient for pas-
sengers and the inhabitants.

Need for ertending the scope of the
Hindustan Salt Company (P) Ltd.
to salt works of Sumadi,
Surale and Huma in Orissa

Shri B, C. Mulick (Kendrapara—
Reserved—Sch. Castes): I beg to
move:

That the Demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 4,000 in respect of salt be
reduced by Rs, 100.

Failure to prepare a Master Plan for
the development of roads in
Naga Hills.

Shri B. C. Mullick: I beg to move:

That the Demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 52,08,000 in respect of capi-
tal outlay on roads be reduced by
Rs. 100.

I wish to speak on Demand Nos. 3
and 130. First I will confine my re-
marks to Demand No. 3 about salt
Under that Demand there is an
amount of Rs. 4,000 to meet the ex-
penditure incurred on the registration
of Hindustan Salt Company (Private)
Limited. It has been said in the foot-
note that it is a new service opened
as recommended by the Estimates
Committee in 1954-55. It is a good
suggestion and I welcome it. The
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purpose of this Company is to produce
more salt. In this connection, I would
like to say that this company should
not be confined only to the three fac-
torjes in Rajasthan and Bombay. The
scope of the company should be ex-
tended to the salt producing areas in
other States.

Here I wish to state that the manage-
ment of the Sumadi, Surala and Huma
salt works in the district of Ganjam
in Orissa should come under the con-
trol of the Hindustan Salt Company.
1 will give my arguments in the
course of my speech.

It is well known that salt is an im-
portant commodity. It is essentially
required for human food for fertilizers
in agriculture and also for develop-
ment of industries. The demand for
salt is increasing today due to the in-
crease of population and industrial re-
quirements. But it is said that we
have not sufficient salt to meet our
requirements. I have heard the speech
of the hon. Shri Guha where he said
that according to the report of the
Estimates Committee something has
been done in Orissa to produce more
salt. But I am sorry to say that noth-
ing has been done so far to produce
more salt in Orissa. Further. I am
very sorry to say that in Orissa the
yield is very poor. Three or four days
back the Deputy Minister, Shri Satish
Chandra, stated in this House in reply
to some question that the yield of salt
in Orissa is about 10 lakh to 11 lakh
maunds against the total requirement
of about 26 lakh maunds. I was sur-
prised to hear this and it is really a
very sad news.

Orissa was producing the finest
quality of salt in India and up to the
beginning of the 18th century she was
exporting nearly about 9 lakh maunds
of salt per annum to Bengal and
other adjoining States. It is the sad-
dest fate of Orissa that due to the
imposition of excise duties on salt
during the British regime the produc-
tion of salt went down. Because of

ammmxmmummgm.- 3166

this many people lost their hereditary
occupation. Since then no successive
efforts have been made to improve the
production of salt in Qrissa.

The deposits of sodium chloride,
common salt, are abundantly found in
the soil and sea water of Orissa.
There are large number of salt fac-
tories in Orissa. Even then there is
no good production. There are seve-
ral reasons for this poor yield: (1)
the management is quite unsatisfac-
tory; (2) lack of technical personnel
to give scientific guidance to the
workers; (3) weak financial position;
(4) payment of wages to the workers
is very low; and (5) inefficiency of
the present salt administration.

1 would like to state here that the
headquarters of Orissa, which is in
charge of an Assistant Salt Controller,
are located at Calcutta. Due to this,
the Assistant Controller cannot see the
work in Orissa and the expenditure
incurred is also more.

The Estimates Committee also have
given their view that the headquarters
should be located at the major pro-
ducing area. It should not be located
in a far away city. It should be locat-
ed in Orissa. I do not know why it
has not been done.

Another more strange thing is that
there is no technical staff in any of
the salt factories of Orissa. In this
connection, I would like to read what

the Salt Experts Committee, 1950
have to say in the matter. It says
on page 282:

“There is no technical staff at
any of the two factories in Orissa
to guide the manufacturing opera-
tion.”

If that is the case, how can you ex-
pect good yield?

Orissa can be made self-sufficient,
but it would take a little effort. In
this connection, the expert committee
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m salt, which was set up in 1950, had
‘iven their strong opinion. On page
181, item 6'4, they have said:

“It will be seen that the Gan-
jam District alone can meet the
entire requirement of Orissa and
has furthermore a potential
capacity to export about 45 lakh
maunds of salt.”

Moreover, it is pointed out that as
the Ganjam factories are nearer to
Sindri than the Naupada factory, they
can meet the demand for salt of the
yroposed soda ash plant at Sindri
more economically than either the
Madras, Sambhar or Kathiawar fac-
tories. So, I do not understand why
Orissa is not taken up first.

The Estimates Committee in 1954-55
felt that the replacement of the pre-
sent management of salt works by
public limited companies will yield
more. The Committee has also said
that the production of private manag-
ed companies is 78 per cent of the
entire production of the country
whereas the public sector produces
only 25 per cent. If such is the case,
I sincerely request the Government
to take effective steps and bring the
management of salt works at Sumadi,
Surla and Huma in Orissa under the
scope of the Hindustan Salt Co.

Shri Raghuramaiah: Madam Chair-
man, the first Demand, as far as I am
concerned and to which Shri Banerjee
and also Shri Jain later on referred,
is Demand No. 9, which relates to a
case of reversion. As I was listening
to Shri Baneriee, it appeared to me
that he was trying to draw an argu-
ment from this that in every case of
reversion Government have been
going on very wrongly and unconsti-
tutionally and just because in this case
the applicant could go to a court, he
got relief and that it would not be so
in thousands of other cases. 1 am
afraid Shri Banerjee has not cared to
look into the facts of this case.

This is a very peculiar case and I
am sure if these facts were known, he
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would not have made those remarks.
What has happened is that one Shri
Kolkar was appointed first as a Super-
intendent and later on was promoted
to the post of assistant engineer. The
promotion was, however, done through
the UPSC. It was, therefore, a mat-
ter for argument whether his appoint-
ment was to the post of an assistant
engineer or his appointment to the
post of an assistant engineer was by
way of promotion. The department
took the view that it were a case of
promotion from the post of a Super-
intendent to the post of an assistant
engineer. If it was just a case of or-
dinary promotion without the inter-
vention of the UPSC, I am sure it
cannot be denied that Government
have a right, if he is officiating in a
temporary post in a higher job, to re-
vert without resorting to article 311(2)
of the Constitution. But in this case
the complication arose because the
appointment to the superior post was
through the intervention of the UPSC.
Therefore, the appellate court held
that this was not a case of promotion
and that this was a case of direct
appointment to the higher post.

One can see that this is an arguable
matter. As a matter of fact, in the
first instance, Shri Kolkar moved a
writ petition in the Bombay High
Court against the reversion, but the
appeal was dismissed. Later on he
filed a suit and then there the court
held it in favour of the Government.
It was on appeal that the appellate
court took a different view. It shows
that in a matter like this it is a ques-
tion of judicial opinion and courts
holding different views. Of course, we
have accepted the opinion of the high-
est authority in this matter.

I want to make it very clear that
this is not one of the ordinary cases
of reversion where Government do
have the right to revert without re-
sort to article 811(2). This is a spe-
cial case and it would be wrong, if I
may submit, to draw an inference that
in every case of reversion we are
bound by article 311(2). As a matter
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{ fact the other observation or in-
:rence drawn by my hon. friend,
shri Banerjee, is most unfounded. I
iave myself known cases where we
\ave ourselves suo motu interfered in
ases where constitutional provistons
re violated and rules of procedure of
ervice have not been complied with.
" is one of those odd cases and I
rould submit that it would be wrong
draw any general inference of the
\ature suggested by Shri Banerjee.

The other Demand is Demand No.
08, which relates to a certain
imount which we were called upon to
’ay to a contractor by virtue of an
rbitrator’s award. I would not take
nuch time. Shri Banerjee has sug-
‘ested that we should not do these
hings through contract system but
we should do it departmentally. I
‘rould venture to say that it is for the
Jovernment in each case to consider
whether it is economical to have it
ione through a Government depart-
ment or through a contractor. In cases
»f this type we have found by experi-
snee that it is much cheaper and much
more economical to have it done
through contract system than depart-
mentally. Once we begin to do things
Jepartmentally, various factors crop
up, for instance, the privileges and
amenities which we are giving to
other employees of the Government
will have to be given here also. There
are various other factors which have
to be looked into.

In this case also, there is another
feature to which I would like to draw
the attention of the House. This par-
ticular contractor, Shri Kushal Singh,
was given a contract for construction
2 certain roads and culverts. He did
not complete the work by the due date
and then we cancelled the contract.
sater on certain demands were made.
One of the items—major item in this
:ase 1 should say—is an amount of
Ra. 8,427 being compensation for
delay. The arbitrator reduced it to
Rg. 710. It is just one's estimates as
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against another’'s estimates and if the
arbitrator chose to reduce it to Rs. 710,
we have to accept the arbitrator’s
award. We have done it. There is
nothing like under-estimating here. It
is just an opinion and we have sub-
mitted to the opinion of the arbitrator.

1 would, therefore, submit that in
neither of these cases, it is permissible
to draw any general inference of any
lack of proper care. The House may
please vote the Demands.

Mr. Chairman: All the cut motions
are before the House.

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): A few observa-
tions have been made in regard to
road development and construction
programme in the new Naga Hills
unit. As we know, it is a unit which
has come only lately into being and
the former two divisions in Assam
and another division in NEFA, the
Tuensang Division, have been com-
bined to comprise it.

The Second Plan provision for
roads was very insufficient and we
found that it was exhausted quite
soon. Last year we spent as much as
Rs. 60 lakhs over the roads and this
year we find that we would be able
to spend as much as Rs. 64'08 lakhs.
Therefore, we had to come forward
with this demand.

The main point made was in regard
to the lack of engineers and that we
should go a little more quickly with
the Kohima-Dimapur Road. As we
all know, this iz on our National High-
way No. 39 and is an important link
so far as it i3 the only road between
Assam and Manipur. I can aonly say
that during this last one year for the
improvement of certain sections of
the road, we have already sanctioned
estimates aggregating to Rs. 25-36
lakhs. I need hardly go into details
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thereof, but it may be remembered
that it is a very difficult area insofar
as every now and then ‘we have got
to face landslides on account of heavy
rains as also that this is an area, which
Sas been unfortunate in the sense that
some anti-social activities have result-
«ed in the burning of some bridges and
also the destruction of some parts of
the road. So all these damages have
got to be repaired and the effects of
landslides have got to be removed.
‘Therefore, I plead that this particular
Demand may be accepted.

In regard to the lack of engineers
and overseers, I can assure the House
that we shall look into 'the matter and
in case there is maotually some shortage
of overseers and engineers, that shall
be looked after and proper comple-
ment of staff provided.

Shri Panigrahi (Puri): With regard
to loans and advances to States,
though I am not opposed to the De-
mand, I would like to refer to the
principles involved in making loans
and advances to States. In one of
the answers to my questions, I was
‘told that the total loans advanced to
the States till the end of 19568 were of
the order of Rs. 900 crores, and I
think after 1956 the amount of loans
and advances made to States goes up
to gome ‘thousand crores of rupees. 1
was also told that very small amounts
of these loans have been repaid by
the States to the Central ‘Government.
Many of the States, for instance,
‘Orissa, West Bengal, Andhra and
Punjab, have time and again come
forward with suggestions to the Cen-
tral Government that the principles of
advancing loans and advances to State
‘Governments must be finalised. There
are loans, matching grants and grants
in aid, different types of advances
being made to States. For instance,
the Chief Minigter of Orissa has
statéd that by now Rs. 150 crores have
been advanced by way of loans to the
State Government. In one of his
answers, the Chiet Minister has said—
“Supposing the State Government does
not Tepay any of these loans, can the
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Central Government put the State
Government to auction'? Some sort of
an idea is growing in the minds of
the State Governments that there is
every possibility of their not going to
pay back the loans. On the one
hand, the Government of India are
advancing loans. On the other, the

‘Government of India themselves are

taking loans from foreign countries.
It has been said that under the Second
Plan, the debt owed by India in res-
‘pect of capital goods only amounts to
Rs. 887 crores as on 1st April, 1858. I
think this amount also may go on in-
screasing.

As 1 said, on the one hand, the Cen-
‘tral Government incurs loans from
foreign countries; on the other, they
also advance loans to the States. It
is very good. But what happens is
that it looks as if beginning from the
‘Centre the entire Governments are
run on loans. A point will come when
we will have to ask the State Gov-
ernments to repay the loans, when
we will have to ask them to increase
their resources. The rates of interest
are also going on increasing.

So there must be some principles
finally decided as to how the State
Governments will be required to pay
back these loans. What is happening
now is that the Central Government
begin to disbelieve the State Govern-
ments. For instance, the Orissa Gov-
ernment pleaded that because of
drought, the loss was enormous. But
the Central Government could not be-
lieve it, perhaps because they thought
that the State Government was saying
something which was not true. So
there is some kind of disbelief deve-
loping between the Centre and the
States because of this transaction. So
there should be finalisation of the
principles about the short-term and
long-term loans which are being ad-
vanced to the States. If the Orissa
State is asked to repay the amount of
Rs. 150 crores, it will be something
which is impossible, if it is not de-
cided that the repayment will bz. say,
after 50 or 60 years. So my simple
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request is that no longer time should
e taken in fixing definite principles
so far as loans and advances to the
States are concerned.

I would only like to refer to an-
other Demand which is regarding
Nagaland. I am glad that some
amount has been advanced for con-
struction of roads in Nagaland, But
there is also a matter of principle in-
volved in this. Have the Government
of India got a definite policy so far
as the frontiers are concerned? Be-
ginning from Assam to Nepal, Bhutan
and Sikkim, the entire Himalayan bor-
der, there are so many tribes. Inside
the international frontier which has
been accepted by the Governments
concerned, there are numbers of tribes
about whom we do not know at all
Trade and cultural intercourse bet-
ween all these people in the frontier
region is lacking. Communications
are entirely lacking so far as the
norwnern and north-eastern frontiers
are concerned. I think some definite
policy should be evolved so far as
the frontier administration is concern-
ed and so far as communications i
this frontier areas are concerned.

I was told that with the silent
approval of the Government of India,
American money and American policy
have completely entrenched themselvesg
in Nepalese politics, and they have
extended their activities to Sikkim and
Bhutan also. So in that entire bor-
derland of Nepal, Bhutan and Sikkim
with which we have not been able to
make any contacts today, some kind
of anti-Indian feeling is being created.
I think the Government of India
should, therefore, formulate a definite
policy so far as these frontiers are con-
cerned. So far as the development of
trade, development of communications
and increase of the purchasing capa-
city of the people are concerned, the
Government of India lack a definite
policy in this region. These people
in the frontier areas, who are really
our guardians at the frontier, do not
know much of the developments tak-
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ing place in India because they are
out of touch with us. So they do not
get any chance of development taking
place in these regions. So I would
suggest that Government should for-
mulate a definite policy in this regard.

Shri Satish Chandra: I thank _you
for giving me this opportunity to say
a few words in connection with De-
mand No. 3, which deals with the
formation of the Hindustan Salt Cor-
poration. I am happy to see that all
the cut motions demand the expansion
of the Corporation’s activities. So in
fact there is no opposition to the idea
of the formation of the Corporation.
The only dissenting voice which was
raised in this House was that of my
hon. friend, Shri Harish Chandra
Mathur, who probably disputed not
enly the principle of forming this
company, but also the method and
procedure we have adopted to form.
it. I was unable to- understand his
argument and to follow him clearly
when he said so eloquently that it
was the legal, constitutional and moral
obligationr of the Government of India
to have taken the permission of the
Rajasthan Government to form this
Corporation.

Under the Constitution, salt is &
Central subject. Salt had begen =
Central subject even before integration
of the Indian States. The Government
of India's salt factories in Rajasthan
have been worked by the Govern-
ment of India from sometime in the
late 19th century. Of course, these
lands originally belonged to the vari-
ous Darbars in Rajasthan. They were
takerr on lease 80, 90, 95 or 100 years
ago. Some of them have been sub-
leased to various other parties by the
Government of India from time to
time and some of them have been
worked by the Government of India
directly. Now, if the Government of
India decides to sub-lease that land
to a big state-owned corporation and
to entrust to it the management of
these salt works, in pursuance of the
recommendation of the Estimates
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Committee of this House, I for one
am unable to understand the objec-
tion that has been raised by my hon.
friend. Government have in this case
been guided by the recommendation
of the Estimates Committee. The Esti-
mates Committee perhaps felt that
the management of these salt works
could be more efficient and could be
carried on in a much better manner
if the Government procedures did
not apply and these works were not
run departmentally. It was, there-
fore, decided to form a corporation. 1
may however, say......

Shri Harish Chandra Mathur: Was
it also the view of the Estimates Com-
mittee not to consult the interested
parties?

Shri Satish Chandra: How is the
Rajasthan Government interested, I
am not able to understand it. We
are the lessees of the Rajasthan Gov-
ernment. From year to year, for de-
cades, we have been sub-letting por-
tions of that land to various other
parties. The point that is being raised
today has not been raised during the
last 80 years.

Mr. Chairman: To that, the point
may be added that the corporation is
being set up in the public sector.

Shri Satish Chandra: I am coming
to that. We kept the Chief Minister
of Rajasthan fully informed about this
development. He knew that a com-
pany is being formed. There was re-
gular correspondence between the
Government of India and the Govern-
ment of Rajasthan. He agreed in
principle to the formation of the com-
pany. Of course, certain details are
to be decided. He agreed to the for-
mation of the company. We have
letters from him. He agreed to this
verbally; he agreed to it in writing.
It is not correct to say that the com-
pany is being formed in spite of the
opposition of the Rajasthan Govern-
ment. I say to emphasise the point
that even though the Government of
India had no legal or constitutional
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obligation to consult the Rajasthan
Government or to be guided by the
Rajasthan Government in this matter,
we have kept them fully into the pic-
ture.

The Federal financial arrangement
between the Government of India and
the Rajasthan Government will expire
in 1980. That agreement has taken
all the payments that are to be made
by the Government of India to the
Government of Rajasthan into account
and lays down as to what payment
should be made. That is being done.
Payment shall continue to be made till
1960. What the arrangement would be
after 1960 has to be decided in the
light of the existing Federal financial
arrangement and the agreement to be
reached between the Government of
India and the Government of
Rajasthan, when the revision of the
existing agreement takes place.

Shri Harish Chandra Mathur: May 1
know if any agreement has been
reached between the Government of
Rajasthan and the Central Govern-
ment or this company regarding these:
payments now and hereafter?

Shri Satish Chandra: The Govern-
ment of Rajasthan will continue to re-
ceive all these payments from the
Government of India up to 1960 as
provided in the Federal financial
arrangement. The company is only a
lessee of the Government. The Gov-
ernment of India and the Government
of Rajasthan are bound by their
obligations to each other. There is
absolutely no change in that status.
Instead of these salt works being run
departmentally, they are now being
entrusted to a State-owned company.
The company will be a sub-lessee of
the Government of India and the right
to sub-lease these lands has been
exercised by the Government all
through these decades.

That is my point.

Shri Harish Chandra Mathur: I am
very sorry, I feel the hon. Minister has
not understood the real point. Is it
his contention that the Government of
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Rajasthan is under any obligation to
perpetuate this lease after 1960?

Mz, Chairman: The hon. Minister
has made that clear that up to 1960
the present arrangements will con-
tinue,

,Shri Harish Chandra Mathur: They
mre leasees, but is there anything
which compels the Government of
Rajasthan to perpetuate the lease even
After 19607

Mr. Chairman: That is another point
that he is putting forward.

Shri Satish Chandra: I say that after
the integration of the States, the
federal financial arrangements and the
Agreements entered into by the various
States and the Government of India
govern the relationship in these
matters, and that federal financial
arrangement that has been entered
into not only in regard to this
company or this land, but in regard
40 all such matters between the
Government of India and the State
Lovernments is due to expire in 1960,
and a fresh agreement will have to be
negotiated between the Government of
India and the State Governments at
that stage. That will cover several
other things, probably leases given for
railways, leases given for various other
things, for highways, roads etc., and
that will be the proper opportunity
to raise this issue. Posgibly just as a
committee was appointed in this case
under Shri V. T. Krishnamachari to
Jook into this matter, another commis-
sion may have to be appointed to look
into the future arrangements. I can-
not say precisely as to what is going
to happen after 1860, but whatever is
decided, the present obligations of the
Government of India are there as they
used to be. The Rajasthan Govern-
ment will not deal directly with the
company, but will continue to deal
with the Government of India in this
matter. I think I am quite clear as far
that matter is concerned.

There hae been some difficulty about
the exploitation of bitterns to which
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my hon. friend referred, because those
80 year old agreements only give the
right to exploit salt and not the salt
bitterns or the other chemicals which
can be extracted out of those saits. I
do not know whether about 80 or $0
years ago the existence of these bit~
terns in the salt brine was known
either to the Government of India er
the Government of Rajasthan. The
development of chemistry in later
years perhaps made us aware of the
existence of some other salts which can
be economically recovered, and inci-
dently reduce our dependance upon
foreign imports.

16.58 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

There are few chemical salts which
are available in the salt bitterns of
Rajasthan. I do not know whether it
would be a practical proposition that
the State Government should set up a
chemical factory right in the heart of
the Sambhar salt works which are
managed by the Central Government,
whether it would be possible for salt
brine to be processed up to a particular
stage by an agency of the Central
Government, then to be passed on for
processing at a middle stage to the
State Government, and obtained back
for further processing for the recovery
of salt by the Central Government. We
have been talking to the Rajasthan
Government, have offered to pay a
reasonable royalty on the recovery of
the salt bitterns. and the matter is
under negotiation. I do not think that
there will be any difficulty in coming
to some arrangement.

Some other points have been raised
by hon. Members, but I think they
deal more with the Salt Commis-
sioner’s Organisation rather than
the formation of Hindustan Salt Cor-
poration, and I do not wish to take the
time of the House to cover those
points. It is already 8§ o’clock.

Mr. Deputy-Speaker: The Minister
of Revenue and Civil Expenditure
might begin tomorrow.

Dr. B. Gopala Reddi: Yes, Sir,
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EXPORT OF COAL*

Mr. Depaty-Speaker: Now, we shall
take up the half-an-hour discussion.

ft wqae fag :  (aToom) ¢
TSI TEW, WX T AEF TN &
faog ¥vwf sARTAY1 @
A W7 AT W WX AT Fv
g § f e ax few wiw w7
QRGNS T G AT @I 1 qq LAY
¥ AT T LYY AT HTTA Yo [T 6
T o TN fear a1 W A
AXRE qE FEH gAY @ i
& teus & af a% w1 A wiww q@

HE Ak 8 CARISLE RER (O 4
WA F e d, qeng do qewt
# AR W R N IRE §E

qT 3 54 T FLAQ@ A THT G ) @
T & W¥T R o O AT gRA weAT
sgrare A7 faar &

TEEREE # WY 4 9@ ag AT @
A Fad @] (Luv-uy B AR F
W W W wwiE faar
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xg foird & gwr g8 9T w9 gy ey
{W\' AT —

“In May, 1938, surcharges were
abolished but by that time India
has already lost these markets.”

PRTw wwh & @ ol &
qra9 Y gad vt Aifw §¢ 7 awwv
st gawr ofcrw ag gt s $g A
Foet Aff gt W g g ol
aft 1§

3 wlft AAsr g BN ARE
FTIAET E 1 T F AR AN
THGE § HwE qqATAT SEAT § A
98¥s § Y ATH A, HUTE AL HT
¥ RT AW E, B g gFwiE forat o
LY § o ATEr 27 qagqE fwar WX
2843 W 33 AT@ oF gHA CFNIE
fear, =fed 18w ¥ 7g &R 22
AT T ¥ TT A o A A g T
A Faw AT AW F gAT Lo wfawa
& Y AriwZ &1 w9F 9 ¥ @7 AT
fox ot gard wi® @t A
Tt A g A« oma @A
fie &1 180 ¥ BT Leyk AF FA
#T "rowY wiedY A qq04T, FAA FOA
wo Ffawa & € Waz & &, WA XA
q¥ry 1 HL FTHAT AgF 0 A,
aqi, fqmgz, wemar, wzw W &=
whrET, W@ guTa g & v sy
s fafe faer 9= w7 97 39 TR A
TP QM EWISTNARA | g H_A
w1 qq 28¥E § 3 WTE T X THAE
FA T G 2AXE T WIHC A { AT
A g omE, waiq v ANt & AR
HAT BT FATT HOE I A ST
€ FT { AT A Y 44T, W A 22US
TP qw A A TR fAas €038
z7 wrw @i w7 gRaiE vt | e

*Half-an-hour discussion.

u P



8181  Export of Coa’
[ Ty Tag)

O FEAT H g T L A W &
T % §, Wi aT fewm ¥ e
YT F OGRIST WTT WIW, &0 39
qRFT ¥ (Y g a7 Fw HAq K
TaEaE F T 1 TE AT TR ey ¢
} T 2 ¥ 9T F AT K IRTALT
|1 L8Ys § §X AT 4T LY A &
TG WA |

YT, W Wi fuw w5y (s
v fag) : ST gefEgc w5 @ @t
Rt R &, SheT g FaT Yo,000 A
B Sl ¥ T aF T LeUS A
LE . CR A

ot vaarg fag : 97 IH AT )
7z gq w9 u7 fafat ¥ Anr 4
o dal ¥ w &

AW wiww . wE § own
g, a7 WAy AET i ¥R F &
g § 399X qFa #7%@ g
Sardar Swaran Singh: The hon.

Member may continue his argument.
Let him not enter into these figures.

Shri Nath Pat (Rajapur): They seem
to be trading at the street corner.

it vva g : w9 ferge &t
Farg fomgR & TR A 87 VL F
{ T, W& §IATR & F1eT TFY 2 foaT |
famgr 0% o graw ¥ Atvary
sty Wt gwl el & gai
AT § A ITaT § 1 gawT &y
ot grea} femgr w1 & 3w fed g
T (R¥LH { AT, & AT T FiA
meeiE fout 1+ W (ENY W ER FW
? T, L€ AT 27 URAIE fqor W7
g7 *exu 7 fa® vy e =9 nagdE
frar 1 g@a W ug & & 299 e aql
¥ wo wrde "k formyv 7 & 4 )
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sz zaq @1 £, f57 qr 7R ar Ad)
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QT 97 aF w oo e ¥ fy
AGT TR B FT {230+ &7 &7 q4ar
&1 S8 IR @9 UAGY € AL T AR |
i o Jrewm & wive &g ™
Y afex v & f5 W o F
3R fafema & & 1 wrewm gt
q @ (que 7 ¥y fafaws @
TERH AT | WA WIER AT
9 ady g, SfEa gw wodfy nedE
& umz At Iw far FF eqor
fag v awm @rar f& aifeer
aE FEAT FATX TH FAAT & a7 qW
YT IET FT ORI ATHE W @
ATWRE T T &7 ®f FTOT A g
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wifgd e o snTrdy OF AT ATAR
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Mr. Deputy-Speaker: The hon.
Minister. The time is equally divided
between the two.

Sardar Swaran Singh: I am sorry,
Sir, but I thought he had taken fifteen
minutes and so I might also require
fifteen minutes.

Shri Raghunath Singh: It is a two
way traffic; 50 : 50.

Sardar Swaran Singh: But not on a
barter basis, I suppose.

Mr. Deputy-Speaker, so far as the
anxiety of the hon. Member to see that
we export as much coal as possible is
concerned, I am one with him; there is
no dispute on that score.

The present discussion arose out of
the fall in our exports to Ceylon; so
I would first deal with that matter be-
fore 1 say something about the other
general issues that have been raised
by the hon. Member who has raised
this discussion. So far as Ceylon is
concerned; it has to be remembered
that our exports to Ceylon have not
been very sizeable at any time. It is
true that Ceylon being next door, we
are naturally the suppliers to Ceylon.

Our general policy in the matter of
export of deal has not in the past been
motivated by a very strong desire to
push out as much as we can and, even
recalling the whole thing in retrospect,
I think that the policy cannot be said
to be incorrect. We have got cur own
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internal requirements. Our policy has
been somewhat like this. There are
., certain countries that adjoin India, and
\paturally India is a source of supply
to those countries. Our attitude has
been that consistent with oar internal
requirements we should undertake the
responsibility of looking after their
coal requirements. Our attitude has
been more or less of going to their
belp and assistance—although in par-
ticular matters this is always mutual—
in the matter of supply of coal. That
has been our attitude with regard to
our supplies to many of the countries.
Although the list is not as large as
37 which he read out, in most of thece
countries in the South-East Asian re-
gion, in the southern Asian region
and in Pakistan our attitude has been
that of meeting their requirements as
best as we can, regard having always
had to our internal requirements. That
has broadly been our policy.

The exports to these various coun-
tries have varied from time to time
depending upon the general conditions
prevailing elsewhere. The hon. Mem-
ber has picked up the figures of ex-
ports for the year 1852. That, I con-
cede, was a year of boom exports, but
I would like to remind this hon. House
that the year 1852 cannot, by any
stretch of imagination or any accepted
standards, be regarded as a representa-
tive year. There were many excep-
tional circumstances, mostly of an in-
ternational character, arising out the
post-Korean conditions. There was a
certain spurt in exports because other
sources were cut out. To quote only
one example—I do not want to burden
my submission by putting in too many
details—te Japan alone, in 1952, we
sold 7,685,000 tons of coal. Every one
kmows that Japan is a big producer of
coal, and their demand has always
been erratic. They might like to im-
port for certain reasons certain quanti-
ties from India, but that cannot be re-
garded, by any standards, as a mar-
ket which can be termed as a stable or

- o~ constant market. From seven lakhs
in 1882 they came down and purchased
only 17,000 tons in 1855, and in 1956
it has come down to only 11,000 tons.
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Therefore, the 1852 figures, upon which
my hon. friend relied for the purpose
of comparison, cannot be termed as
representative figures, nor can the year
be termed as a representative year.

Our attitude in the matter of supply
of coal to Pakistan has also been in
the spirit of discharging our obliga-
tions, because they had all along been
purchasing coal from ocur Raniganj—
Bihar areas, the Central India areas,.
and we rightly entered into a trade
agreement with them and undertook
to supply roughly 1.2 million tons of
coal to Pakistan., Out of this, to East
Pakistan we are to supply 55,000 tons
per month by rail and river. To West
Pakistan we are to supply 30,000 tons
per month by rail. To both East and
West Pakistan we are to supply 15,000:
tons per month by sea or river. This
is broadly the agreement, the total
being 1.2 million tons per year. We
could push more coal if the bottle~
neck of Moghal Sarai was not there.
That expression is quite familiar to
the ears of the hon. Members here.
The difficulties that we experience in
the movement of wagons above Moghal
Sarai stand in the way of moving coal
to West Pakistan, because movement
to West Pakistan by rail means move-
ment of wagons above Moghal Sarai,
and there being a bottle-neck, that seta.
the limit up to which we can supply
coal to West Pakistan by rail.

The hon. Member comes from Uttar
Pradesh, and I have got some personal
experience of Punjab. I know how
starved both these areas have been,
particularly in certain categories of
coal mostly on account of the move-
ment difficulties above Moghal Sarai.
In spite of these difficulties, we have
tried to do our best to honour our
commitments with regard to the
supply of coal to Pakistan.

Then, so far as Ceylon is concerned,
I think it requires a somewhat detail-
ed statement because this discussion
has arisen out of the supplies to
Ceylon. During 1956 a total of 1,90,000
tons—1 am giving in round figures—
was exported and in 1957, 2,06,000
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[Sardar Swaran Singh)

tons were exported. As against these,
exports during the first half of the
current year are only 50,000 tons. It
is not as bad as Shri Raghunath Singh
tried to make out. I concede that it
is very much less than that in the year
1857, and I will presently come to the
reason for this supply in a reduced
.quantity. In September last year, the
Ceylon railways invited tenders for
the supply of 1,76,000 tons of coal for
the railway’s requirements; in 1958 we
were able to obtain orders for the
supply of only half of this quantity,
the other half going to China. It was
reported to us that China was able to
obtain this order due to the fact that
Ceylon shipping lines were able to
transport coal from China at a rate of
89 shillings per ton f.i.0. This will be
interesting; this was also the rate for
Indian coal from Calcutta to Colombo.
Both these were transported by the
Ceylonese shipping lines and they are
transporting coal from Calcutta to
Colombo and from China to Colombo
almost at the same rates. What is the
mystery of this, I would not like to
g0 into, but I would leave the House
guessing as to what could be the rea-
-son behind this.

Shri Raghunath Singh: It is practi-
cally the bungling of the shipping
<company.

Sardar Swaran Singh: I am not
bungling. I am supplying f.0.b. coal to
Ceylon at a price which is a shade
lower than the f.0.b. price in China,
although I am entitled, on account of
-our geographical nearness to Ceylon,
to certain freight differential. Even if
the f.0.b. cost in India were slightly
higher, normally it should be offset
by the lower freights, but actually, the
quotation with regard to f.0.b. prices
is a shade lower from India as com-
pared to coal from China.

For instance, the F.O.B. prices of
“Indian and Chinese coal are Rs. 36 and
Rs. 39.8 per ton respectively. The cost
in India is Rs. 3 lower than the
¥F.0.B. cost in China. A query can be
-well raised as to what can be the rea-
oon for this. It would be too much for
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me to go into the reasons which mo-
tivated the Ceylonese buyers to pre-
fer Chinese coal to Indian coal

There is something in what Mr.
Raghunath Singh said that there was a
barter agreement. 1 want to tell him
that the barter appears to have been
entered into not with a view really to
push out Chinese coal, but really to
purchase rubber, which is really the
commodity which Ceylon is anxious to
sell for a variety of reasons which are
not unknown to the House, and which
China is anxious to purchase. The
sources of purchase of rubber to China
are not many and if they can purchase
rubber from Ceylon, they would wel-
come that and in exchange, they are
prepared to supply coal; the price also
can be adjusted by the mutual consent
of the two parties.

This is the story with regard to
Ceylon, but it should be appreciated
that this is not by any means a large
quantity and when we quote a price,
it is reasonable that we should leave
it to the buyer to make a selection. If
a selection has been made, we should
not make that a point of grievance.
For instance, when we invite tenders,
there are various quotations from the
Soviet Union, West Germany, UK,
U.S.A, and so on. Having regard to a
variety of circumstances, we decide to
purchase from one country. Then the
other countries from which we have
not purchased are not entitled to make
that a point of grievance. If they do
so, we do not accept that as a point
of grievance. Similarly when we are
in international trade, we should not
make it a point of grievance merely
because another person is not purchas-
ing at the price we are quoting.

Now that our exports and imports
are likely to increase—it is our de-
sire that they should increase—si‘ua-
tions like this might arise not only in
coal, but in a number of other com-
modies also After all, so far as our
total export earnings are concerned,
coal has never been a big export eam-
er. It i a very bulky thing. A lot of
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problems of export and a variety of
other problems arise and the resultant
mopey that we get by way of foreign
exchange is not by any means specta-
cular. Still, we have approached this
problem with a view more or less to
meet our obligations to our neighbour-
ing countries which look upon us as
a natural source of supply. Inciden-
tally it is also a valuable foreign ex-
change earner which we can spare
consistent with our internal require-
ments. That has broadly been our ap-
proach.

As a result of our recent foreign ex-
change difficulties, we are anxious to
earn more foreign exchange and even
at some sacrifice, we have taken a de-
cision that during the remaining period
of the current year, we might be able
to export two lakh tons of even met-
allurgical coal, which is not easy for
us to spare. We have to weigh the
necessity to earn foreign exchange as
aguinst our capacity 1o sparc. Even
at some pinch, we have taken a de-
ciston that we will be prepared to ex-
port two lakh tons. During the next
year, our intention 1s to export even
five lakh tons of metallurgical coal.
This will be at some sacrifice and it
may cause some strain in view of our
steel plants reaching a fairly advanced
stage during the next yvear. The de-
cision to export 5 lakh tons of even
metallurgical coal 1s a point which
clearly shows not only our desire to
preserve the markets but our anxicty
to explorc new ones where there wll
be buyers for metallurgical coal even
outside those countries which are
near us geographically.

The hon. Member was surprised by
the number of countries that we have
lost. Bemg a democrat leader, he be-
lives in numbers. But I think that
number of countries apart, it is the
quantity exported that matters, and the
decline has not been of the order which
he tried to make out, merely because
the number of countries to whom it
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was being exported was cut out.
Among some of the countries about
which he mentioned, we were sending
some hundreds or thousands of tons.
There may be even a two-digit
number of tons sent to a country.
Even that country will figure among
the 37. But surely cutting out 5¢ tons
or even 900 tons will not make such
a big drop in our exports. Therefore,
we have to look at the total tonnage
that is exported, and not at the number
of countries to whom we are supply-
ng.

Looked at from that angle, over the
last several years, if we exclude the
boom year of 1952, the total exports
m tonnage are as follows:

1953 -~ 19 lakhs tons
iysy — 20
1955 -— 15,
1936 17 .

1L pa— 17

Upio Junc 1058 7:32,C00 tons

Shri Tangamani (Madurai): How
much for 19527

Sardar Swaran Singh: In 1952 we
cxported 33 lakh touns.

So, we will have to adopt an attitude
of understanding when we are talking
uf our neighbour countries with whom
our relations are very {riendly, and
compcle in a clean and heaithy muanner
tryving to push out our best things, but
nevey entering trade m a spirit of let-
ting down other countries,

Some other questions have been
raised about the general atutude on
textiles and other matters. I do not
think that is relevant to the discussion
before us.

17.33 hrs.
The Lok Sabha then awjourned till

Eteven of the Clock on Wednesday,
the 24th September, 1858.

203 A LS.D-9,
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1482 Demurrage paid
shipping Companies 7974
1484 Shifting of Head Office
of Indian Airlines
Corporation 7974-75
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Bengal 7975-76
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1499 Milk production 97
1500 Loansfor Delhi Trans-
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tion . . 7979
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in Delhi
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to Pakistan .
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Influenza
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Wild life in Bombay

Telephone connections
in Marathwada

National Highways
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C.H.S. Scheme

Advisory Commiucc

mectings
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Schemes 1n Andhra
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Major irrigation pro-
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aircraft Sor4-15 2578 Survey operations in
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2584 Overbridge between
Nizanouddin and
Okhla ) .

2585 Senior Superintendents
of Post Offices

2586 All India Railway Tcle-
graph Staff Council

2587 Bridges

2588 Northern Rajlway Re-
servation Officc .

2589 Collision of Tram with
a Truck .

2590 Diesel Cars N .

2591 Shipping rates on mof-
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2592 Cinder . . .

2593 Electric Crematorium
in Dethi .

2594 Ghee
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2596 Ship-building parts

2597 Post Graduate  Agri-
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PAPERS LAID ON THE TABLL 8048-49
The following papers were latd on the

Table :

11 A copy of Notificauon
No. G.S.R. 796 dated the

13th September,

1958

under sub-section (63 of
Section 3 of the
Essential Commodinies Act.
1955, making certain fur-
ther amendments to the
Cotton Textyle (Controh)

Order.

1948,

(2) A copy of cach of the fol-
lowing Notifications under

sub-section (60 of  Scee-
tion 3 of the Essen-
ual Commaodiues Act.

1955
(i) G.S.R. No. 804 dated

i) G.S.R. No. 8os. dated.

the 13th  September,
19358,

the 13th Septembet,
1958.

(#i8) G.S.R. No. 806 jated
the r3th  Scepiember.
1988 .

(3) A copy of cach of the

following
under Sub-section

Noufications
(6) of

PAPERS LAID ON THS
TABLE~-conid.

Subject

Section 3 of the Essentisl
Commaoditics, Act,
195§ =—

(5) G.S:R. No. 815 dated
the 11th  September,
1958.

(#) G.S.R. No. 816 dated
the 11th  Seprember,
1958.

@151) G.S.R. No, 817 dated
the 11th Sepmmbu
1958 contawing
Delhi (Guest Conu'ol)
Order, 1958.

(tv) G.S.R. No. 818 dated
the 12th  Seprember
1958, making certain
furtheramendments to
the Rajasthan Gram
(Prohibition of Export)
Order, 1958.

(v) G.S.R.No. 818A dated
the 13th  September,
1958 containing the
Rice (Northern Zone)
Movement Control
Order, 1958.

{4) A copy of Notitication
No. §.0. 1831 dated the
13th  September, 195K
under sub-section (2) of
section 2(¢c) of the Insu-
rance Act. 1938.

QUESTION OF PRIVILEGE
Shrnn M. R. Masami  raised
a question of privilege in regard to
newspaper reports of a relegram
alleged to have beent sent by the
Chaef Minister of Kerala to the
Minister of Home Affairs,  After
some discussion, the Speaker held
aver his decision on the matger .
STATEMENT BY MINISTER

The Deputy  Mimster  of
Irrigaton and Power {Shri Hathy)
mad. a statement correcung the
reply given on the 12th August,
1958 to a supplementary by Dr.
Ram Subhag Singh on  Starred
Question Nos. 43, 54. 55 and
62 regarding Indo-Paksstan Canal
Watcrs Digpute.

DEMANDS FOR SUPPLE-
MENTARY GRANTS

The discussion on Demands
tor Supplementary  Grants  in
respect of Budget (General) for
1958=59 commenced. The dis-
cussion was not concluded,

Sagb-

Cosunges.

80§53 ~83

8c84

8084—8178
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Subject CoLumns
HALF-AN-HOUR DISCUS-
SION 8179~-92

Shri Raghunath Singh, raised
a half-an-hour discussion on
points arising out of the answers
given on the r1th September,
1948 to Starred Question No.
1153 re| export of coal.
Sardar Swaran Singh replied to
the debate . . .

AGENDA FOR WEDNLESDAY,
24th SEPTEMBER, 1958—

Burther discussion on the
Demands for Supplementary

203 A L. S. D.—10.

Dragest]

Subject

Grants in respect of Budget (Ge-
neral) for the year 1958-59 and
considering and passing of the
following Bills :—

(1) The International Fi-
nance Corporation (Status,
Immunities and Privileges)
B, 1958; and

(2) The Supreme Court
Judges (Conditions of
ServiceY Bill 1958

CoLumMns





